
1-10

11-24

25-52

53-83

• I ,,. .. .. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, EASTERN 

ZONEBENCH,KOLKATA 

ORIGINALAPPLICATION NO. 68/2025/EZ 

IN THE MATTER OF: 

DUSMANT KUMAR BAL ... APPLICANT 

VERSUS 

STATE OF ODISHA & ORS. . . . RESPONDENTS 

INDEX 

Sr. No. Description of Documents Pages 

1. Counter Affidavit filed by Collector & District 

Magistrate, Jajpur - Respondent No. 4 

2. ANNEXURE- A, True Copy of the Inquiry 

Report of Aruha Blackstone Quarry in 

pursuance of order dated 15.04.2025 of the 

Hon'ble NGT, Eastern Zone Bench, Kolkata. 

3. ANNEXURE- B, Present status of consent to 

operate granted to the Black Stone Quarries 

Aruha Cluster 

4. ANNEXURE- C, Copy of the Joint Enquiry 

Report on operation of Quarries & Crusher 

units by Dy. Director (Mines), Tahsildar 

(Dharamshala) & Regional officer (SPCB, 

Kalinganagar) conducted on direction of DM, 

Jajpur along-with letter dated 11.03.2025 of 

SEIAA, Odisha along-with Letter No. 1751 

dated 24.03.2025 & Letter No. 180 I dated 

26.03.2025 of Dy. Director of Mines, Jajpur. 

231



84-103

104-105

106-108

109-112

113

114-121

District Collector, Jajpur 
Govt. of Odisha/Depondent 

Through 

PADMESH MISHRA,
Advocate for the Respondent No. 4 

Govt. of Odisha,
office@padmeshmishra.com

+91-9958230144

5. ANNEXURE- D, Copy of Letter No. 2787 

dated 07.05.2025 along with report of Mis 

TKS Consultancy Services. 

6. ANNEXURE- E, Copy of Letter No. 924 

dated 18.02.2025 & Letter No.2692 dated 

02.05.2025 of Dy. Director of Mines, Jajpur. 

7. ANNEXURE- F, Copy of the Distance 

Measuring Report along with map showing the 

distance factor dated 17.03.2025 

8. ANNEXURE- G, Copy of the Test Reports 

dated 07.02.2025 of ground water & 

wastewater samples collected from different 

locations of Jajpur. 

9. ANNEXURE- H, List of stone crushers under 

consent administration in Jajpur. 

10. ANNEXURE- I, Letter No. 4288 dated 

16.011.2024 of Dy. Director of Mines, Jajpur 

regarding contraventions observed during 

inspection of quarries on 24.09.2024, 

25.09.2024 & 26.09.2024. 

Jajpur, Odisha 

Dtd. 17.05.2025 
~ 

232



1

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, EASTERN 

ZONEBENCH,KOLKATA 

Original Application No. 68/2025/EZ 

IN THE MATTER OF: 

DUSMANT KUMAR BAL .. . APPLICANT 

VERSUS 

STATE OF ODISHA & ORS. .. . RESPONDENTS 

COUNTER AFFIDAVIT ON BEHALF OF THE COLLECTOR & 
DISTRICT MAGISTRATE, JAJPUR, RESPONDENT NO. 4 

I, Mrs. P. Anvesha Reddy, aged about 33 years, W/o - Tejas Kulkarni, at 

present working as Collector & District Magistrate, Jajpur, At/Po/Ps/Dist. -

Jajpur, do hereby solemnly affirm and stated as follows: 

1. That, I am arrayed as the Respondent No.4 in the above-mentioned 

Original Application, in my official capacity. I have gone through the said 

application and understood the contents thereof. I am also well acquainted with 

the facts of the present case as derived from the official records and as such I am 

competent to swear the present affidavit. 

2. That it is humbly submitted that there are total five (5) numbers of Black 

Stone Quarries in Aruha Hill Cluster under Mouza Aruha of Dharmasala Tahasil 

of Jajpur district namely Aruha BSQ No.I (3 .00 Acre), Aruha BSQ No.2 (19.90 

Acre), Aruha BSQ No.3 (18.88 Acre), Aruha BSQ No.4 (18.98Acre) and Aruha 

BSQ No.5 (20 Acre) with total Cluster Area 80.76 Acre. The above sources have 

been included in the approved District Survey Report (DSR) of Jajpur district and 

Cluster Mining Plan has also been prepared. Besides, the Cluster Environmental 

Clearance has also been obtained. As all the sources are available in the District 

Survey Report, the above sources were auctioned by the then Competent 
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Authority-cum-Tahasildar, Dharmasala. However, consequent upon transfer of 

the subject "Minor Minerals" to Steel & Mines Department vide GA&PG 

Department Notification No.32882 dtd. 21.11.2022, the Directorate of Minor 

Minerals, Odisha fimctioning under the administrative control of Revenue & 

D.M. Department is transferred to administrative control of Steel & Mines 

Department w.e.f. 01.02.2023 vide Revenue & D.M Department Notification 

No.3801 dtd. 01.02.2023. Subsequently, the O/o the Deputy Director of Mines, 

Jajpur Circle, Jajpur was established on 30.06.2023 at Jajpur Town of Jajpur 

District for administration and management of minor minerals in the district of 

Jajpur & Jagatsinghpur vide Notification No.4580 dated. 04.05.2023. 

Accordingly, the case record of the Aruha BSQ No.3 (18.88 Acre), Aruha BSQ 

No.5 (20 Acre) and Aruha BSQ No.4 (18.98 Acre) are transferred to the O/o the 

Deputy Director of Mines, Jajpur Circle, Jajpur from the O/o the Tahasildar, 

Dharmasala. Out of the above three Black Stone QuaiTies, Aruha BSQ No.3 

(18.88 Acre) and Aruha BSQ No.5 (20 Acre) are operational inactive quarries 

(i.e. quai-ries which have stopped production & despatch of minor minerals 

temporarily due to need of statutory compliance such as EC, CTO, CTE, pending 

dues etc.) and were auctioned in favour of Sri Sarat Jena and Manoj Kumar Sama! 

respectively by the then Tahasildar, Dharmasala. The Aruha BSQ No.4 (18.98 

Acre) is non-operational and ready for auction source. The remaining two sources 

are also non-operational and are currently attached with the Economic Offence 

Wing (EOW), Bhubaneswar being attached in relation to Lokayukta Case 

No.1355/2020 which are sub-judice. 

3. That it is humbly submitted that the Committee constituted vide order dated 

15.04.2025 of the Hon' ble NOT has enquired into the allegations made in the 

aforesaid O.A and its inquiry Report is annexed herewith. 
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(The true copy of Inquiry Report of the Committee is annexed herewith as 

ANNEXURE- A). 

PARAGRAPH WISE REPLY 

4. That with regard to the averments made in Paragraph No. l & 34, it is 

humbly submitted that the State Pollution Control Board grants Consent to 

Operate (CTO) after receiving all the statutory clearance of the quarry as per the 

requirement of the Board. 

(The present status of consent to operate granted to the Black Stone Quarries 

Aruha Cluster are annexed herewith as ANNEXURE- B) 

5. That with regard to the averments made in Paragraph No.2 & 29, it is 

humbly submitted that a Joint enquiry was conducted on 03.12.2024 by the 

officials of Mining, Revenue and SPCB to look into the allegations. Further, the 

Mining Officer, Jajpur district during his visit to the Aruha BSQ No. 3 (Area -

18.88 Ac) on 11.03.2025 found that the said BSQ was operational even though 

the Environmental clearance had expired on 16.05.2025. The Mining Officer, 

Jajpur seized 16 nos. of vehicles & machinery from the quarry site and imposed 

a total penalty amounting to Rs. 40,25,000/- (Rupees Forty Lakhs Twenty Five 

Thousand Only) vide Demand Note No. 1801/MM dated 26.03.2025 against the 

vehicles. The stated amount being outstanding on the above Lessee i.e. Sri Sarat 

Jana, the Mining Officer, Jajpur has filed an FIR at Dharmasala Police Station, 

Dist. - Jajpur. In addition to this, a Joint enquiry was conducted on 24.03 .2025 by 

the district administration to look into the allegation made by residents of Aruha 

Villages regarding Illegal Mining Operation in Aruha BSQs. 

(Copy of the reports as are annexed herewith are ANNEXURE-C) 
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6. That, with regard to the averments made in Paragraph No.3, 15 & 16, it is 

humbly submitted that for verification of the same, MIS TKS Consultancy 

Services, Bhubaneswar was requested to conduct survey and submit its report. 

The rep01t submitted by the agency dated 19.04.2025 revealed that excavation 

has been done beyond six metres in some places of the above two quarries. Taking 

into account the sensitiveness of the matter & to avoid any future litigation, the 

ORSAC, Bhubaneswar has been requested vide this office Letter No.2787 dated 

07.05.2025 to check the authenticity of the report submitted by MIS TKS 

Consultancy Services. After confirmation from the ORSAC, the report will be 

submitted before this Hon'ble Tribunal. 

(Copy of Letter No.2787 dated 07.05.2025 alongwith the report of Mis TKS 

Consultancy Services, Bhubaneswar is annexed herewith as ANNEXURE- D) 

7. That, with regard to the averments made in Paragraph No.4, 12 & 13, it is 

humbly submitted that Mis. TKS Consultancy Services, Bhubaneswar has been 

requested vide this office Letter No. 924 dated 18.02.2025 & Letter No. 2692 

dated 02.05.2025 to assess the volume of black stone extracted which is awaited 

at its end. 

(Copy of Letter No. 924 dated 18.02.2025 & Letter No.2692 dated 02.05.2025 is 

annexed as ANNEXURE - E). 

8. That, with regard to the averments made in Paragraph No.5, it is humbly 

submitted that the Lessee Sri Manoj Kumar Samal was imposed with a penalty 

amounting to Rs. 4,20,47,585/- (Rupees Four Crores Twenty Lakhs Forty-Seven 

Thousand Five Hundred Eighty-Five Only) by the Tahsildar, Dharmasala for over 

extraction of black stone from Aruha BSQ - 20 Ac. The Lessee has cleared the 

dues. 
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9. That, with regard to the averments made in Paragraph No.6, it is humbly 

submitted that the revised demand issued by the Tahasildar, Dharmasala was 

challenged by the lessee Sri Sarat Kumar Jena and as per the order of the Hon'ble 

Court passed in WP(C) No. 22490/2023, the lessee was allowed to operate the 

quarry after depositing 30% of the revised demanded amount on dated 

08.08.2023. 

10. That, with regard to the averments made in Paragraph No.7, it is humbly 

submitted that the Mining operation is being done by Open cast semi-mechanised 

method of mining. 

11. That, with regard to the averments made in Paragraph No.8,9, I 0, 11 , 19,41 

& 43, it is humbly submitted that in compliance of the Order dated 28.02.2020 of 

the Hon ' ble NGT passed in O.A No.304/2019 in the matter of M. Haridasan & 

others Vs. State of Kera/a, the Central Pollution Control Board (CPCB) has 

submitted a report on distance criteria for permitting Stone Quarrying wherein 

the minimum distance of stone quarries from Residential/Public buildings, 

Inhabited sites, Protected monuments, Heritage sites, National/State Highway, 

District roads, Public roads, Railway line/area, Ropeway trestle or station, 

Bridges, Dams, Reservoirs, River, Canals, or Lakes or Tanks, or any other 

location to be considered by States has been fixed to 100 metre when blasting is 

not involved and 200 metre when blasting is involved and the same is applicable 

to the State of Odisha. 

12. To ascertain the distance factor, a field visit was conducted on 07.03.2025 

by Mining Officials, Regional Officer, State Pollution Control Board, 

Kalinganagar and Revenue Officials of Dharmasala Tahasil. In this regard, an 

ORSAC Empanelled Agency M/S TKS Consultancy Service was requested to 

conduct a survey through DGPS for measurement of distance from BSQs to 

nearby Habitats, Railway Line, Ponds, Schools and Crusher Units in Aruha 
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Cluster under Dharrnasala Tahasil of Jajpur district. The said agency has 

submitted its report which reveals that both the quarries i.e. Aruha BSQ No.3 

(18.88 Acre) & Aruha BSQ No.5 (20 Acre) are at a safe distance i.e. more than 

200 metres. 

(Copy of the report along with map showing the distance factor is annexed 

herewith as ANNEXURE - F) 

13. That, with regard to the averments made in Paragraph No.14, it is humbly 

submitted that no vehicular movement was noticed during joint field visit. 

14. That, with regard to the averments made in Paragraph No.17, it is humbly 

submitted that as per the consent to operate condition, the lessee shall obtain NOC 

from CGWA for withdrawal of groundwater required for the project, if any. 

During visit it was found that there was no withdrawal of ground water inside the 

lease. 

15. That, with regard to the averments made in Paragraph No.18, it is humbly 

submitted that no permission has been granted by any authority to take water from 

nearby villages. 

16. That, with regard to the averments made in Paragraph No.20, it is humbly 

submitted that during visit on 07.01.2025, samples from ground water collected 

from the tube well at Jabaratali village and sample collected from the tube well 

at Jabaratali Prakalpa Primary School were taken and analysed. Upon analysis, 

the report revealed that water in adjoining area was not contaminated. 

(Copy of the monitoring report is annexed herewith as ANNEXURE- G). 

17. That, with regard to the averments made in Paragraph No.2 1,22,23,32,35 

& 42, it is humbly submitted that during joint field visit, there was no mining 
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operation at ground zero. However, the lessees of Aruha BSQ No.3 (18.88 Acre) 

& Aruha BSQ No.5 (20 Acre), prior to operation of the quarries have obtained 

permission from the Directorate General of Mines Safety (DGMS), Bhubaneswar 

under Regulation 106 (2) (b) of the Metalliferous Mines Regulation, 1961 and 

appointed Mines Manager in their respective quarries as per section 17 of Mines 

Act, 1952 and under regulation 34(1) of Metalliferous Mines Regulation Act, 

1961. 

18. That, with regard to the averments made in Paragraph No.24, it is humbly 

submitted that no such provision is incorporated in the Mining Plan, EC, CTE & 

CTO. 

19. That, with regard to the averments made in Paragraph No.25 & 27, it is 

humbly submitted that at present there are approximately 30 numbers of tress 

around the Aruha BSQ Cluster. As per EC conditions, the project proponent 

(lease Holder) is required to deposit certain amount with respective District 

Environment Society for raising plants of native species within 2 years in a 

suitable location adjoining the quarry. 

20. That, with regard to the averments made in Paragraph No.26, it is humbly 

submitted that during visit there were no mining operation found. The rain water 

is stored inside the quarry as observed. Moreover, less quantity of over burden 

was noticed inside the quarries. 

21. That, with regard to the averments made in Paragraph No.28, it is humbly 

submitted that there is no workshop inside the lease area so hazardous waste 

authorization is not required as per Hazardous Waste Management Rules, 2016. 

22. That, with regard to the averments made in Paragraph No.30 & 36, it is 

humbly submitted that during visit there was no mining operation or 

transportation observed. 
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23. That, with regard to the averments made in Paragraph No.31 & 38, it is 

humbly submitted that there are 07 numbers of Crushers in Aruha Mouza and all 

are having Sitting Clearance Certificate. Consent to establish granted to the stone 

crushers after obtaining the sitting clearance certificate from District 

Administration. 

(The list of stone crushers is annexed herewith as ANNEXURE- H). 

24. That, with regard to the averments made in Paragraph No.33, it is humbly 

submitted that the Director General of Mines Safety on 24111, 25th and 26th of 

September 2024 conducted an inspection at the Dharmasala Tahsil of Jajpur 

District, Odisha and observed major contraventions during inspection of quarries. 

Accordingly, all the Lessee of black stone quarries were directed vide Letter No. 

4288 dated 16.11.204 of Deputy Director Mines, Jajpur Circle to stop mining 

operation and other allied activities with immediate effect till rectification of the 

contraventions pointed out by the DGMS. 

(The Letter No. 4288 dated 16.11 .2024 is annexed herewith as ANNEXURE- I). 

25. That besides the above, the lessees of Aruha BSQ No.3 (l 8.88 Acre) & 

Aruha BSQ No.5 (20 Acre), prior to operation of the quarries have obtained 

permission from the Directorate General of Mines Safety (DGMS), Bhubaneswar 

under Regulation 106 (2) (b) of the Metalliferous Mines Regulation, 1961 and 

appointed Mines Manager in their respective quarries as per section 17 of Mines 

Act, 1952 and under regulation 34(1) of Metalliferous Mines Regulation Act, 

1961. 

26. That, with regard to the averments made in Paragraph No.37,39 & 40, it is 

humbly submitted that Consent to Establish & Consent to Operate are granted to 
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the Stone Quarry based on approved mining plan & environmental clearance. 

There are two numbers of quaiTies in Aruha BSQ Cluster namely Aruha BSQ 

No.3 (I 8.88 Acre) & Aruha BSQ No.5 (20 Acre), which had consent to operate 

& the same were valid up-to 31.03.2025. The abovesaid two quarries were having 

approved mining plan & environmental clearance. During visit, both the quarries 

were non-operational & the compliance to consent to operate special conditions 

are as fo llows: 

(i) The rain water is stored inside the quarry as observed. 

(ii) The rain water are channelized inside the quarry as observed. 

(iii) There was no mining operation found during visit. 

(iv) There was no mining operation found during visit. 

(v) There was no mining operation as well as transportation found during 

visit. 

(vi) As per the consent to operate condition, the lessee shall obtain NOC 

from CGW A for withdrawal of groundwater required for the project, 

if any. 

(vii) During visit it was found that there was no withdrawal of ground 

water inside the lease. 

(viii)No obstruction of flow of water from higher to lower land was 

observed. 

27. That, with regard to the averments made in Paragraph No.44 to 47, it is 

humbly submitted that the averment is not sustainable. The District 

Administration is delivering up-to its ful l strength in preventing theft and illegal 

transportation of minor minerals through District Level Task Force Committee 

i.e. at District level under the Chairmanship of the District Collector, at Sub­

divisional Level under the Chairmanship of District Sub-Collector and at Tahsil 

Level under the Chairmanship of concerned Tahsildar. Further, the Authorities 

are well versed about their duties and responsibilities and are duly discharging 
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their duties. Action as deemed proper is being taken against the offenders and in 

case of any future contraventions the same will be dealt with as per extant laws. 

28. That, with regard to the averments made in Paragraph No. 48 to 51, it is 

humbly submitted that Compliance to the Orders of the Hon'ble Courts is being 

meticulously implemented. Remedial actions are also being taken whenever 

violations of any of the norms/terms & conditions are brought to fore. Further, 

action against contravention of any of the rules/norms/terms & conditions of the 

lease will be taken as deemed proper as per law. 

29. That, the statements made above in Paragraphs are true to the best of my 

knowledge and belief, as per information derived from the records and the 

statements. I believe the information to be true as per available Official records. 

30. This is for humble submission before the Hon' ble National Green Tribunal, 

Eastern Zone, Kolkata. 

DEPONENT 

VERIFICATION COLLECTOR 

I, the above-named deponent, do hereby veri fy that the contents ortf..l~'{//e 
affidavit are true and co1Tect to the best of my knowledge and nothing material 

has been concealed therefrom. 

Verified at Jajpur on this 17th day of May 2025. 

~ MJ \/ i, s. '1 A Q.801) '{ 

DEPONENT 
COLLECTOR 

JAJPUR 
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ANNEXURE- A 11
OFFICE OF THE COLLECTOR AND DISTRICT MAGISTRATE, JAJPUR 

Ph 06728-222001 (0) 222330 (R) Fax -222087 

From 

To 

E-mail: dm-jajpur@nic.in. Web site: www. jajpur.odisha.qov.in 
Letter No {,95Q, Date \ (, ~ 5 .. ~ ~~ 

Mr . P. Anvesha Reddy JAS 
olle tor & D.M Jajpur District. 

Th Ad ocate G neral, 
Odi ha Cutta k. 

Sub: Submission of inquiry report of Aruha black stone quarry located under Tahasil­
Dhannasala of Jajpur district in pursuance of order dated 15/04/2025 passed by the 
Hon ble National Green Tribunal (NGT), Eastern Zone Bench, Kolkata in Original 
Application No.- 68/2025/EZ filed by Sri Dusmanta Kumar Bal -Vrs-state & others. 

Ref: Ori inal Appli ation No.- 68/2025/EZ filed by Sri Dusmanta Kumar Bal -Yrs-state & others 
b f r H n 'ble National Green Tribunal (NGT), Eastern Zone Bench, Kolkata 

Sir. 

En losed please find herewith the inquiry report of Aruha black stone quarry (BSQ) located 
under Tahasil-Dharmasala of Jajpur district in pursuance of order dated 15/04/2025 passed by the 
H n 'ble ational Green Tribunal (NGT), Eastern Zone Bench, Kolkata in Original Application No.-
68/ 025/EZ filed by Sri Dusmant Kumar Bal-Yrs-state & others for favour of your kind information 
and necessary action 

Encl: As above 

Yours
1

f~it~~ 

~ 
Collector & D.M, Jajpur 

Memo No. ___ b_C\_s_-_'f ___ / Date \{,-St-~~ 

Copy to persons concerned for information and necessary action. 

Collectordjpur 
Memo No. bC\ 5'6 Date ,~- s--d-,C>~~ 

Copy submitted to the Member Secretary, Odisha State Pollution Control Board for kind 

information. ' j ~ n J') 
~ 

Collector & D.M, Jajpur 

MemoNo. b°'S'°\ /Date \~l'"-~"d\t>a_~ ----------
Copy submitted to the Director of Mines & Geology, Odisha, Bhubaneswar // Director 

of Minor Minerals, Odisha, Bhubaneswar for kind information. ~ 

Collector & D.M,iajpur 

243



12

INQUIRY REPORT OF ARUHA BLACK STONE QUARRY (BSQ) LOCATED 
UNDER TAHASIL-DHARMASALA OF JAJPUR DISTRICT IN PURSUANCE OF 

ORDER DA TED 15/04/2025 PASSED BY THE HON'BLE NATIONAL GREEN 
TRIBUNAL (NGT) EASTERN ZONE BENCH, KOLKATA IN ORIGINAL 

APPLICATION NO.- 68/2025/EZ FILED BY SRI DUSMANTA KUMAR BAL 
-VRS-STATE & OTHERS 

------------------------------------------------------------------------------------------------------------------

R f: l . Ord r dat d l /04/ 0 5 f th I lon ' bl NOT, EZ, Kolkata. 

L tt r . )6 \ dat d 06.05.2025 of the Collector & District Magistrate, Jajpur 

td -d). 

Pr i u j int Inquiry Report dated 28.03.2025 submitted before the Chairman, 

tat m ir nmental Impact Assessment Authority (SEIAA), Odisha on allegation of 

r -- ident f Aruha Village (copy enclosed). 

1. Introduction. In pursuance of the Order dated 15/04/2025 passed by the Hon'ble NGT, 

EZ. Kolkata in Original Application No. 68/2025/EZ filed by Dusmant Kumar Bal-Yrs-State & 

Others. an Inquiry Team comprising of following officers duly authorized by the respective 

ompetent authority in reference to above quoted letter of the Collector & DM, Jajpur, jointly 

isited Black Stone Quarry (BSQ) Area of Aruha i.e. Aruha BSQ No. 3 (Acre 18.88 Decimal) 

& Aruha BSQ No. 5 (Acre 20.00 Decimal) under Tahasil - Dharmasala of Dist-Jajpur on 

08/05/2025. 

Team Composition 

(i) Addi. District Magistrate (Revenue), Jajpur -Representative of the Collector & 
District Magistrate, Jajpur -cum-Nodal Officer (Inquiry & Logistic support). 

(ii) Regional Officer (RO), State Pollution Control Board (SPCB), Kalinganagar -
Representative of Sr. Scientist, Odisha State Pollution Control Board, Odisha). 

(iii) Deputy Director (Tech-Geology), Directorate of Minor Minerals, Odisha, 
Bhubaneswar. 

(iv) Deputy Director of Mines, Directorate of Mines & Geology, Odisha, 
Bhubaneswar 

(v) Deputy Director of Mines (Minor Mineral), Jajpur - Representative of Director 
of Mines & Geology, Odisha (for all logistic supports) 

llP a g e / 
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I 

I 

I 

A cordingl , the Inquiry T am vi ited the above two Aruha BSQs on 08/0512025 

along with Deputy Dire t r f Mine , Jajpur Circle, Mining Officer, Jaj pur di strict, Tahasildar, 

Dhanna ala & other re nue m ia l to a, i tin the urvey and inqui ry at Aruha BSQ site. 

2. Terms of Reference {ToR) for Joint Inquiry. Wi th regard to the allegations made in 
Ori..._ina l Applicati n fi1 d b Sri Sumanta Kumar Ba l Yrs . State & Others in O.A No. - 68 of 

02 filed b fi r H n' bl NGT. EZ, Ko lka tn. 

3. Details of lease area of Aruha BSO. The detail s of mining lease area of subject 

quan-i ar a" f 11 " s. 

IEm;ronmental l 
SI Cl 

Name of the Date of Validity 
Date Line earance 

(E.C) 
Proponent/ Quarry Details Grant of period of 

valid up to o. 
Serial No. 

Lessee E.C Lease 

Name-Aruha BSQ No.-5 
Khata No. 779 

Plot Nos. - 2694(P) & 
2807(P) 

Area- Acre 20.00 
Decimal or 8.09 Ha. 

Lease-

EC22B001 Manoj Kumar Village- Aruha 
30.05.2028 

01 
OR164789 Samal Tahasil -Dharmasala, 

11.02.2022 5 years 

Dist-Jajpur 
CTO-

31.03.2025 

Method of Mining- Semi 
Mechanised Open Cast 

Permissible Quantity-
42,000 cum/annum 

Remarks- The above Lessee i.e. Sri Manoj Kumar Samal was imposed a penalty amounting 

to Rs. 4,20,47,585/- (Rupees Four Crores Twenty Lakhs Forty-Seven Thousand Five Hundred 

Eighty-Five Only) by the Tahsildar, Dharmasala for over extraction of black stone from Aruha 

BSQ - 20 Ac. The Lessee has cleared the dues. 

21 Pag e 

l 
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Em ironmental N f 
1 

SI Cl 
a me o t 1c 

ea ranee 
Proponent / 

No. (E.C) 

Serial No. 
Lessee 

Quarry Details 

Nam --Aruha BSQ No.-
Ju t r SI No.2/ ), 

' hata No.-779, 
>1 t No .- 807, 280 & 
811 

Acre 18.88 

0 ri Sarat Jena illage- Aruha 
ahasil -Dharmasala, 
ist. - Jajpur 

ethod of Mining- Semi 
echanised Open Cast 

2,034 cum/annum 

Date of Validity 
Grant of period of Date Line 

valid up to 
E.C Lease 

17.01.2023 years 

ease-
1.03.2028 

TO­
I.03.2o25 

Remarks- The Mining Officer, Jajpur district during his visit to the Aruha BSQ No. 3 (Area -
18.88 Ac) on 11.03.2025 found that the said BSQ was operational even though the 
En i.ronmental clearance had expired on 16.05.2025. The Mining Officer, Jajpur seized 16 
nos. of vehicles & machinery from the quarry site and imposed a total penalty amounting to 
Rs. 40,25,000/- (Rupees Forty Lakhs Twenty FiveT Thousands Only) vide Demand Note No. 
180 I/MM dated 26.03.2025 against the vehicles. The stated amount being outstanding on the 
above Lessee i.e. Sri Sarat Jana, the Mining Officer, Jajpur has filed an FIR at Dharmasala 
Police Station, Dist. - Jajpur. 

4. Site Survey and Physical Inspection of the Inquiry Team. The joint Inquiry Team with 

the help of local revenue officials, village map/cadastral map and GPS carried out the detailed 

survey of the subject quarries at site and physically moved from co-ordinate to co-ordinate and 

pillars posted on ground zero. 

During physical inspection of the Aruha BSQ site, it was ascertained that no quarrying 

activities are being undertaken at present . That apart, no vehicles, no manpower and no 

machinery were detected at site. A close inspection revealed that there was no trace of any 

3IP a g e 
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vehicular m em nt on ground to ugge t mining activities. It was also seen that minor mineral 

i.e. bla k t ne f mod rate quantit which wa extracted previously was stacked at the base of 

th quarr . 

Ob er ation/Finding of the Joint lnguiry Team . The para-wise observations/ 

finding f th j int inquir , n all gation a per original application are enclosed as 

Ann ·ur -•A" t thi r p rt f r kind p ru al of the Hon'ble NOT, EZ, Kolkata . 

Mining O , Jajpur 
Dist ·ct 

Deputy Di~nes, 
Jajpur Circle 

.. \__ 

Qt;¼ '7\04 
Tahasil ar, Dhar asala 

Date: 

~J 
Deputy Director of Mines, 

Directorate of Mines & 
Geology, Odisha, 

Bhubaneswar 

Date: 

Addi. District M gistrate (Revenue), Jajpur 

t {it~\ H )il 

41 Page 

R.O,SPCB, 
Kalinga N agar 

Date: \ {, . 0 S ,. 1P lJ( 

@lJ_ -
H~ ~ o~ , L--\~ 

Deputy Director Tf ecn- Geo'logy 
Directorate of Minor Minerals, 

Odisha, Bhubaneswar 

Date: 

~ 
Collector & D.M, Jajpur 
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Relevant Para No. 
in Original O.A. 

No. 68/2023 (foR) 

Para-01 

Para-34 

Para-02 

Para-29 

~ I P a g e 

Allegations in brief 

(2) 

Violation of EC & CTO norms 

Inaction with respect to written 

application dated 06.12.2024 of the 

complainant. 

l 
Findings/ Action taken 

(3) 

State Pollution Control Board grants consent to operate (CTO) after receiving all the 

statutory clearance of the quarry as per the requi rement of the Board. The present status of 

consent to operate granted to the Black Stone Quarries Aruha Cluster are enclosed as 

Annexure-1. (Copy enclosed as Annexure-I Series). 

A Joint enquiry was conducted on dated 03.1 2.2024 by the officials of Mining, Revenue 

and SPCB to look into the allegation. Further The Mining Officer, Jajpur district during 

his visit to the Aruha BSQ No. 3 (Area - 18.88 Ac) on I 1.03.2025 found that the said 

BSQ was operational even though the Environmental clearance had expired on 

16.05.2025. The Mining Officer, Jajpur seized 16 nos. of vehicles & machinery from the 

quarry site and imposed a total penalty amounting to Rs. 40,25,000/- (Rupees Forty Lakhs 

Twenty FiveT Thousands Only) vide Demand Note No. 1801/MM dated 26.03.2025 

against the vehicles. The stated amount being outstanding on the above Lessee i.e. Sri 

Sarat Jana, the Mining Officer, Jajpur has filed an FlR at Dharrnasala Police Station, Dist. 

- Jajpur. In addition to this a Joint enquiry was conducted on dated 24.03.2025 by the 

district administration to look into the allegation of residents of Aruha Villages regarding 

Illegal Mining Operation in Aruha BSQs. (Copy of reports enclosed as Annexure-11 
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I 
I 

l 

Para-03 

Para-15 

Para-16 

Para-04 

Para-12 

Para-13 

Para-05 

GI Pag e 

Allegation on excavation beyond 6 

metres depth. 

Extraction beyond the permissible 

quantity 

Series) 

For verification of the same, MIS TKS Consultancy Services, Bhubaneswar was requested 

to conduct survey and submit its report. The report submitted by the agency on dated 

19.04.2025 revealed, excavation has been done beyond six metres in some places of the 

above two quarries. Taking into account the sensitiveness of the matter & to avoid any 

future litigation, the ORSAC, Bhubaneswar has been requested vide this office Letter 

No.2787 dated 07.05.2025 to check the authenticity of the report submitted by MIS TKS 

Consultancy Services. After confirmation from the ORSAC, the report will be submitted 

before the Hon'ble Tribunal. (Copy of Letter No.2787 dated 07.05.2025 enclosed as 

Annexure-III Series). 

Mis. TKS Consultancy Services, Bhubaneswar has been requested vide this office Letter 

No. 924 dated 18.02.2025 & Letter No.2692 dated 02 .05.2025 to assess the volume of 

black stone extracted which is awaited at its end. (Copy of Letter o. 924 dated 

18.02.2025 & Letter No.2692 dated 02.05 .2025 enclosed as Annexure-lY Series). 

Regarding non-deposition of Govt. The Lessee Sri Manoj Kumar Sama! was imposed a penalty amounting to Rs. 

dues issued vide demand notice 4,20,47,5851- (Rupees Four Crores Twenty Lakhs Forty-Seven Thousand Five Hundred 

dated 25 .04.2024 by the Tahasildar, Eighty-Five Only) by the Tahsildar, Dharmasala for over extraction of black stone from 
J 
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Dharmasala Aruha BSQ - 20 Ac. The Lessee has cleared the dues. 

Regarding non-deposition of Govt. The revised demand issued by the Tahasildar, Dharmasala was challenged by the lessee 

dues issued vide demand notice Sri Sarat Kumar Jena and as per the order of the Hon ' ble Court passed in WP(C) 
Para-06 

dated 16.05.2023 by the Tahasildar, No.22490/2023, the lessee was allowed to operate the quarry after depositing 30% of the 

Dharmasala revised demanded amount, on ctt◄ Ot. 09. 2.~. 

Para-07 
Unscientific quarry operation in The Mining operation is being done by Open cast semi-mechanised method of mining. 

broad day light. 

In compliance to the Order dated 28.02.2020 of the Hon'ble NGT passed in O.A 

No.304/2019 in the matter of M. Haridasan & others Yrs State of Kerla, the Central 

Pollution Control Board (CPCB) has submitted a report on distance criteria for permitting 

Para-08 
Stone Quarrying wherein the minimum distance of stone quarries from Residential/Public 

Para-09 
Allegation regarding distance of buildings, Inhabited sites, Protected monuments, Heritage sites, National/State Highway, 

Para- IO 
stone quarries to nearby Habitats, District roads, Public roads, Railway line/area, Ropeway trestle or station, Bridges, Dams, 

Railway line, Ponds, Schools and Reservoirs, River, Canals, or Lakes or Tanks, or any other locations to be considered by 
Para-11 

Crusher Units in Aruha Cluster under States has been fixed to 100 metre when blasting is not involved and 200 metre when 
Para-19 

Para-4 1 
Dharmasala Tahasil of Jajpur district blasting is involved and the same is applicable to the State of Odisha. 

Para-43 
and violation of CBCB guidelines. 

To ascertain the distance factor, a field visit was conducted on 07.03.2025 by Mining 

Officials, Regional Officer, State Pollution Control Board, Kalinganagar and Revenue 

Officials of Dharmasala Tahasil. In this regard, an ORSAC Empanelled Agency MIS TKS 

Consultancy Service was requested to conduct a survey through DGPS for measurement 
--- --

JI P age 
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of distance from BSQs to nearby Habitats, Railway line, Ponds, Schools and Crusher 

Units in Aruha Cluster under Dharmasala Tahasil of Jajpur district. The said agency has 

submitted its report which reveals that both the quarries i.e. Aruha BSQ No.3 ( 18.88 Acre) 

& Aruha BSQ No.5 (20 Acre) are in safe distance i.e. more than 200 met (Copy of the 

., report along with map showing the distance factor is enclosed as Annexure-V Series) 

There is transportation of nearly 200 No vehicular movement is noticed during joint field visit. 

Para-14 trips of stone loaded vehicles 

resulting pot holes. 

Not obtaining permission from 
As per the consent to operate condition, the lessee shall obtain NOC from CGW A for 

withdrawal of groundwater required for the project, if any. During visit it was found that 
Para-17 ground water authority and violation 

ofE.C 
there was no withdrawal of ground water inside the lease. 

Para-18 
Requirement of water for quarry No permission has been granted by any authority to take water from nearby villages. 

operation 

During visit on 07.01.2025 samples from ground water collected from the tube well at 

Contaminated water condition & Jabaratali village and sample collected from the tube well at Jabaratali Prakalpa Primary 

Para-20 operation without valid explosive School were taken and analysed. From analysis report it is revealed that water in adjoining 

licence. area is not contaminated. (Copy of the monitoring report is enclosed as Annexure-VI 

Series). 
--
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During joint field visit there was no mining operation at ground zero. 

Para-21 However, the lessees of Aruha BSQ No.3 (18.88 Acre) & Aruha BSQ No.5 (20 Acre), 

Para-22 prior to operational of the quarries have obtained permission from the Directorate General 

Para-23 
Wagon blasting, illegal and 

of Mines Safety (DGMS), Bhubaneswar under Regulation I 06 (2) (b) of the Metalliferous 

Para-32 
uncontrolled blasting, use of illegal 

Mines Regulation, 1961 and appointed Mines Manager in their respective quarries as per 

Para-35 
explosive, plying of vehicles at night 

section 17 of Mines Act, 1952 and under regulation 34( 1) of Metalliferous Mines 

Para-42 Regulation Act, 1961. 

Para-24 For making of solar fencing. 
No such provision is incorporated in the Mining Plan, EC, CTE & CTO. 

At present there are approximately 30 numbers of tress around the Aruha BSQ Cluster. As 

No plantation and green belt around 
per EC conditions the project proponent (lease Holder) shall deposit certain amount with 

Para-25 
respective District Environment Society for raising plants of native species within 2 years 

Para-27 quarries by project proponent 
in a suitable location adjoining the quarry. 

No sprinkling of water to arrest dust, 
During visit there were no mining operation found. The rain water are stored inside the 

Para-26 quarry as observed. Moreover, less quantity of over burdens noticed inside the quarries. 
no proper stacking of over burdens 

There is no workshop inside the lease area so hazardous waste authorization is not 
Para-28 Hazardous waste authorization 

required as per Hazardous waste management Rules 2016. 
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Para-36 

Para-31 

Para-38 

Para-33 

/ 0 I Pag e 

Air & noise pollution while plying During visit there is no mining operation as well as transportation observed. 

on the village road. 

Establishment of stone crusher unit 

Violation ofDGMS guidelines 

There are 07 numbers of Crusher are in Aruha Mouza and all are having Sitting Clearance 

Certificate. Consent to establish granted to the stone crushers after obtaining the sitting 

clearance certificate from District Administration. 

(The list of stone crushers is enclosed as Annexure-Vll Series). 

That the Director General of the Mines safety on dated 24th 25th and 26th of September 

2024 conducted an inspection in the Dharmasala Tahasil of Jajpur District Odisha and 

observed major contraventions during inspection of quarries. Accordingly, all the Lessee 

of black stone quarries were directed vide Letter No. 4288 dated 16.011 .204 of Deputy 

Director Mines, Jajpur Circle to stop mining operation and other allied activities with 

immediate effect till rectification of the contraventions pointed out by the IXiMS. 

(The Letter No. 4288 dated 16.011.204 is enclosed as Annexure-VIII Series). 

The lessees of Aruha BSQ No.3 (18.88 Acre) & Aruha BSQ No.5 (20 Acre), prior to 

operational of the quarries have obtained permission from the Directorate General of 

Mines Safety (DGMS), Bhubaneswar under Regulation 106 (2) (b) of the Metalliferous 

Mines Regulation, 1961 and appointed Mines Manager in their respective quarries as per 

section 17 of Mines Act, 1952 and under regulation 34( I) of Metalliferous Mines 
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Regulation Act, 1961 . 

There are two number of quarries namely Aruha Black Stone quarry 2/3 and Aruha Black 

stone quarry were under consent administration. 

(i) The rain water is stored inside the quarry as observed. 

(ii) The rain water are channelized inside the quarry as observed. 

(iii)There was no mining operation found during visit. 

Para-37 (iv)There was no mining operation found during visit 

Para-39 Violation of CTO conditions There was no mining operation as well as transportation found during visit. 

Para-40 (v) There was no mining operation as well as transportation found during visit. 

(vi)There was no mining operation as well as transportation found during visit 

(vii) As per the consent to operate condition, the lessee shall obtain NOC from 

CGWA for withdrawal of groundwater required for the project, if any. During 

visit it was found that there was no withdrawal of ground water inside the 

lease. 

(viii) No obstruction of flow of water from higher to lower land was observed. 

Para-44 Non-action of Revenue The allegation is non-maintainable. The District Administration is delivering its full 

Para-45 Officials/district administration to strength in preventing theft and illegal transportation of minor minerals through District 

111Pag e 
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Para-46 stop illega l mining operation Level Task Force Committee i.e. in district level under the Chairmanship of the District 

Para-47 Collector, Sub-divisional Level under the Chairmanship of District Sub-Collector and 

Tahasil Level under the Chairmanship of concerned Tahasildar. Further the Authorities 

are well concerned about their duties and responsibilities. Action as deemed proper is 

being taken against the offenders and will also be taken if any violation is observed in 

future. 

Miscellaneous issues related to Compliance to the Orders of the Hon ' ble Courts are being meticulously implemented. 

mining of minor minerals (murroms, Remedial actions are also being taken whenever violations of any of the norms I terms & 

Para-48 to 51 
sand etc.) and violation of EC, CTO, conditions are brought to fore. Further, action against contravention of any of the 

CTE norms and Orders passed rules/norms/terms & conditions of the lease will be taken as deemed proper as per law. 

previously by the Hon' ble NGT-

regarding 

ajpur District 

"" . t-Ai~<l 0-----

.,.--\ \ \\ o ri< ( \ l ~ L"' 
R.O,SPCB, 

Kalinga Nagar 

Date: I b \ •s- \ V-:- Date: Date: 
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Date: 

Date: 

J31 Pag e 

~~ 
Deputy Director of Mines, 

Directorate of Mines & Geology, Odisha, 
Bhubaneswar 

Date: 

Deputy Di~ e~ 
Directorate of Minor Minerals, Odisha, Bhubaneswar 

Date: 

Collector & D.M, Jajpur 
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     ANNEXURE- B                          25
o ifis1fA r11 . 1'41U, U O/LO• L ::,OJ..:>:> 

Date 13 • 11· ~0~ '·J I No. i tte> /KNG/BSQ-91 
By Regd. Post/On-line 

CONSENT ORDER 

CONSENT ORDER N0.623/RO-SPCB/Kalinganagar/ (APC & WPC) 

Sub: Consent to operate UIS 25/26 of Water (P&CP) Act, 1974 and U/S 21 of 
Air (P&CP) Act, 1981 

Ref: Your online Application No. 5960785 & this office consent to operate 
order issued vide letter no.993, dtd. 28.03.2023. 

Consent to operate is hereby granted under section 25/26 of Water 
(Prevention & Control of Pollution) Act, 197 4 and under section 21 of Air (Prevention 
& Control of Pollution) Act, 1981 and rules framed thereunder to: 

Name of the Mine : Mis. Aruha Black Stone Quarry 
(Cluster Serial No.2/3) 

Address : At- Aruha over Plot No. 2808 (P) & 2807(P) 
of Khata No. 779 measuring an area 18.88 
Acres (7.64 Ha), Tahasil- Dharmasala, 
Dist. Jajpur, Odisha 

Name of the Occupier & Designation: Sri Sarat Kumar Jena, Lessee 

This consent order is valid for the period up to 31.03.2025. 

This consent to operate is granted based on Environmental Clearance issued 
by SEIAA vide EC Identification EC238001OR163112, dtd. 17.01 .2023 & 
subjected to validity of lease period. 

This consent order is valid for the product quantity, specified outlets, discharge 
quality and quality, specified chimney/stack, emission quantity and quantity of 
emissions as specified below. This consent is granted subjected to the general and 
special conditions stipulated therein . • 

A. Details of Products to be Manufactured: 

SI. Product Quantity (in m3)/Annum 
No. 

1 Extraction of Road Metal 42034 m3/Annum 

PTO 
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Discharge permitted through the followrng outlet subject to the standard 

Outlet Description of Point of dis-charge Prescribed standard 
No. outlet KLD or KL/hr 

pH TSS COD BOD (mg/I) 
mg/I mg/I (3 days at 279C) 

C. Emission permitted through the following stack subject to the prescribed 
standard. 

Chimney Description of Stack Quantity of Pre-scribed Standard 
Stack No. stack height(m) emission 

PM10 S02 NOx 

D. Disposal of solid waste permitted in the following manner 

SI. Type of Quantity Quantity to be Quantity to be Quantity Description 

No solid generated reused on site reused off disposed off of disposal 
waste (TPD) (TPD) site 

I (TPD) (TPD) site 

1 Over Asper - - - Shall be 

burden! mining stored as per 

top soil plan approved 

mining plan 

E. GENERAL CONDITIONS: 

1. The consent is given by the Board in consideration of the particulars given In the application. Any change or alternat,on or dev,ahon made 
in actual practice from the particulars furnished in the application will also be the ground liable for rev1ew/variat10nlrevocation of the 
consent order under section 27 of the Act of Water (Prevention & Control of Polluhon) Act. 1974 and section 21 of Air (Prevention & 
Control of Pollution) Act. 1081 and to make such variat,on!; as deemed ht for the pwpose of the Acts 

2. The mine/industry would immediately submit revised application for consenl to operate to ttus Bo~rd 111 the event of any change 111 the 
quantity and quality of raw material / and products : manulactunng process or quantity lqlrahty of the effluent rote of emIssI011 / a,r poliullon 
control equipment/ system etc 

3. The applicant shall not change or alter either the quality or quantity or the rate of dischurge or temperature or the route of discharge 
without the previous written permission of the Board. 

4. The application shall comply with and carry out the d1rectiveslorders issued by the Board in this consent order and at all subsequent limes 
without any negligence on his par\. In case of non-compliance of any ordorld1rectives issued at any time and/or violation of the terms and 
conditions of this consent order. the applicant shall be llobto for teoal ac11on as per the prov,s,ons of the Law/Act 

I 
I 
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6. 

6. The issuance of \his consent does not convey any property right in either real or personal property or any exdusive privilege~ nor does it 
authorize any Injury lo private property or any Invasion of personal rights, nor any Infringement or Central, Stele laws or regulation. 

7. This consent does not authorize or approve the construction or any physical structure or facilities or \he undertaking of any work In any 

natural waler course. 

8. The applicant shall display this consent granted to 111m in a prominent place for perusal of the pubnc and Inspecting officers of this Board. 

9. An Inspection book shall be opened and made available to Board's Officers during the visit to the factory. 

10. The appllcan\ shall furnish to the visiting officer of the Board any information regarding the construction, installation or operation or the 
plant or of effluent treatment system / air pollution control system / stack monitoring system any other particulars as may be pertinent to 

prevenling and controlling pollution of Waler I Air. 

11 . Meters must be affixed at the entrance of the waler supply connection so that such meters are easily accessible for inspection and 
maintenance and for other purposes of the Acl provided that the place where it is affixed shall in no case be at a point before which waler 
has been taped by the consumer for ulilizalion ror any purposes whatsoever 

12 Separate meters with necessary pipe-line tor assessing the quantity or waler used for each or the pufposes mentioned below· 
a) Industrial cooling, spraying in mine pits or boiler leed, 
b) Domestic purpose 
c) Process 

13. The applicant shall display suitable caution board at the lace where the effluent is entering into any water-body or any olher place to be 
indicated by the Board, indicating therein that the area into which the effluents are being discharged Is not fit for the domestic use/bathing. 

14. Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of the terminal manholes where the flow 

measuring devices will be installed. 

15. The applicant shall maintain good house-keeping both within the faclo,y and the premises. All pipes, valves, sewers and drains shall be 
leak-proof. Floor washing shall be admitted into the effluent collection system only and shall not be allowed to find their way in storm drains 
or open areas. 

16. The applicant shalt at all times maintain in good working order and operate as efficiently as possible all treatment or control facilities or 
systems install or used by him to achieve with the term(s) and conditions of the consent. 

17. Care should be taken to keep the anaerobic lagoons. if any, biologically active and not utilized as mere stagnation ponds. The anaerobic 
lagoons should be fed with the required nutrients for effective digestion. Lagoons should be constructed with sides and bottom made 
impervious. 

18. The utilization of treated effluent on racto,y·s own land. if any. should be completed and there should be no possibility of the emuenl 
gaining access into any drainage channel or other water courses either directly or by overflow. 

19. The effluent disposal on land. 1f any, should be done w11hou1 creat1119 any nuisance 10 the surroundings or inundation or the lands at any 
time. 

20. II at any time the disposal of treated effluent on land becomes incomplete or unsatisfactory or create any problem or becomes a matter of 
dispute, the industry must adopt alternate satisfactory treatment and disposal measures. 

21 . The sludge from treatment units shall be dried In sludge drying beds and the drained liquid shall be taken lo equalization tank. 

22. The emuent treatment units and disposal measures shall become operative at the time of commencement of production 

23. The applicant shall provide port holes for sampling the emissions and access pla\form for carrying out stack sampling and provide electrical 
ouUet points and other arrangements for chimneys/stacks and other sources of emissions so as to collect samples or emission by the 
Board or the applicant at any time in accordance with the provision of the Act or Rules made therein. 

24. The applicant shall provide all facilities and render required assistance to the Board staff for collection of samples / slack monitoring / 
Inspection. 

25. The applicant shall not change or alter either the quality or quantity or rate of emission or install, replace or alter the air pollution control 
equipment or change the raw material or manufacturing process resulting in any change In quality and/or quantity of emissions. without the 
f)(evious wnuen permission of the Board. 

26. No control equipments or ct11mney shall be alte,ed 01 replaced 01 11s Ille case may be erected or re-erected except with the previous 
approval of the Board 

27. The liquid effluent arising out or the operation or the 1111 pollution control oqu1pmen1 sholl be treated in the manner and to ion of standards 
prescribed by the Board in accordance with the provisions of Water (Prevention and Control of Pollulion) Act, 1974 (as amended). 

28. The slack monitoring system employed by the applicant shall be opened for inspeclion to this Board at any time. 

29. There shall not be any fugilive or episodal discharge from the premises. 

30 In case ol such episodal discharge/emisslo11s the industry shall take Immediate action lo bring down the emission within the limits 
prescribed by the Board in conditions/stop the operation of the plant. Report of such accidental discharge /emission shall be brought to the 
notice or the Boord within 24 hours or occurrence. 

\ 
I 

259



28
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32. 

33. 

34. 

35. 

(,.:-:.·,,, 
,, I 

"'-
' 
' C SEW ' .,,,, . .. 

Page-4 

The applicant shall keep the premises or lhe tnC1us1ria1 plant ancl air pollulIon conirol eQulpmenls clean and make all hOOds. pipes. valves 
Slacks/chimneys ieak proof The air pollution control equipments locahon Inspec1,on chambers samphng port holes shall be made easily 
accessible al all limes 

Any upset condition in any of the planVplan1s of lhO f~clory w11Ich ,s hkely 10 resull In Increased emuenl discharge/emission of air pollutants 
and I or result In vlolalion or the standards mer111oned above shall be reported 10 lhe Headquarters and Rog,onal Office or the Board b rax 
I speed posl wilhin 24 hours of lls occurence Y 

The industry has to ensure that minimum three varielies of trees are planted at the density or not less than 1 ooo 1,ees per acre. The trees 
may be planted along boundaries or the Industries or lnduslrlal premises. This planlat,on is slipulated over and above the bulk plantalion 
of trees In that area. 

The solid wasle such as sweeping, waslage packages. empty con1a,ners residues, sludge including that from a,r pollution control 
equipments collecled within the premises or lhe industrial plants shall be disposed off scientifically 10 lhe sahsfactton of lhe Board so as 
not to cause fugitive emission, dust problems through leaching etc . of any kind 

All solid wastes arising In lhe premises shall be properly classified and disposed ofr 10 lhe sa11sfac11on or the Board by 

I) Land fill In case of inert material, care being laken 10 ensure lhal lhe malerial does nol g,ve nse lo leachate whrch may percolate 
into ground water or carried away wllh storm run-on. 

i,) Conlrolled Incineration, wherever possible in case of combusllble organic material 
iii) Composting, in case of b10-degradable ma1ena1. 

36. Any lox1c malerial shall be detox,cated ,r possible. olherw,se be sealecJ ,n sleet drums and buried in protecled areas afler oblaIn1ng 
approval of this Board in writing The delox,cat,on or scaling and bury1nq shall be earned oul ,n the presence or Board's authorized 
persons only Leller or authorizot,on shall be obtained tor 1tandhng ancl cl,sposal or hazardous wasles 

37. Ir due to any lechnologIcal Improvemen1 or otherwise I11,s Board ,s or cp,mon lhat all or any or t11e cond1trons referred to above requires 
variation (including the change or any control eQuIpmen\ e11her in whole or in part) \his Board shall after giving the applicant an opportunity 
or being heard. vary all or any of such condition and thereupon the applicant shall be bound to comply wilh Ille conditions so varied 

38. The applicant, his/heirs/legal representa\lves or assignees shall have no claim whatsoever lo lhe condition or renewal of this consent after 
the expiry period of lhis consenl 

39. The Board reserves lhe right lo review. impose addihonal condil1011s or cond1lion. revoke change or al\er \he terms and cond1t,ons or lh1s 
consent. 

40 Notwithstanding anylhmg conla,ned In lhrs cond1l1onal le1ter of consent. lhe Board hereby reserves to ,1 lhe r1ghl and power under section 
27(2) or the Waler (Prevenlion & Conlfol of Pollul1on) Acl. 1074 lo rev,ew any and/or all the condillons imposed herein above and 10 make 
such variations as deemed fit ror the purpose or the Act by lhe Board 

41. The conditions imposed as above shall conlinue to be ,n force unlil revoked under sechon 27(2) of lhe Waler (Preven1,on & Control or 
Pollution) Acl. 1974 and section 21 A of A,r (Preven11on & Conlrol of Pollulion) Acl. 1981 

42. In case lhe consenl ree is revised upward during lh,s period, lhe induslry shall pay lhe d·1uerenhal fees to lhe Board (for lhe remaining 
years) to keep the consent order ,n force If lhey fa,I to pay lhe amounl w1th111 the period sl,pulated by the Board the consent order will be 
revoked withoul prior nolice 

43. The Board reserves the nghl lo revoke/refuse consenl 10 opernle al any lime cluru,g penocl lor which consenl ,s granled ,n case any 
v1olalion Is observed anc 10 moe1,ty1 s1,pu1a1e aoo1\1onaI conch\1ons as <lecmecl appropCtate 

GENERAL CONDITIONS FOR UNITS WITH INVESTMENT OF MORE THAN Rs 60 CRORES, AND 17 CATEGORIES OF 
HIGHLY POLLUTING INDUSTRIES (RED A). 

1. The applicanl shall analyse the emissions every month for tt,e parameters indicated in TABLE .B & C as mentioned in this order 
and shall furnish the report thereof to the Board by the 101

h of the succeeding month. 

2 The applicant shall provide and mainlaln al his own cost lhree ambient air quality monitoring stations for morntonng Suspended 
Particulate Maller. Sulphor 0IoxIde, Oxides ol N11rogen, Hydro-Carbon, Carbon-Monixide and monitor the same once 111 a 
day/week/fortnighVmonlh. The data collecled sllall be mmn1a,ned ,n a re9Is1er and a monlhly extracl be furnished 10 lhe Board 

3. The applicant shall provide and maintain al his own cost a meteorological station to collect the data on wind veloclly, direclton. 
temperature, humidity, rainfall . etc. and the daily rnading shall be recorded and the extract sent lo the Board once ,n a month 

4. The applicant shall forward the following mlormatIon 10 the Member Secrelary, S1a1e Polluhon Control Board, Onssa. 
Bhubaneswar regularly 
a. Report ol analysis or slack montloring, ambient air quahty moni1orino me1eorolog1cal dat:i as required every monlh 
b Progress on planllng of trees Quarterly 

5 The apphcanl shall 111s1a11 mechonical comp0$1le samplmg equ,pmenl ond con1111<Iol1s now measur1ng I recoro,ng dev,ces on the 
ernuenl drams of trade as well as dorneshc eHluent A record of claIly discharge sllall be ma1ntainect 

6 The following 1nforma11011 shall be forwarded 10 Ille Member Secretary on or before 10'" of every month 

a Performance I progress of lhe treatment plant. 
1>. Monthly stalemenl of daily discharge of domestic and/or lrade effluenl 
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Non-compliance with effluent limitations ··., 11,• • 1 ,. •• ::, ... 
a) If for any reason the applicant does not comi,1/wtth or Is unable to comply ·wilh any effluent limitations specified in this 

consent. the applicant shall Immediately notil'y,tha consent issuing aulhOrity by telephone and provide the con1ent Issuing 
authority with the following Information in writing within 5 days of such notification. 

i) Causes or non-compliance 
1) A description or the non-compliance discharge including its Impact on the receiving waters. 
ii) Anticipated time or continuance of non-compliance II expected 10 continue or if such condition has been 

corrected the duration or period or non-complionce . • 
iii) Steps taken by the applicant to reduce and eliminate the non-complying discharge and 
iv) Steps to be taken by the applicant too prevent the condition of non-compliance. 

b) The applicant shall take all reasonable steps to minimize any adverse Impact to natural waters resulting from non­
compliance with any etnuent limitation specified in this consent including such accelerated or additional monitoring as 
necessary to determine \he nature and Impact of the non-complying discharge. 

c) Nothing in this consent shall be construed to relieve the applicant from civil or criminal penalties for non-compliance 

whether or not such non-compliance is due to factors beyond his control, such as break-down, electric failure, accident or 
natural disaster. 

8. The applicant shall at his own cost get the effluent samples collected both before and after treatment and get them analysed at an 
approval laboratory every month for the parameters indicated In Part-D and shall submit in duplicate the report thereof to the Board. 

9. The addition of various treatment chemicals should be done only with mechanical dosers and proper equipment for regulation of 
correct dosages determined daily and for proper uniform feeding. Crude practices such as dumping of chemicals in drains or sumps 
or trickling of acids or alkalies arbitrarily and ulilizing poles for stirring etc. should not be resorted to. 

10. In the disposal or treated effluent on land for irrigation. the industry sllall keep in v,ew of the need for: 
Rotation of crops 
Change of point of application of ernuenl on land 
A portion of land kept fallow. 

11 . The adoption or these would avoid soil becoming sock or slate. the industry may ensure this in consultation with the Agricullure 
Department. 

12. It is the sole responsibility or the industry 10 ensure that there are no complalnls at any time from the royats in the surrounding areas 
as a result of discharge or sewage or trade emuent if an1•. 

13. Proper housekeeping shall be maintained by a dedicated team. 

14. The industry must constitute a team of responsible and technically qualified personnel who will ensure continuous operation or all 

pollution control devices round the clock (including night hours) and should be in a position to explain the status or operation of the 

pollution control measures to the inspecting officers or the Board at any point of time. The name of these persons with their contact 

lelephOne numbers shall be intimated to the concerned. Regional Officer and Head Office or the Board and in case or any change in 

the team it shall be intimated to the Board immediately. 

F. SPECIAL CONDITIONS: 

1. The accumulated water in the quarry pit, if any during monsoon shall be treated in 
series of settling tanks before discharge to natural drainage systems. 

2. Garland drain shall be constructed on the hill slope and shall be channelized to 
settling tanks for treatment of runoff 

3. ·; The water sprinkling systems shall be provided in the haul road, transportation roads, 
quarry areas, stockpile areas and other dust generating areas to control fugitive dust 
emission. 

4. The Lessee/Project Proponent shall provide adequate sanitation facilities for its 
workers to avoid open defecation and unhygienic condition in the surrounding area. 

5. . Wet drilling method shall be adopted to control dust emission. Delay detonator and 
., ,

1 
~' 

11
:~:;'\ bock • tub,e initiation system for blasting shall be adopted so as to reduce dust 

,;, i , • . emission. 
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6. Vehicles hired for transportation ~ ".m1noi;.~tneral from the site shall be in good 

condition and shall have PUC Certificate. Vehicles shall conform to the air & noise 
emission standards and shall be operated during nonpeak hours. 

7. The truck in which mineral is to be transported shall be covered with tarpaulin to 
prevent spillage and from getting minor mineral airborne. 

8. Ambient air quality inside the mining lease area shall be maintained as per National 
Ambient Air Quality Standards. 

9. The mine shall abide by the provisions of E (P) Act 1986 and Rules framed 
thereunder. 

10. The mines shall undertake plantation as mentioned in the mining plan. 

11 . The Lessee shall obtain NOC from CGWA for withdrawal of ground water required for 
the project, if any, and submit the same to the Board. 

12. The lessee shall undertake that in case of consent fee is revised upward during this 
period, he/she shall pay the differential fees to the Board (for the remaining years) to 
keep the consent order in force. If he/she fails to pay the amount within the period 
stipulated by the Board, the consent order shall be revoked without prior notice. 

13. The Board reserves the right to revoke / refuse consent at any time during this 
period or to modify / stipulate additional conditions as deemed appropriate in case 
any violation is observed. 

The occupier must comply with the conditions stipulated in section A, 8, C, D, E and F 
to keep this consent order valid. 

To, 

Sri Sarat Kumar Jena, Lessee 
M/s Aruha Black Stone Quarry (Cluster Serial No.2/3) 
At/PO- Aruha,Tahasil- Dharmasala 
Dist- Jajpur, Odis ha 

Memo No. _.....,,3..._'::f-..;....-~....:..-l __ /dt. I 3 • 1 l· Q.O~ '-1 

Copy forwarded to: 

1. The Member Secretary, SPC Board , Odisha, Bhubaneswar 
2. The Collector & District Magistrate, Jajpur 
3. The Dy. Director of Mines (Minor Minerals),Jajpur 
4. Guard File 

~-")~¼l,,\v\ 
REGIONAL OFFICER 

l~ •~"liOl'I al 01ficer 
Stale Poll.,: ~n Cor.t·c'. Board, Odi ha 

K~l ,nya Nayar, Jajpur 

\-"· 1) o)'~ \ 'Y1 

REq{Q,~MBifc.~JCER 
State Pollut,~n Control 80111d, CMiaha 

Kahnga Na9ar, Jajpur 
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GENERAL STANDA , HARGE OF 
ENVIRONMENTA~ POLLU]AN'.TS.PART -A: EFFLUENTS 

' I • ' ' ' ' I 

SI.No. Parameters Standards 

Inland surface Public Land for Marine Costal Areas 
water sewers irrigation 

(a) (b) (C) (d) 

1. Colour & odour Colourless/Odou ------ See 6 of See 6 of Annex-1 

rless as far as Annex-1 
practicable 

2. Suspended Solids (mg/I) 100 600 200 For process 
wastewater - 100 

b. For cooling water 
effluent 10% above 
total suspended matter 
of influent. 

3. Particular size of SS Shall pass 850 ----- .............. 

5. pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 

6. Temperature Shall not exceed ·----·- -------- Shall not exceed 5°C 
5°C above the above the receiving water 
receiving water temperature 
temperature 

7. Oil & Grease mg/I max. 10 20 10 20 

8. Total residual chlorine 1.0 .......... -·---- 1.0 

9. Ammonical nitrogen (as 50 50 ------ 50 
N) mg/I max. 

10. Total Kajeldahl nitrogen 100 ---- ------ 100 
(as NHa) mg/1 max. 

11 . Free ammonia {as NHa) 5.0 ---- ------ 5.0 
mg/1 max. 

12. Biochemical Oxygen 30 350 100 100 
Demand (5 days at 
(20°C) mg/1 max. 

13. Chemical Oxygen 250 ---- ------ 250 
Demand, mg/1 max. 

14. Arsenic (as As) mg/1 0.2 0.2 0.2 0.2 
max. 

15. Mercury (as Hg) mg/1 0.01 0.01 .......... 0.001 
max. ~ 

16. Lead (as pb) mg/1 max. 01 . 1.0 ........... 2.0 
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--- 00y '-.--t/ I ~ ,. .. 
17. Cardmium (as Cd) rng/1 2.0 1.0 ----·- 20 

max. 
-- - -- -- --18. Hexavalent Chromium 0.1 2.0 -------- 1 0 

(as Cr+ 6) mg/I max. 

19. Total Chromium (as Cr) 2.0 2.0 --------- 2.0 
mg/I max. 

20. Copper (as Cu) mg/I 3.0 3.0 ..................... 3.0 
max. 

21 . Zinc (as Zn) mg/I max. 5.0 15 --------- 15 

22. Selenium (as Sc) mg/I 0.05 0.05 --------- 0.05 
max. 

23. Nickel (as Nil) mg/I max. 3.0 3.0 --------- 5.0 

24. Cyanide (as CN) mg/I 0.2 20 0.2 0.02 
max. 

25. Fluoride ( as F) mg/I 2.0 15 --------- 15 
max. 

26. Dissolved Phosphates 5.0 ----··-- --------- ------·--
(as P) mg/I max. 

27. Sulphide (as S) mg/I 2.0 -------- --------- 5.0 
max. 

28. Phennolic compounds 1.0 5.0 ------·--- 5.0 
as (CsHsOH) mg/I max. 

29. Radioactive materials 
a. Alpha emitter '107 1 Q7 108 107 

micro curie/ml. 
b. Beta emitter 1 os 1 OG 107 106 

micro curie/ml. 

30. Bio-assay test 90% survival of 90% survival 90% survival 90% survival of fish after 
fish after 96 of fish after of fish after 96 hours in 100% effluent 

hours in 100% 96 hours in 96 hours in 
effluent 100% 100% 

effluent effluent 

31 Manganese (as Mn) 2 mg/I 2 mg/I --------- 2 mg/I 

32. Iron (Fe) 3 mg/I 3 mg/I --------- 3 mg/I 

33. Vanadium (as V) 0.2 mg/I 0.2 mg/I --------- 0 2 mg/I 

34. Nitrate Nitrogen 10 mg/I ---··---- --------- 20 mg/I 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

* 
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Annexure-11 

• . • ·-·•':'.1/ 
NATIONAL AMBIENT AIR QUALITY STANDARDS 

Pollutants Time Concentrate of Ambient Air 
Weighted 

Industrial Ecologically Methods of Measurement Average 
Residential, Sensitive Area 
Rural and (notified by 

· •·. other Area Central 
Government) 

(2) (3) (4) (5) (6) 

Sulphur Dioxide Annual• 50 20 -Improved west and Gaeke 
(SO2), µg/m3 

24 Hours .. 80 80 - Ultraviolet fluorescence 
Nitrogen Dioxide Annual • 40 30 - Modified Jacob & 
(NO2), µg/m3 Hochheiser ( Na-Arsenite) 

24 Hours•• 80 80 - Chemiluminescence 
Particulate Matter Annual • 60 60 -Gravimetric 
{size less than 10µm) -TOEM 
or PM,ouq/m3 24 Hours•• 100 100 - Beta Attenuation 

Particulate Matter Annual • 40 40 -Gravimetric 
(size less than -TOEM 
2.5um) or PM2.sua/m3 24 Hours ·· 60 60 - Beta Attenuation 

---· 
Ozone (0 3) µg/m3 8 Hours •• 100 100 - UV Photometric 

- Chemiluminescence 
1 Hours •• 180 180 - Chemical Method 

Lead {Pb) µg/m3 Annual• 0.50 0.50 -AAS/ICP method after 
sampling on EMP 2000 or 

24 Hours•• 1.0 1.0 equivalent filter paper. 
- ED-XRF usina Teflon fi lter 

Carbon Monoxide 8 Hours ·• 02 02 - Non Dispersive Infra Red 
(CO) mg/m3 (NDIR) 

1 Hours•• 04 04 Soectroscoov 
Ammonia (NH3) Annual* 100 100 -Chemiluminescence 
µg/m3 - lndophenol Blue Method 

24 Hours·· 400 400 
Benzene (CsHs) Annul• 05 05 -Gas Chromatography 
~1g/m3 based continuous analyzer 

- Adsorption and 
Desorption followed by GC 
analvsis 

Benzo (a) Pyrene Annual* 01 01 -Solvent extraction followed 
( BaP)-Particu late 
phase only, nQ/m3 

by HPLC/GC analysis 

Arsenic {As), ng/m3 Annual* 06 06 -AAS/ICP method after 
sampling on EPM 2000 or 
eauivalent filter oaoer 

Nickel {Ni),ng/m3 Annual* 20 20 -AAS/ICP method after 

SiQn IW m~lifMt ~ ~Mi~oo0or a ~ ,;, 'It ~ @ 

Annual arithmeric mean of minimtu11 104 measurements in a year at n pnrt.il.:ubr site:- · Gic1 k 24 
hourly at uniform intcLVals. Digitally ~ed by : GIONAL 
24 houri)' or 08 hourly or OI hourlr mo11itorcd \'alucs, as applic,; ;1blc, shall Gtfc&l(plttiRwit h 9P-' 
in a year, ~% of the time, they may , xc,;c:('d rh..: limits but not on two c,;onsKAb.,lNijAN~p A 

Date: 2024.11.:j 17:39:111ST 
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~ ~.,, 

Tel: 06726-221153 ,: . .) 

t

,.., ~t<l E mail : ro b ka lin an;ip.ar@osp boar r 
. . ~ Website : www.ospcboard.org ,. 

REGIO _ L OFFI , l<ALI NGANAGAR 
\ ' ,r. S 

STATE POLLU ON t NTROL BOARD, ODISHA 
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA) 

AT- 011/\BALAGIIII, NEM OMC OFFICE , J.I< Hoad, PO· ferro Chrome Plant, JaJpur 
DIST- Jl\JPUR-7550\ 9, 001S11/I, !NOIA 

No 8R◊.3 ____ .......;;:;...._ __ _ 
CONSENT ORDER 

/C3S Q/80 

CONSENT ORDER NO. 572 /RO-SPCB/KALINGA NAGAR (APC &WPC) 

Sub: Consent to operate under section 25/26 of Water (PCP) Act, 1974 and under section 21 
of the Air (PCP) Act, 1981. 

Ref: Your online application No. 5970515 & This Office consent to operate order granted v ide 
letter no 696/BSQ/80 Otd 09.03.2023 

Consent to operate 1s hereby granted under section 25 I 26 of Water (Prevent,on & Control 
of Pollution) Act. 197 4 & under sect ion 21 of Air (Prevention & Control of Pol lution) Act. 1981 and 
rules framed tt,ere under to 

Name of the Mine 

Name of the Occupier & Oes1gnat1on 

Address 

M/s. ARUHA □LACK STONE QUARRY 

Sri ManoJ Kumar Sarnal, Lessee 

At- Village Aruha (Plot No- 2694 (P), 2807(P) & 
2808(P) of Khata No. 779 over an area of 20.00 Ac), 
Tehsil : Dharmasala Dist- Jajpur,Odisha 

This consent oroer Is valid for the period up to 31 .03.2025. 
(This Consent to operate order is granted based on cnvlronmonlal clearance issued vide SEIAA 
Identification no EC228001OR164789 dtcl 11.05.2022 & SEIAA letter No 5391\/SEIAA Dtd 02.09.2022 and 
subjected to validity of mining lease) 

This consent order ,s valid for the product quantity. specified outlets. discharge quantity and 
quality, specified chimney I stack emIssIon quantity and quality of em,ss,ons as specified below 
This consent 1s granted subJect to the genera l aI cl special cond1t1uns stipulated therein 

A. Details of Products Manufactured 
SI No 

I • 

Product Quantity (1n cu mete1s}/Annum 

[_1 

-
Excavation of Granite Stone for the 

year 2024-25 -- .. 

42000 m3 

P.1' 0 
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a. Discha,go pcnnUtod l hmugt, lho following 001101 . nhicct to tho stanaa,d 

CONSENT ORDER 

Descr,pf,on 
of out1c1 

Pornt o f 

2 

Dornesrrc 

woste waier 

drsct1argc 

• Soak prt ~ 
scm,c tank 

- - --

Quant,ty of cl,s­
charge KLD or 

1 Kl/hr 

55 
9 0 

- - -Prescrrbed standard 
SS O&G 

• ~ l"')g f 

100 ·o 

Pag o 2 

----

C. Emission pormiltcd through tho following stack subject to tho proscribed standard. 

Descrrp1ron 
of stack 

Stac 
ticrgh t 

_) (rn) 

..I ____ :_-' 

D. 

Ot.anrr:y 
o f 

cm,ss,o-, 

Pre<;c, occ: 
s1a1c1a •u 

'11J 'Nrr_:_! _ 
PM 

- ·---, ·--
- -- - .. _ 

- - - - - - I_ - -- - - - - --- . - -- - , 
L Tho_u_n,t shall m,,mtam w,thm ,,s wom,s,,, 11>,J me ·co_~~d "'"""'!" No,s".'::._evct to, Ros<1cm"'.0_,eEJ_ 

S02 L_NOx . _ _ 

Dis o~ l..!.2lid ~ c_e.£.f!!!i!tod in the followi11g~n!:)cr. 

- -

I Sr Type of Ot1a,1,ty Ouant,ty Ouurt, ty to Oua,it,ty 
• No. s01rc generated / to be be reused d1s;Jose c1 o ft 
/ waste (TPQ) , reused on ; o~f s ie ' TPOJ 

-Desc rrptron of d1soosa1 

I • 
. 2 

Overbur 
dcn/1op 
so,, 

, s ite (TPO; 
(TPD, 

·-- - -
. ... ____ - -- --

s,re 

- - - Shall be store ~ ~ : 
ap o·ove m .ninq pfa-i 

Contd ... 
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1. The consent is given by the Board In consideration of the particulars given In the application 
Any change or alternation or deviation made In actual pract ice from the particulars furnished 
in the application will also be the ground liable for review/variat ion/revocation of the consent 
order under section 27 of the Act of Water (Prevention & Control of Pollution) Act. 1974 and 
section 21 of Air (Prevention & Control of Pollution) Act 1981 and to make such variations 
as deemed fit for the purpose of the Acts 

2 The industry would irnn1cd1ately sub1111t revised application for consent to establish and 
operate to this Board in tt,e event of any change In the quantity and quality of raw material I 
and products / manufactunng process or quantity /quality of the effluent rate of emission I air 
pollution control equipment / system etc. 

3. The applicant shall not change or alter either the quality or quantity or the rate of discharge 
or temperature or the route of discharge without the previous written permission of the 
Board. 

4. The application shall comply with and carry out the directives/orders issued by the Board in 

this consent order and at all subsequent times without any negligence on his part In case of 
non-compliance of any order/directives issued at any time and/or violation of the terms and 
conditions of this consent order, the applicant shall be liable for legal action as per the 
provisions of the Law/Act. 

5 The applicant shall make an application for grant of fresh consent at least 90 days before the 
date of expiry of this consent order 

6 The issuance of tl11s consent docs not convey any property right in either real or personal 
property or any exclus,vc privileges nor does 11 authorize any injury to private property or 
any invasion of personal rights nor any infringement of Central . State laws or regulation 

7. This consent does not authorize or approve the construction of any physical structure or 
facilities or the undertaking of any work in any natural water course 

8 The applicant shall display this consent granted to him in a prominent place for perusal of the 
public and inspecting officers of t11is Board 

9 An inspection book shall be opened and made available to Board's Officers during the v,sit to 
the factory 

10. The applicant shall furnish to the vis1t1ng officer of the Board any information regarding the 
construction. installation or operation of the plant or of effluent treatment system / air 
pollution control system / stack rnonitormg system any other particulars as may be pertinent 
to preventing and cont roll ing pollution of Water I Air 

11 . Meters must be aff,xea at tt,e entrance of the water supply connection so that such meters 
are easily accessible for 1nspect1on and maintenance and for other purposes of the Act 
provided that the place where it is affixed shall in no case be at a point before which water 
has been taped by the consumer for utilization for any purposes whatsoever. 

Con rd ... 
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CONSENT ORDER 

Separate meters w,th necessary p1pe-1Jne for assess,ng the quantriy of water used for each 
of the purposes mentioned t>c low 

a) Industrial cooling. spraying in mine pits or boiler fc~d 
b) Domestic purpose 
c) Process 

13 The applicant st1all d1solay s ,1:ab!e caution l;oarci Ht th ? l;:ice where the effluent Is enten g 
into any w~tcr-l~ody 01 any ott1cr place to t>e 1nd1cated by the Board . 1nd1cat1ng therein that 
the area into which the effluen:s arc being d1scha·ged Is not fit for the domestic use/bathing 

1 '1 Storm water shall not be allowed to mix with the trade and/or domestic effluent on the 
upstream of the terminal manholes where the flow rn easunng devices w, I be installed 

15. The applicant shall maintain good house-keeping botn w;th1n the factory and the premises 
All pipes. valves. sowers and drams st1all be leak-proof Floor washing shall be admitted 
into the effluent collection system only and shall not be allowed to find their way ,n storm 
drains or open areas. 

16. The applicant shall a: all times maintain in good working order and operate as efficiently as 
possible all treatment or control facilit ies or systems install or used by r1in, to achieve w,th 
the term(s) and conditions of the consent . 

17. Care should be taken to keep the anciercbic: lauoons. 1f any, bio logically active and not 
utilized as mere stagnation ponds. The an;:ierobic l;:igoons should be fed with the required 
nutnen s for effcct ,vc• digestion Lc1goons st1o uld be constructed with sides and bottom made 
ImpervIous 

18 The ut1lrznt,on of trea ted ef fluent on factory·s own land. 1f any, should be completed and 
there should be no possibility of the effiuent gaintng access into any drainage channel or 
other water courses either directly or by overflow 

i 9. The effluent disposal on land. if any. should be done without creating any nuisance to the 
surroundings or inundation of tne lands at ary lime 

20 If at any time the disposal or treated effluent on land becomes incomplete or unsatisfactory 
or create any problem or becomes ;i matter of dispute, !tie industry must adopt alternate 
satisfactory treatment and disposal measures 

21 The sludge frorn treatment units sh,111 be dried rr1 sludge drying beds and the cJra1ne ! hqu,c 
shall be taken to equalIzatIon tank 

22 The effluent treatment units rtnd c!1sposnl 111ec.1surcs ~hall uecorne operative at the time o 
commencement ot production 

23 The applicant shall provide port ho les for sampling the cm,ss,ons and access platform for 
carry,ng out stack sampling and provide electrical outlet points ancl other arrangements for 
chimneys/stacks and other sources of em·ssions so as to collect samples of emIss1on by 
the Board or the applicant at any time in accordance w,th the provIsIon of the Act or Rules 
made therein 

Con td .. . 

I 
I 

I 
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29. 

30. 

31 . 

32. 

33. 

34. 
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The applicant shall provide all fac1l;t~~'s aricf'1ender required assistance to the Board staff for 
collection or samples / stack monitoring/ 1nspect1on 

The applicant shall not change or alter either the quality or quantity or rate of emission or 
install , replace or alter tt,e air pollution control equipment or change the raw material or 
manufacturing process resulting 1n any change in quality nnd/or quantity or emissions 
without the previous wntten permission of the Board. 

No control equipments or chimney shall be altered or replaced or as the case may be 
erected or re-erected except with the previous approval of the Board. 

The liquid effluent ar1s1ng out of the operation of lho air pollution control equipment shall be 
treated in the manner and to ion of standards prescribed by the Board 1n accordance with the 
provisions of Water (Prevention rind Control of Pollution) Act 1974 (as amended) 

The stack monitoring system employed by tile .1ppl1cant shall be opened for inspection to 
this Board at any time. 

There shall not be any fug1t1vc or episodal discl1arge from the premises 

In case of such ep1sodal d1schargetem1ssions H1e industry shall take immediate action to 
bnng down the emission within the~ limits prescribed by the Board 1n conditions/stop the 
operation of the plant. Report of such accidental discharge /emission shall be brought to the 
notice of the Board within 24 hours of occurrence. 

The applicant shall keep the premises of the industrial plant and air pollution control 
equipments clean and make all 11oods, pipes . valves, stacks/chimneys leak proof. The air 
pollution control equipments, location. inspection ct1arnbers, sampling por1 holes shall be 
made easily accessible at all times 

Any upset condition 1n any o! the plant/plants of the factory wr11cl1 is likely !o resu lt 1n 
increased effluent d1scriarge/ern1ss1on or a,r pollutants and / or result 1n violation of the 
standards mentioned above shall be reported to the Headquarters and Regional Office of the 
Board by fax / speed post within 24 hours of its occurence 

The industry has to ensure that minimum three varieties of trees are planted at the density o 
not less than 1000 trees per acre The trees may be planted along boundaries of the 
industries or industrial prerrnses This plantation 1s stipulated over and above the bulk 
plantation of trees in that area. 

The solid waste such as sweeping, wastage packages, empty containers res idues. sludge 
including that from air pollution control equipments collected within the prern,ses of the 
industrial plants shall be disposed off scientifically to the satisfact ion of the Board . so as no 
to cause fugitive emission. dust problems tllrougn leaching etc .. of any kind. 

Contd. 

270



39

l •I ' • I ,\ 

., ' 

Prigc-6 

CONS EN.1 ORDEH 

35 All solid wastes a11sIng In t~c premises shad be properly classified and disposed off to the 
sa tisfaction of the 13oard by 

1) Land fill ,n case of l'iert m~terial , care being taken to ensuro that the material does 
not give nse to leachate which may percolate into ground water or earned away w1!11 
storm run-off 

i1) Controlled incineration. wherever possible In case of combust1b'e organic matenal 
1i1) Composting. ,n case of bio-degradable material 

36 Any toxic material shall be dctox1cr1ted if poss11)fe otherwise 1)0 sealed in steel drums and 
buried In protected areas after obtaining approvc1I of his n oard ,n writ;ng The dctoxIcatIon 
or sealing and bL,ry,ng shall be carried out In the presence of Board's autho ized persons 
only Letter of ;:iuthor1zat1on shail be ot>trnncd for l1andhng and d isposal of hazardous 
wastes . 

37 If due to any tectinolog,c<.1I ,rnprovcrnenl o• 0• I1crw1se this Board Is of opinion that all or any 
of the cond1t1ons referred lo above requires v,matior {111cludmg the change of any control 
equipment either In whole or In pan) this Boaro shall r1 fter gIvIng the applicant rJn opportunity 
of being heard vary all or any of such cond1t1on and thereupon the applicant shall be bound 
to comply with the conditions so v,rned 

38 The applicant h1s/helfs/legal representatives or assignees shall have no cla im whatsoever to 
the condition or renewal of this consent after the expiry pcnod of this consent 

39 The Board reserves the right to review. impose add:t1onal conditions or cond1t1on revoke 
change or alter the terms and cor.d1 t1ons of th is consent 

40 Notwithstand ing anytt'Ing cortained In ihIs condi11onnl letter of consent the Board hereby 
reserves to it tl1e right and power under sec: ior 27(2) of the Water (Prevention & Control of 
Pollution) Act 197 4 to review ,:iny ;:ind/or all trie cond1tIons irnposed 1·ere1n above ar d to 
make such var iations as deerr.ed fit for tre purpose of the /\ct by the Ooard. 

41 The cond1t ,ons impos1xl as above si1all cuntiriue to be ,n 'orcc until revoked under sect ion 
27(2) o the Wate r (Prevention & Control of Polll; 1011) /\ct, 197-1 and section 2 l A o' /\ir 
(Prevention & Control of Pollut on) Act 1981 

42. In case the consent fee is revised upward dl,nng this period, the industry shall pay the 

d1fferent1al fees to the Board (for the remaining years) to keep the consent order in 
force If they fail to pay the amount within the period stipulated by the Board consent 

order will be revoked without prior notice. 

43 The Board reserves tt,e right to revoke/refuse consent 10 operate at any time clunng period 
for which consent ,s granted In case any v1olat1on ,s observed and to modify/ stipulate 
add1t1onal conditions as deemed appropri;:ite 

<on to . 

271



40' -' . Page. 7 
DER 

~. SPECIAL CONDITIONS \..-
1.· The accumulated water in the qunrry pit ddri Cl_ shall be treated in series of settling 

tanks before discharge to natural drainage S\1ste~s .• •• 

2. Garland drain shall be constructed on the hill slope and shall be channelized to settling tanks 
for treatment of runoff. 

3. The water sprinkling systems st1all be provided ir1 t.11e haul road, transportiltion roads, quarry 
area ·, s ockpiled ,Ireas i:lnd other dust 9cncralin9 urc,Is to control the fugi ivc clu'.;t emission. 

4. The Lessee/Project Proponent shall provide adequate san:tation f acil ,ties for its workers to 
avoid any open defecation and unhygienic condition in the surrounding areas. 

5. Wet drilling method shall be adopted to control fugitive dust emission. Delay detonators and 

shock tube initiation system for blasting sllall be adopted so as to reduce dust cm,ss1on . 
6. Vehicles hired for transportation of minor mineral from the site shall be in good condition and 

shall have PUC Certi ficate. Vehicles shall conform to the air & noise emission standards and 
shall be operated during non-peak hours. 

7. The vehicles in which soil is to be transported shall be covered with tarpaulin to prevent 

spillage and getting minor mineral airborne. 

8. The mines shall undertake plantation as mentioned in the mining plan .. 

9. TI1e project proponent shall obtain NOC from CGWA for withdrawal of groundwater required 
for the project, if ,rny. 

10, Ambient air quality inside the mining lease arcc1 shall br. maintained as per National Ambient 
Air Quality Standards 

11. This unit has to abide by the provisions of E (P) Act, 1986 and rules framed there under. 

12. The Board may impose further condition or modify the conditions as stipulated in this order 

during installation / or at the time of obtaining consent to operate and may revoke this order 

in case the stipulated conditions arc not implemented and / or information is found to have 

been suppressed/ wrongly furnished in the application form. 

13. The Board reserves the right to revoke / refuse consent at any time during this period incase 
any violation is observed and to modify / stipulate ddd1t1onal conditions as deemed 
appropriate. 

The occupier must comply with the conditions stipulated in section A, B, C, D, E and F to keep this 

consent order valid. ~ . ti'\ 
0
""' :i-__.-

S. ~ , ,,\'I.,'\ 

REG~Qt'l~J9,~~f CER 
To , ., • . ,,.. •i , ·: i){)ard Od1Shll 

Sri Manoj Kumar Samal, Lessee 
M/s ARUHA BLACK STONE QUARRY 
At/Po: Aruha, PS-Dharmasala 
Dist-Jajpur, Odisha 

Memo No. '38·0l\ 
Copy forwarded to 

l. The Member Secretary, State Pollution Control Board, Odisha, Bhubane!.war. 
2. The District Collector Jajpur 
3. Tne Deputy Director of Mines, Jajpur 

4. The Tahasildar, Dharmasala, Jajpur 
5. Guard File. 

,f'\ "')'_/ 
'('- · ).Cr,<; \,,\v "'-

REGIONAL OFFICER 
Reolcmal Officer 

StJte P11th,' ' 11 Co;1rc: Boatd, Cfiina 
Ka!.~\)a t.agJr. fajpvr 
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4 ' Government of India I . ' 
,, .., \ ftl,, 

Ministry of Environment, Forest and Climate Change 
(Issued by the State Environment Impact Assessment 

Authority( SEIAA), Orissa) 

To, 

The Lessee 

SARATJENA 

At/Po-Aruha , Tehsil-Oharmasala , Jajpur -755024 

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity 
under the provision of EIA Notification 2006-regarding 

Sir/Madam. 

This is in reference to your application for Environmental Clearance (EC) 
in respect of project submitted to the SEIAA vide proposal number 
SIA/OR/MIN/76469/2020 dated 03 May 2022 The particulars of the environmental 
clearance granted to the project are as below 

1. EC Identification No. EC238001 OR163112 

2 . File No. 76469/662-MINB 1/05-2022 

3. Project Type 'New. 

4. Category ' B1 
5. ProjectlActivity includi'ng 1(a).Mining of c_ninerals 

Schedule No. 
6. Name of Project For·the grant of EC of Aruha Black Stone 

~
uarry (Cluster Serial No-2/3

1
. (Khata No 

79, Plot No-2807.2808.281 ) over an 
area of ·18.88 acres or 7.64 hacters in 
villa.ge Aruha under Dharmasala Tahasil 
of Jajpur District, Odisha 

7. Name of Company/Organization SARAT JENA 
8. Location of Project Orissa 
9. TOR Date 03 Jun 2020 

The project details along with terms ancl conditions are appended herewith from page 
no 2 onwards 

Date : 17/01/2023 

le-signed) 
Dr . K. Mu, ugesan, If- S 

Member Secretary 
SEIAA . (Orissa) 

Note: A valid environmental clearance s/Ja/1 be one that has EC identification 
number & E-Sign generated from PARIVESH Please quote identification 
number m all future correspondence 

This is a computer generated cover page 

EC Identification No. · EC23B0010R1631 12 File No - 76469/662-MIN81/05-2022 Date of Issue EC - 17/01/2023 Page ·1 of 1 
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I STATF: ENVIRONMENT IMPA T ASSESSMENT AUTHORITY, 
ODISIIA 

5Rf-.l I, U11 i1-I X. llhub,mc • ..,,,. 15 ID02, ·1 cl: O<, /-1 -J; 111Cl75, l.111»1 """'""'· ha'!' gnli11l,com 
(.-t ,\/(1{11/1111 · hod,· r,m r1it11h

1d hv ,\fi111111.,. ol /"m·111111111,·111. Fort•,, t\: ( "//matt' < "ltw 1xt1 111,da 

Em:,,.011111~·111 I l'rutt•c110 111 A<"t . I'), ·t,1 -------- ---- - - - - --

Sub j<c<: A11plk11 Hon of S1·i S11n11 I( u11i,11· ,I rna r,11· 11, in ;,,g of "'"" "'"" I from Ar111tn 
lllnei, S1011r qu"rt')' (Cl11,1cr -~•·ria I l\o-2/J ), ( 1<1,u '" .'in- 79. l'lot .-.o. 
2 8117,2 808.2 8 l I I u, er u n a rca of l 8.88 m-rc, or 7 .r,~ It u in ,·Ula ec- Mu It:,, Ta ltasU­
D It n nn a su 111, lli, I de 1- ,I a j flU ,. su lim I II cd uu d er cl U<tcr u l'l"'""ch(To1 al ,~IL u rra 
u II tic r c I u,r ,. r-1-18. (Ill Ac r« 111· 51

). 8911 u, co II s isliug of 5 .'I os. u f I 11,I i,·id un I 
Qu~n-iC's) -Erwironrnl•ntn l CIC':1ranc.·l' re~. 

rite l'r.,j«•1 Propunc1>1 Sn Snnu Kumar Jc11a has s uhmincd "" <applic,111on for £ to 

SEIAA. Odish.c <hrough 1hc l'mivcsh portal nf ,\IOliF&CC.UOI 1·idc u11li11c applicJ1ion no. 
SI AIOIUM IN• 7 60 6 9/ 2 U 2 2 do tcd IJJ. 05. 2022 fo r min Ing "f ruad mcla I fron, , \ ruha Black 

Slone quurry IC' h1. lcr Sc, i a I t'lo-2/ J J. ( i,: I a:t1a :-lo-779. Plue Nu-, 8 0 7. 2 808. 2R I I J ow r an arc;, 

o f 18.88 ncr,• or 7.G-1 h:, in l'i llage- :\rulw. '/':1ha,i I- llharn,asala. Dis1ricc - J,tjpur. 0 lisha 
subn, ined 11111kr du -cc, ,1p p ma, h(I 01 a I ~ II nn • a nuder d " ' ' er- I OR 00 A ere, , >r 5 9 89 II n. 
consisting of 'Nus. nf lndh idu:al Qua,rics J in emus of the pro, a,inn, o f the l'm ·ironmcnc 

Im pace A""'" ne II cc U A , Nm i lica c io11. 1006 & ,,, l>scq 11,· u 1 ;,, n,·nd 111c II ts I hcrccu undc r the Em lfllllllll.'lll( PnHlTI IOI I) .-\t·t. I 'Joe,. 

2. Proposa l in hrid': 
--

Pr~~/ t,;ll 
Dut!! of n lic:mion 
File. o. 
Proicct I } h.: 

C ,tcgo~ 

----------,----- -- --
SIA!OR/fv1fN/76•1(,9/20:?0 

-- ·-· --
- . - ---

• -- --

·----·---
-----

03.~?~2 _ _ 
76-169/662-\11NU l /05-20~2 
H · 

--, 
i 

·-- -

. . 
Project/.-\rtinr~ including . chedul~ J\·o. 

BI (ludividual l.t..!asc Hrca).B I t ClustL'r Li.:ast· 
arc!!) . 

I {aJ Mining of minerals 

• ; Prc~pnsal for gr,1111 , if I· ( ' ,1 f I~ 1r r ht· gm111 o( ' 
I:( u ( .-\n1h:1 IJb,.-k ~tone qunrr:, (Clu~1~r 
Si.:11,d \o-2/))_ (1':lwt;, \:o. -:-79_ l'lot \;o . 
• ~Nl /'

1
,~~Wk .. ~.~ 11) 11\L•r 1111 ,tr<.:a o( l~ .NS 

,K' f\'.s or 7.(\-1 Ii:, in \ ilbgt·· ,\ nd1.1. ·1 :i lt:-i. il -
f>J1;inn a.~ala. I_Jt"_lri<.:1- .l:sjpur, {_Jui: ~'.!:_ ___ , Name of tilt· t·t,mµ;l!l_rtUr_L!ani✓.1.llio11 Sri s~r.11 Kulllar Jl'll.i 

j I S/o-l lniuwn,1Ja .kn:1 
f :\ t/ Po-Dhan11nasal.1 
·-------- - - ·--------- r-.!:?.~s.!_-Jnjp~ --- - . -·-

Loca1ion of Prujl!l:t 

1

, vi llage- .-\rnha. ·1 alwsil- Dhanna1-ala. 
1 

--- - - -- - - Oi~tr ict- Jujuu1. OJishu I 
[ ToR d111e - - ____________ IJ) ,c~,,.2_o~j t _. __ l),'!., 

EC ldenl,flcal,on No • EC2380010R 16311 ., Fue No • 76469166?-MINB 1105-2022 Dale ollssue EC · 1710 II 2023 
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I STATE EN IRONM E~T IMPACT ASSESSMENT AUTHORITY. 
O0ISHA 

• SRF-2/1, L:111 1, ! X. !Jhubnnc~,, 11r-7~ 10~2. ll·I 067-1-.1'>1 00-s, E111 ni l· ,cinnodi ha(ri'r.,mnil.corn 
f, I sta/I11,m · hod r t,·011.1(//u tcd h1 ,\ fi1111 !1T o f E111 °im11,w·11I Fort'.\"! & ( '/ i11Jole ( '/ l(tnif,C, under 

' . ' 

l: 11\lim11111t.'11f I f'rott:c.:t11m) . let. I </8(1J 

3. Project dcrnils: The highlights t1f rlu.: project. a.s .ii-ccrtaincd from the appl icat ion and as 

revealed fro1n the procl.!cdings/ disl:11ssions held during the.· meetings or SEt\C/SEIAA. arc 

gi,·cn as under: 

(i ) TI1is 1s a proposal f'or mining l)r S1111,e from Aruho Black Slone quarry (Cluster Serial 

No-211). (Khnta No- 779. Pliit Jo-2807.2808.2811) over an areo of I S.88 ,1crc~ or 

7.64 l k1 in villngc- i\ruha. T:1h:1:;il- Oharmnsala. District- fajpur. Odisha. 
(ii) The mining r1rcn is a rart nl' '-iurvry of India Tl)poshc<:I No. F45l · 1 boun<lcd b:,-

1 .~, itmk: 20'44 '-+8"N tc, 20'4 5'0 I"/\ and longitudes of 86'0(,04" E to 86''06' 15" E. 

(iii) The mining k asl.'. is ,rn i lc11tilicd sairn1 source in the DSR . . i\ruha l3lack St nc quarr) 

(Clu~tcr Serial Nn-2 ·3) suirat ~1.11 11\ : l ' " i ll h<: leas\.·d t1u1 undc:r the OMM Rules. 20 16 

by Talwsildur. 1.>hmmasala 111 thl' ~11ci..:css l'i il bidder ( k ss<.'L') 0 11 tht: l1asi . or puhl ic 

uuction for a kasc p<.:riod ot' 5 > l::trs. The lca~c pi.:riod ,11' 5 yl·ars shall 1,tkl! cffccl fr m 
lhc dntt: of rc:gi~trntinn or duly l'Xccutcd h:-a~c dt'cd in 1hi !> regard hy the Talwsil far. 

(i\•) 11,c cl ustcr ccn i licatc has o<:l'll furnisht'd by T ahasi ldar Dharma:ala cert ify ing that 

1his sairot source is a part of rt cluster. There are 05 nos. t'I' rnincs(including this lease) 
located within 500111 radius of lease arc.a confirming to clusll'r situat ion. 

(,·, The Terms of Rd'crence (ToR) was granted by SEIA/\ vidc lcue-r 110 8344/SEI:\,\ 

dated 03.06.20~0 for Arulw Storll: Quarry Clusttr for 1111tkrt.1king dc ta ikd l: IA 

studies. 
(vi ) Lm.:atio11 & Ctmnctti\'ily: Tl1c lutul area is Go\!. lnnd cnrnprisin!,! of 5 110 , . quarry 

k nsc<; covcring a IOtal mineralized orcn of 59.R9H11 or 14S.0(J Arres tocnted in 

\ ill :1i::cl \llll11.a • .'\nihn or Dhnrrnasnl:1 Tohasil of fajpur Oistricr. Odisha. The pro_ject 

si tL' is lncatt·d in sun''-'Y 11f India IPposlwc: t no. nu1 and bounded between 1hc 

latiwdc, 2lP·1-n ~ 5,f'N w 20"44' 12 .9➔ ";,.~ ,incl Lc,ngi!lak~ X6''05'.SJ.25"E to 

86°06'43.76"1.: as pt•r survi..:y. !"he ~luster is well acci.:ss1bk through Nil 200 "hich is 

located al a cfo,ranc.: of abuul 0.5km and i\ll-5 is about J.5km 1·ro111 tht· cluster. The 

ur-:!a is at u distnn~c of -+ k111 front Chandikhok 10 \,·n . ·1 he lll'Hn:~t rn ihHlY iding is nt 

I laridushpur ni i lwny starion located al n distoncc of 11l-wut 2km from the cluster arco. 

Nearest Ai rport is fiiju Pntnnik lntcrnntionnl ;\irpnrl is at a (fo;rnnci: of npprox. 6 km 

from 11tc proj l.!<: t si1c. Knpilash wil<l lilc anl' lunry is loc:nted at n distance of l 5Km 
from the cluster nrca. ~carl'St ri,w is Brahnrnni Ri, cr- -1 Km. \'i.::iresl Rcsen·e fon; -1 

is Mnhahi1rnyak Rf • 4 Km. ~o state or national boundary exish \\ ichi11 IO Km rn lius 

of the project. Nearest hahi tat ion is Aruha villilgl!. 
(vi i ) The basel ine data has bcl.'.11 wllci.:tcd rrom ;\ lurd1 '2020 to t\-tay·20_0 ( ·ummcr 

:.ca::ion ) ror the ..:lu~l<..'.r pro_k~·1 

(,·i ii) Tiu: public lw:tr1 11g I'm lhc snid pr o jl:ct ,~:,s rn11tlu c:1cd 0 11 )f,.OS.2020 at 10.30 AM at 

!Jh:irm:i"u ln IH1;11\ :tn . Cli.111dil-.hol..: . Jai pur nnd 1h-:: i): , ul's rn1scd h) llll' p11hlic ,vcr-: lJl1 

l ·:11\ irn11111cnt Fmployml'lli Orlin locnl Dcn•lpp11H:11t ;1~:1i\'1ty 8.:. th<: i ·sue~ of public 

EC Identification No. • EC238001OR 163112 File No. - 76469/662-MINB 1/05-2022 Date of Issue EC _ 17/01/2023 Page 3 of 1 
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I STATE EN VIRONMENT IMPACT ASSESSM E T AUTHORITY, 
ODISIJJ\ 

5RF-2/ l, l 111it-lX. IJl1uh1111cc;" o1 - 7 lll22. Id : 1f, 7 , t - l S I O ( l75 , 1 · 111111 I. !>C11111c1tl i:,h11f1gn101l.c0111 
r.•1 ,1·/(l fl/to n · /,o,h co11 , ri1t1tcil li,1° ,\/i11111ryo(/ 111·11·1111111,•111 F 11r , ·s1 .~ l 'lt111111t· ( ' /1111,g ,· 1111d a 

f:111·11·u 111m ' 11I I /'r<11,•c·110 111 :lei / 'J,'<'11 

- -----------
h,,s bn :n uddr1::.. :-. 111 lhl· 1:1/\ l"./\II' r ·pun :111d :, 11 a11Hn111t ,,1 lh ~I 110 -1 :ikh:. lta) t,cc11 

i:arm:11kl·d fur pniph,.:rnl dcH.·1l1p11w111:tl ar ti, i11i:~ as pl'r puhl ii: ck111a11d 

(i'.: l l'hc prn it: \.'t prnpo11i.:111 :11, ,11 1_! " i1l1 ti ll· L'1111s11lta111 \ti/ Kai) ,mi l.11hom1oric-; . 
Bhuh:ml.'~\\·ar m:idr a clct:1iln l prl.' '-cntntion on thl.' clll$h;r pmposal on 06 04.2021 

(x) 1'111.' proje~t proponent has submitted Additional Jocumc:nts/informmion to ~ EAC on 

the proj1.:ct on 09 .07 .~02 I. 
{xi) Thi.' proposal in cluster was duly apprnisl.'d by thc Sl-.At 111 it rn<.:t:ti ng hd <l on 

03.08.2011. rh1.: Sb \C hu:; approved the l: l,\/1:..'vll' rcpt,rl 111 d usil:r uppruuch and 
rcc,1111111c11dcd that the SEl1\t\ may co11sich:r tu grunt l·. nvirum111.·111ctl 'lcur:mcc 10 

imliviJual lc11sc in cluster ulk r 1b1: k· !>SCl' in clt1!>t~·r suh111i1 i11div idu:il ap1 lic:1tion •. 
The lcssci: has suhmillcd tlw indi \'iduul I·:( ,1pplicnt i1H1 in th<: Pnri VL·:-h portal 

\xii) Document-; :-uhmittl·d: -Form-! . D.I .. C .. Pf-R. l: MP. dt~·ck li '-1. i\ l ining Pl1111 nncl 

approval ktt~r. DSI{. Village shl·ct. (' luster ccni ticatc from T::iha,;ildar. 1opo nrnp etc 
{xiii ) Whcth~r submitted KMI. lile ol the kasl' ar~a-Yc~ 

(xi v) Di ·1ani:1: trum l\l'.urcst snnctuar~ t..:S/.- K,1pilash WLS-23 .0 Km 
p:v) Whl.'lh1.:r tl 1l· 11.',1:-.l' :m::1 rn111i11g in 1)1.C rcport-No. It ha~ bcc11 dan lied b~ tile 

I 1ha!\1hlar. I )han11as,1la, vidc k' ttc1 Nil datl·d 20.0X.2022. 
(x,·i) Whether tli1.: kasc area rctkcting in USR-Y1:.~ 

lx,·ii) Ml·thod 111° mi11ill!;!·Srn1i-m1.·chani1.1:d 

(xviii ) Distnnce fr1>m 11cur1.·st road hridgc-6.20 km. village rond-0.02 km 

(xix) Whether it is rnrt of cluster - Yes. total kasc an~n under clilstcr-~ is 59.S9 Ha for 
which already EIA am.I EMP approvc<l b) SEA( on 03 .0X.20::! 1 and in this rcg:ir<ls a 
lclll.'r '" 's issued by SEl:\A. Ou1sha vi<le ktt~r no. 2:140/Sl:I:\!\ d:Hcd ) l .OS.202 1 f r 
individual 11pplicut1on with rcquirtd d0<.:u1m:nts a11u '" "' indi\'ld11al appl icc1tion 
npplicd by l'l'. 

(xx ) Whether 1-.C ohtuirwd c11rl i1.:r-Yo 

lxxi) DntL' uf appro\ al ul' 111i11ing. plan- thi: Dcp11ty Dircc111r til' ( ,rnk,g.~ . ( >., Dirc1: tora1c of 

Cic0lc1gy. llln1h:111c" \\,ir 1111 0, .o_; ,20~.! . 

(xxii) P ro<l lll.°t lllll Cilf' ;JC' tly p e r :llllllllll· ·'~(l; ,1 (ll ll) ;1111111111 {111:1, .). tot:il prudultinn lf1 5 ~L·ars 

penod-2 I ( 1 17( 1 r um. Cil·nlobiicri l rcsi:rw-; I ~ 1289 ~ 11111 . 111d Y1 i1wabk r l'St' r vc - 2 6 1X8: 1 

cum. 
(xxiii) Wah~r Rt.:q uirc-mcnt : - l'hc total ,\atcr n:quin.:mrnt will be 15 KI.U for differ~nt 

purposes like Donu:stic. Dust suppression, plantation p1tqJose:;. Source: Nt!arby 

village with the help of t:mkc1s. 
(xxiv) P<)\\l.'r lk,111ircmrnt: -No llSl' of clcctrir power us till' opn11tio11 will b1.: don..: in thr 

day time. !)Ci sl'I will lll· 11 ·1:d us soun.:l' tit' lh tW L' I'. 

(xxv) Empl0ymcnt Potential - A tntal oi 18 nos. nf \\'l irkcr, art• t,, lw ,·11 1pl 1yl.'d timing 

mining opc:rn tion. 
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45
STATE ENVIRONMENT IMPACT ASSESSMEf\T AUTHORITY. 

001 HA 
SRF- I, nit-IX. Bhubnn s, :ir-75I0 )2. lt'I : 0674-3 51007" . E11111il: sctna(d ish::i(ii moil, 'C\ln 

(.-( Jl(1(/llon bo,~1· cm1.1·tir11r11d by Mi11i~1ry rf l:J1viro11111em. Forest & Cl1111atr Clw 11,0 e wider 
[111'iro11111 ·111 ( l'rotectio11) Aft, I f.J86J -------- --- -----

(. xv i) Green lkll Dcv~h)ptnl·nt : l1 1'l't'llhcll I luntnti1111 "ill he done by planting 102: nos. 

saplings or s11i tnhk !-ope( i1:s h)" t hl! k ,;sc" as per 1 •:i\ 1 I' suhm ittt: I. 
(xxvi i) Thi.• prn_i l · ·t cost j., c1,ti111ntcd 1,1 he: Rs. 26.00 lakh, nnd lhcrc is u budgetary provision 

of R.:; .1 .00 lnkhs as ('apit; il cf11:1 and R~. -10.()( )U/ -as r ·curri ng cost towards 

environmcnrnl prnt~..:tion 11H::lstirc::-. 

(xxviii) Wl1cth~r th~ DSR hw. bi.:1.:11 prepared ;i_,;, p~r the l\'lol~l·& CC. , v1. of lndin 

NotiJicntion S.O. J6I l(E) Jall.:d 25.07.2018. Sustairwbk sand mining guideline -2016 
and 1.:nforce.mcnt & ~fonitoring (i111deli111: for sand mining-2020- 7'/o 

4. This proposal conforms to the prujcc1/ac1ivit)' in ircm 110 I (n) in the scheduic of EIJ\ 
i otilicntion. 2006 ns amended time to time. and the minor mineral extraction proj1.:ct 
fal ls under Category BI HS the mining kasc area is more than 5 lw & the clu~ tt:r 
proposal also foils under Category BI as the mining lcasi.: urea is more than 5 ha. 

5. The proposal in c:lustcr wns duly uppruised hy the: SE.'\C in it· ml'cting held on 
03 .08 2021. Thl' SF.AC has ::ipproved the El :\/E\i!P rt:pnrt in luster approach and 
r~commenckd Iha1 the SE! A:\ rnay consider tli grant Fl\\ iron111c111al Clearance to 
indi, idual lt-asc in dust~r ai't~r the lessee in cluster submit indi,·i<lual nI pli~ations. 
The lc~sc • h s als11 sub!llillcd tht: individual EC ,1pplica1ion in the Pnri, csh ponal. 

(i . lhl' 111:1lt1: r ,,·n, further ~~x:11 11 i1wd in tht: State Enviwnrncnt Impact Assessmerll 
:\utlwrir~- (SEI.\ :\ ). Odi::;ha in its I0Y" llll'~t ing lldd 1.111 15.12.~()~~ in accor<lancc 
with the El:\ Nolilirntion. 2006.nnd !'unhcr an11.:ndm~nts lhcn.:to. 

7. E"'·ironmcnlal C lcantr1('C (EC') is grunted unckr Che provisions of EJA 

1'\01ificntio11 No. S.O. I5.lJ (E) dutct.l lhc 14th Scptemhl'I', 2006 of l'hc f;ovcmmcnt 

uf Jndla in th(' erstwhile Ministry of Environrnc·11t nucl Forests, as nmencJcc..l from 
limr lo lime for Aruha lllncl, Stone quarry (Cluster Serial ~fo.2/3), (Khatn No-
77'), Plot :'fo•280i,2ROS,28l I) onr an nrcu of 18.SS acres or 7.6-1 ha in "·illauc­
Aruha, Tnhasil- Dharmasala. Uisrricl- .fajpur submiltcd Ulllkr cluster 
approach(Total ML are.n under cl11ste1·-l-'8.00 Acn.·s or 59.89!-lri, consisting of 

5No~. of lmlh·iduul (Ju.lrrit•:-.) wilh the following ~tipularions, cm·iron111ent11I 
conditions anu snfcgtrnrcls. 

A: Slipul:Hions: 

[ ~1._____ 
1 

l_>_'-'s_·n!~_ri_u,~~ __ I 
Stipulation 

( i) Total ML J\r~a 111 Cl uster ' 1-48.lH) A1.:rcs 111· s<J.~91 ln 
--- ____ J 
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ST .. \TE I ·. ' V ll<ONi\f E~T I MP/\ 'T .-\ ~Sf.!,. i\ •JE i, ' T 1\ lJTJfOHITY. 

OUISI Ir\ 
rn f'-2/1 , lJ1111-I X. IJl111k111c"v11r-751 O~-. I d . O<, 7-1-3 51 oo 75 , l:rn,1i 1: ·c1. 11od1.,hn,.&1gmni I.com 

fA .rfm11f111:1' lio,~1' <'Oll1fill11t•d hy M111i.1frv ,,j l .'11111·11n1111 •111, I- or,1 I1 ,\: ('/,molt· ('hongi· 11/lfl,·r 

___________ ---5!_'!.!!,011111t·111 lf'r11t: C1io111 Act. l'18(,; ·------- ----

(V) 

( VI) 
I • Validity l\:riod 11I 1 ·c •. ..._. __ _ 

I '
1 

~~<if: ·L?CJ34 c-u111 per~ c:ar 

2''
11 

year: •12034 cunvpcr year 

1 \\(l )'t'(II , from cJ,111: n f l~SI IC 

U: EN\'lf(ON'1EYl'AL CONl>ITIO ·s A. f) ~AFl•:{;l'J\l~U . \Vlf lCII .\'EEO TO 
UE COMPLI ED WITII B\' TIU,: TAIIASILl),\I~ UEFOIH.: tXECLTI. G 
I.E1\SI-: Ac;1u.:E,1E:\'T: 

7. l Specific Co11d i1ion: I 1J lh.• vdlag.: ruad 1:; :11 U.U .. Km d 1!>l,111c1.: fro111 1hc ll'asc arcn. r\ 
11ur1-111111l'11hk ✓-~lfh' 1saft·ty ✓.lllll' 111' 200 lllt"IL·r~ fru111 ru11J !>IJ:J ll hL· ~1ric tl)' mum1aini:d 
nnd mining at·1i , 11y sh11II ht c1rricd out ht·yo11d :;ooml'k'I~ li om rile: roud. rite 
proponcm ~hall earmark the sal~I) 1011c in concn:1~ pillar bcforl' carrying 0111 :my 

mining ac1ivity. The I aha. ildiu ~1iall c,1. urc till· . nfcry of villc11Lc roatl Juring bla ·ring by th1: PP. 

(i i) l'hc PP wi ll implement the FMP with .i budiictury allocation of 
Rs.:!.OOL11ld1s as l'apilal Cost & R~. WOOO/- as l<cc11rri11~ Cost. a~ proposed 
wi1hi11 the lirst three ycnrs of start u/"111i11ir1g acrivitit:s. 

7.~ Uou11ttar,· l)l'IJlarrnrion:- rhl· b(l t11 1d11f) l,r lhL· 11.•ast· a r\':i shall ill' dl'11wri..:a1 ·d 011 
ground at the projrc1 cost. h> l'rccri11g 1.20 111c1t!r (•I tcct npprox.J high reinforced 
concretL' pillars :-ibovc gl'(\und. each 1nscriht'd with its ,;cri:ll nurnh~r. di slancl' frnm 
pillar Ill pd ar ,il1d liPS l'l' ·urd11iart·s b_\· any cmpar1clled agt·ncy Lli'ORS.\ C. 

7.3 Digir:11 .\'lap:-.-\ Jigi 1..1i m.ip ( in 1\.\111. format ;is well as l'Dl· \ '('r si1)11) shnwing iPS 
coord inatt·~ ul all liuu11Jury pi ll:11), dul) L'ou111c1sig11c<l h: 1'11: I :1hasilJ:1r shall be 
:.ubrni rtcJ lu SJ Ii\:\. OJisl111 through c1n;1il 111 11 ·, ,. 1, ,. 1 ' " . 

7.4 l11 1imariu11 uf EC:- 1111.: copit:s uf th1.: EC shull be still 1(1 rhc Smparn.:h(s) of lht: 

concerned Gram Pa11ch;.iym(sJ. I Jrb:u1 Loi.:;11 Bodies ;md 1't:lc.'\'a11t othi:r Office. nf 1hc 
Government " 1th a rcq11c~t to tli~p!ay lht snml' k,r 30 da> s from lhl' J a11.· tit' rl..!1.:cip1 

7.5 Tree Pl:rntalion:- C'nr11pt·n~a101: Trr.:c Pbn1inr 1C'TJ>) :;hall he:- c,111-iL-d nu1 ,, ith 
min imum ·u-100 1rec:s per I la. of kasc area as per rhe nppro\·cd cos! 11llrm for :wcnue 
plnnrn1iu11!> Llf rlw S1nrc J-'orl'st lkp:tnmcnt. !'ht· J>rn_i1.:l: t Prnpolll'llt ( k,bc lllil<lcr J sl :il l 
kposir Rs. •.(1()J100

1
- 1\ i1h t liL· n .. ·spccl1\ L' I >i:-1rir1 l~11vir1111111L·n1 Sui.:ii..:I) ti.,r 

r:iisin!? SOO plants of' 11:itiv-: speci1.:s \\ithin 2 Yl'iirs i11 a stritabll' IC1ca1 iu11 adjoining In 
quarry. 

7.6 Star~ E.\ JF Fund:- 1\ 11 ,1111ou111 cq11al 11, rirL' p1.' 1't'~'111 t 5'1·v) pf lh L' ro:, :11!\ pa:,abk sh:'111 
b(; culk1.·tL'U ln 1

111 the ksst·~ h~ th~· l ,d1~1:silt.br an,I lkpll.,lll'd :o thL' Stall.: Lnvirunm ·nt 
_\,fan l!_!ClllL' l ll h 111d. \', h 1d1 \\' ill h: 1Hdi1-:d . IS Jll.'1' pnn iSillllS oJ l{ulL- ,Jl){]) ~,r IIIL' 

Ot\f \t!C l{ llk • .:!0 16 p1dc r;1hl~ . in <11 11 I 1111n111d 11t1: iJri..:w, \\ liL'l'L' m ining ac1i,·itiL·s .m: 
11ndcrtaJ.. t·11 . 
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I 
7.7 

7.8 

C: 

STATE EN\'IIH)i\M ENT 1/\1 PACT /\ .'SESSiVIE:\T A t:TIIORIT\'. 
OOISII/\ 

5RF-2/ I, l 11111 - I X. Bhubnnc~wnr-75 I 02 ~-Tc I: 067-l-J 51 oor . r-m~il· sciaaodi-.lrn (l'g.11111 ii.com 
(A .w,rurory hoc~r ·n11sti111wd hy ,\fi11i1·u:r of F.111 1iro11111e11r. f ori:st & C!mwlr! Clronge under 

1-:nl'il'Ullllll'II/ ( f'rnl l!l'IIOII} tic/, 1986; 

Condition b~· Colh1l'l0r:- Any llher condition(·) the Collector & Chni rm:1n. District 
Environment lmpnct /\!-sessmcnt Authority (DEIAA). may impose in the interest of 
pro1cc1ion and safeguarding thc local cnviro111ncnL 

Compli:rncc report for transfer of EC:- Any transfer of EC to a l'l'1Lc st <: shall bl.' 
considcr~d by SLIAA, Odi~ha unly al1cr r~1.:~ip1 of thi.: full compl iance report through 
Tnha~ihh1r cor1cc1TH:d nl' the aho\ ~· i:11viro11mcn1nl condition:.i 11nd S.ltf1.:glinr I ·. 

EN\ llH)Nl\tF,I\T.-\L CONl)lllONS AND SAFEC.CAIU)S WHICl-1 NEED TO 
BE COl\lPLIEI) 0:\ FIEL.I> ,\FTEI( TIIE 1.F ,\SE ,\CREEMf.NT: 

7.9 Max imum fll)r111iss ihk ,h-plh: -()uarr~ c.x( a , ·:1ti1111 sh;tll not prl1c~t:d bd ow a h:\t:l on 
the hill slope. :md ~hall 11u1 llH1d1 1hc basL' of the hill in any c:1sc. The c~:ploital ion of 
ston-: material frwn th1: hill shall he c:mi~d out in a systematic mann~r. spreading the 
qu:1r1:ving acti\·ity to covt'r :i ll the cco1H) lllic veins of mineral and proceeding 
uniformly Lo more and more depth. from nil sidcs simultnncnusly. \rfaximum depth 
from the top ·urfocc. at nny point. up to whid1 qunrrying mny be pe rmitted :-hall be 6 
meters ns stipulatl..'d in rnlc .17( I) (a) ofthl' OMMC Rule. 20 16. 

7.10 l\l:uimum pcrmissihk q11:rn ti1~·: :Vlaximum quantit~· or materia l permitted io remove 
from the quarry nren is •12034 cum 111 a full year (January tn Dl!ccmhrr). l\n~ !lout ing 
of this quantitative restriction shall make this EC liable to cani:cllation 

7.11 District Sun·c~· Report: In \ il· \v l) f likely l'I.' \ 1s11111 of Di-s1ric1 Surv<:y Rc.:ron (DSR l 
as per the Ministry guiddin.:::-. 111 DSR. the m~111io11 of 1l11s ckpcisit in I) ' R ,vi th ri nal 

worJinatcs shall he cnsurt:d by l ahasildar witlnn two years . I ht: District Surw y 
Rc.:pon (IJSR ) sha ll h: prepon.:d h:, th«.: t.:on1pct,:n1 l)i ·trii:t Autlwri1 :, a~, r -: r the '.\·loEF 
& CC. (io\'t. t1f India Nutific:111011 S.0 . .3611 (I' ) dat~d 2S.07.20 IX and l·.nfnrc~111e11t & 
Moniiori11g G11idcli11cs for Sand ivlining-2020. 

7.1~ EC Extension:• /\ny furtlm· i.:xlrnsion of EC' beyond two years shall he considt'r..?d 

only with submission of duly approved Di:tric1 Survey Report . 

7.1 J Any clrnngc in mining pl:111 rl'quirl's frl· ·h EC: • Any change in the calcn lar plan, 
change in prodU<:tion qu:ullity or method o!' mining shri ll not be ma<l~ without prior 
approval of !ht: SLIAA i\lining activity shall udh<.:r;: In th<.: ,, Mking p 1rnmc1c1: of 
;1pprovi: I mining plan prl.'p:11·~·d tor this 1m,jcc1 . Th,: d1:1aikd pwduction \1r btt:ri tc 
stonl' front tile lease an.:n l)l i::1ch year ~hal l ht' s11hmit1ccl in tuh1tl ;-ir fo rm during 
submission nf t:,llt1J1liam·c rcpon. 

7.14 F.11,•iro11nH·nt11I M:11rn~cmt•nl Pinn: H-.11 1 , hnll hr implemented hy PP to cnsur~ 
compli:mct? with the rnvi rcuun<.:111,d C(lnditions spl.!cilkd ab11vc. l'hl' year wist· funds 
earmarkt:d lor ~-11, 1t l lll tnl:n t;il 1'n 1t<.:c1 w n 111c;i-,urc -. slnll b1: l-. <.:J'I in sq arntc 1t<.:<.:ou111 
und sbn!I h: Sl'l'III 11ci:,,nli11r t.1 1hi.: pl1111 1•n•p11:;\:d in l:rn, rdinati, ,11 \\'it h Tahnsildtlr. 
Y L•ar w i :;e prni! rl·~s ofi1npk nw11 1n1inn ,, r t· :'-. IP , h :1I I h .' r1.:porw d t(1 th<.: SEl,\ r\. OJisha 
and OS PCB alnng ,, 11h th L· t:llrnpl 1anc.: rqll>rt. I ill'. I ah,1s i ldai ~hall c11stirl..' thl'. 
compl iam:L' ot' Lhis .:011JitiP11 :tl\ini; wi1h all k :isl..' h01lk rs 0r hi:, ,iurisJLct iun. 

7.15 No Mining Zone: ·1 he kssi:~ :hi.Ill t: lls urr th111 110 q11arryinM or Jlli ni ng is curried out in 
the nn:as HS spc.:cilicd below: -
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I . STArE ENVfllON~IEilff IMPACT..\ . ."f. SMENT ,\ l.THOl!ITY, 
OUl.'HA 

.SRr-2/ l, 111111-!X. Bhub1111c. \ ,lr -751022. h ·f. 0(,7.J . lS I0075. hnail Cl :Ji1L)d1~hn ~ gmarl.l.'.om 
f.,t tf111111un· bur/i- ·011111t111,

1cl l,_1· 1\ ftr11.1frF •~ / ;111'ircl//llll'II/, Fnrc·H ,f, ( '/111101, , ( 
0
/1(111}: wuft,,, 

l-'111·inm111,·111 ( Pm1.-c1in11J Act / 1)8ft; --- ·----- - ---
ll) 7.':- llll' ll'I ,~i/c:(y l.lllH: h,111 bt· h ·pt frum ,di -.. ,dl· oJ llti: lc.:,"l' h,umJar~ :,~ Pl'r lhl· 

"l'f)fO\ l'd 11ti 11i 11 g pl1111 

b) " 11 hi n I 01 h 11 1111 in i 111 n 111 d i,1,111 c ri lcri" when hln,i ing i, n 01 iovo I vecl) nnd 
\\ithin 200111 (mini111w11 dis1:incl0 cri1cria \\hen blc.1Sting i. involved) from 
rcsiJcnti..il / public buildings. iulmbitcu sitc:s. pro1cc1cd monument. , I kri1r1gc itc , 
Nmionnl/ '"" Highway. Dis1ric1 ro11ds. pnblic ronds. Rnih ay line/ rca, Ropcwny 
or Ropeway trestle or srn1io11. Bridges. Dt1m, Reservoirs. rivc·r. C.,nals. lilk(' or 
/',inks. or Llll) otht!r loc.:a tions c1c. 

---

c) below ground wn11:r lahk urrJcr a11_\ t.:i1cu1m1:1111.:c.:~ Ir g111u1i,J w.i1cr 1,1blt u cur~ 
/inlcrvcncs \\i1hin 1hc pcnni11cd mining deplh. !hen lhc 4norrying shall be 1oppcd im111c<li;11ely: 

d) in 1hc \'icinity ,>( nnturJI l mnn111;1dc :irchc:ological sitt's: 
7. 16 Truusport S:1fcgu:inh: 

n) No tran-.pur1nriu11 of Ila: mi11l'f'lll:-i !ilwll bl' allowl'J on c11l~ road passing 1hrou •h 
vill:tgl·.

1
hahi1a1iu11s \\ ithl>III prior c:-.pliri1 pnmi. : ion 

hi Trnnsp<1r1auon of min,•rnl, 1hro11~h ,·xi 1in~ rnr.ol mHd, can he nllnwcd onh h) 
tlk l' l 'll(c:n11.:d (ju\ 1. lkµ:inm~n· (i1a111 Pa11d1.i~ a UDU alkr r~(jum:ti 
sir ·11g1hrn ing :, 11th that 1h1: rnrr~ ing t.:apac:it)· uf ruad is im:rt.:.rscJ l o lwndlc the 
mineral currying truck Lruflic The project proponent siw/1 bt,:nr 1hc cosr towards 
the widcrnng and slrcngthening of existing public rouds in case the: same is 
proposed to bt' used for the project. 

c) Project propu11e111 shall \.'nsurc that the transport of 111intr<1l · wi ll he iLS ptr II{ 

Guidelines wi1h respect 10 complying with 1mff,c congcsiion mod lrMfic drnsil) 
d J V ch ielc. hi red for tmnsponaiion of 111 i ""' 111 inernl from 111<· si I e shonlU he in gooU 

condition and should have pollution check n~nilica[e and should confom1 to 
npplitubk .iir ~Ill.I noi.-c emission .st:indards and shuu/J be opcratl·d on!) Juring 
non-peak hours. Speed of vi:hicll· lw n:g11l111C'd a11d i11 rro c11sl' l(J Kms ' hr be allowed. 

c) Tilt.' Vt'hic.:lcs shall 1101 be overloaded and shall be CO\'-:red with I arpaulin. /'he 
Tah:isilJ,u lllu~ CD!krt w 1 ;1ppropria1,· :1ddi111.J11,tl road 111ai1Hl'11:mrl' b ~· frull! th,· 
k~'t:I.' ,l!> part 11I lhl' ll'.isr n,1 diti1111 :.. 011 1h1: lw,i :-. 111 q11u111 un1 ti/' mi11l-ral 
1r;rnsp1>rrcd. nnd 11tilit<-' lhl' proceed:-. of rhc lt:\·y fur r r\1pi:r 1nai111cn::tnl't' ut' 1h~· 
cxtractinn path, ,llld mads 10 prcwn1 1hcir ckgrnda1ion on .1ct·n1111[ of plying of mineral ,.::inyi11g tnrds. 

I) Wutcr .'ljJraying shuultl be made 011 !he \ il lage r1>ad Co rn111rol panic.:ulme 111nt11..·r 
(dust particles) pollution i11 surrou11di11g air during lrnn.~portation fr11m the tjuarry. 
Gnrlnnd drain slrnll be co11stnrctcd on lhc- hill slort' to :1rn:s1 Jm\lmard llow of 
paniculme matter with rainwatt:r. 

7.17 Otbet· Environmcnt:11 C:onuirlons:-

a) UnuL!r no in : u1w.lH11t:l'S , till' 1,::-sl 'l ' sltall 11s1.: \\';1gon drilling I lasring during mining ncti\'ity. 

b) The lcssei: shall ~nsure safoty of human lite illld livest11L'k frnm a ·idcllt-" i11 :isl' 
\'il luge ' uny habi1.1111)n is \l'I',\ lll'Mhy 1l1t· 111 1n111g k:.tsl' ;u ·a. 

c) Topsoil. if :1n~, :-hull bl' st;a.:k ·d proper!~ with pn
1
pl'I' :- lupl' 

mcasuri:-s :ind shnuld h' u,;l•d f ,,. pl:111ra1iu11 purpnsl' . wi1h mkquntc 
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I STATE ENVIRONMf.NT IMPACT ASSESSME T ,\UTIIOIHTY. 
on1~~ t1A 

SRF-2 '1, t 11111- IX. Hh11b11nc. ,, 11r-75 101 2. Tel. %7-l- .'\51001 5, I rnflll ~ ·1n di l111 r1 gn n1l.c0m 

(A .Hat11ror_, · I mf1· c11111·rir11trrl h,1 .tfi11 iI/IT of t::11v1ru11111e111 l- o r e.11 & Climate C/l(J//~ (' wulc!r 
t::m•irVl/111 111/ ( /'ml(J(' ( /011) :kl. I y '6) --- --------

d) D11mpi11g t,f quarry mat..:nal i~ in Jl() cnsc rerm is;;ib lc on any forest land: and all 
dump y;ird ,hall ht' n11 dul ~ pcnnitt t.:d 11011 forc5 t la 11d. 

cl \\'l'lste oils. U!>l:'d oil:; ~e1wr:1t1:d from th<.: h\-1 nun:hini:s. mining opt.:ra tions. ii' any. 
~hall bl' di posl' I n J'Cr the I lazanlut1~ W,1.' tc. (. l,1111gc-1111:nt. I lanclling. ind 
trans-boundary movc.:ml'ntJ Ruic ·. 1008 nnd its nmcndmcnts thereof 10 the 
rccvcli:rs m11!torizcd bv SPCB. Odislrn. 

f) At ihe end or mine cl~surc. th~ proponent shull immediatt:I~ remO\l' nJl the he ls 
put up in the quarry and all the cq11ip111cnt in the nn:a before closure of the quarry. 

g) Pcrmanc-nt barncading,1,:trhcd wired fen cing nf the mining lc ilst.: 11r,·a £i re shall be 
done nl'tc.:r completion of mining activities to prc\·ent nny danger for suay animal 
antl human habitations from nccidcms. 

h) The Project Prnponcnl sh:.ill undcrwkc phased rcsturuti,,11 . n:cbmati n n11d 
rclrnbi!itt1tio11 nf lnnd ttffrc11.:d by mining nnd rnmplctc:; this work bcforr 
11hn11do11111c111 of mine. Filling of the ditch by ny ash is to hl' ~nsured by the 
lc•,sce, ,is also fo ncinc thL' n.rcn. µuar<i "'all for ~afet~ of cattle & traffic. 

i) ·1 hi.· illumi11;1liL•ll nnd s01111J ~,t 11ighl at the k:1~..: area ,li ::-turh 1h1.· \ illagci. in re. pcct 
uf butli 1111111<111 ;111d .ini1rnil p1)pulation. t'on~,:q11L'lll 1,!l'..:pin~ di:;111di.: r~ and s1rcs:-

11 1u~ aff~c t the health in tht: \'ilbgc~ lo~·atcd clo:-c • tn mi ning oper:uions. 
I lahitat ion. ha\'e a right for darknt'ss and minimal noisr k\ els at night. PP;; must 
ensure that the: biological cluck of the ,·i!lngcs is not d1sturhcd: by orienting tht: 
floodlights/ masks a,\ny from thl! villagers and keeping the noise k ,·cls well 
within the pn.:scribcd limits for duy light/night hours. 

7.18 Common Forum for EMP:- All tht? individual quart)' lessee holders coming under 
the Tahrisil may crt>ntc a common forum 111 coordination w11h the l'ahasildar and 
contribute funds to it for grndin6, compaction am! maimenu111.:c ur hauln£l' mad. 
1xo,·ision of water spray on the \'illagc road to control parti c11la11: mailer (uu:-1 

parLidcs) pollution in surrounding air during trnnsportation ft\1111 the quarry. nml 

provision of thi1.:k. multilayer and a co11tim11.1us gr~cn belt , round the lease .irca 
excluding the mil: anJ t' \ il ~Ht~ for pn:\'c11ti1lll or cm·ironmcntnl pollution nnd noise 
durilttl mining acti, ity . 

7.19 Puhlic lkal'ing Cornpli~11a·1• :.'I ii~~ :11:ti\ iti~• -; propnst'd 111 acti1lll pbn prcpari;d for 
nddr1.·s~ing the issu~'s rai si:ct during th(.' Public: I kanng sl1all I c c.:timpkti.:d u~ per the 
budgetary prO\ is ions ml'ntton..:d in th~ ac tion pl;rn and \\ ithin a stipul. ti.:d timi.: fr, n1c 
as submitted in the Final El.'\. Uvll' Report. l'IH: Statw; Report 1)11 1mpkmcntntion oi 
action plan shall be submillcd to the conccmcd Regionul Otfo;c nr the fo1i try al mg 
with District Admini~1mtior1. I he pmject pr lponcn1 sh;-i!I 1.'0mpl'.I in true sprit nil the 
issues rniscd und rL·c·ordL'd in procl..'cdings or public hL'aring w.r.t. en , ironmcnt ' 
pt)llutinn / (TR sltnll b~ C()tripl i~d h~, the Mining ,\111hority ns 11:!r 0~-1 F. No. 22-
65/20 l 7- IA.111. cl:'11ed JO.(N.~~ll~O of \!oEF&CC. Cio\'t. or lnd iR. 

7.20 R<'clnm:ition ""' Rcstorntion : Pursuant to :,..10EI' & CC. U),l ~n :~-J-tt2018-
l/\. l I ldatct.! l(,.lll.2020 an! in C(>rnpliancc to the direction: duted 8th January ~0-0 or 
Hon'bk Suprcm1.: Ct)Url in \\'.P. (Ci\'il l \Ju. I l-l,2014 in thl' 111uttl·r of Common 
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I STATE ENVll~O!\'M E.\'T IMPA T ASSES MENT AUTHORITY, 
ODJ. HA 

5RF.~il . ll11 i1- IX, Oliub1111cswur-75 f022, 'I cl: 06 ·1,1 -JS !0075. L111111I: scia:iodi~l111(ggmnll.com 
(A .l'(//(f/(riri· hm(1• l'IJf/.l(i(lll('r/ by .\l/11i111:I' ofE111•it1J1111/t' I/(, l •r,rt' I / 1\- Cli11101,• ( ·1,tll/J((' 1111d a 

l:.'111·ir o1111"'llf r rro11,t ·t i1111J , let, I IJ8fi; 

- ·------------ - ---- --
Cuusc ,., Uuiuu uJ' l11diu, Ilic 111iui11g lcusc l1t1fdc1 shull. allcr ccosing mining 
OJ)l'rlllions. u11der1ukc rc:-grassin~i lhl· mining /lfl.!u ,111<1 1111) other urea which ma) 
hu, 1.· bcl'll disturhl·d dm· to N lic.·r miui 11g 11c1 i vitil' -.. anti l'1.' ~lorc I he luntl to II condition 

which is lit for growth of foclckr, norn, fauna rl<.:. Th<: Proj cc1 Proponc111 sht1ll ~ubmit 

a Ul'laibl plan of nc1ion i11 tl,i :- rci:: md to l'nh::i~ildnr wi1hin six mo111hs. indic:iring 
Llclin i k· I imclines and phrsii:al 1H11c ome~ for 1111.· rl'darna1 iPn & rc::1or:t1 ion or the 

mittl'<l our at\'<l. ·1 ht: J alwsi ltktr ~Ital! su l,rn it a t:nn1r li iJ 11cl· rl'porr 11, Sl:l:\ ,\ . Odisha al 
!ht: 'IHI ul ka.si: pcriuJ. 

7.19 I JaJf-)·l·arl_, Compf i,111,·c· l~t'f)Orl:• It shall be 11i.111d111or) lcJ r the projc<.:I munogcmcnt 

to . ub111i 1 hulf ycurly complinnn· report~ 011 the slullls of implcnH:ntutio11 of !hi: nbO'vl' 
slipulmc.:d c1l\'iron111c111ul s11fogunrd~ lu 1l1c SEJAI\. ()disha I Rq;io11:il Office.: of lht: 
MoEF& CC. fllwh1111cs\\, 1r in s11ft rnpics 011 111 d:I)' of Juul' and IJcccmbcr of en h 
calendar yc;1r. The proponent shill! nlso uplnad the c()111pli1111cc rcpon induding rl.'sul1. 

of monitored dnta. as applicnbk- in rhc wehsire of the Mi11isrry for monitoring of EC 
Condition~. foi ling which EC is liable to be n:vokl'u. 

7.20 ConL'Omita111 1\Jouiloriug:- Thi.' c.:onditio11s stipulutl'd i11 th-:- c.:m·irnnn11:nt;:ll ckarnncc 

will br l'lusdy llll•llilorcJ on thl.! ground by lhl' li.:a.-.c grumi11g authorit). ix. the 
l'ulwsilJ.ir. \\ho shall c11s1m.· 1.\ 1111pli anc1.- ,.,( thl' .,11pul 11i:d rL111d1tio11s anJ lukc 

curTl'tti\t' rt 1l':1s u1\' :s pn11npll) i11 L'm,c of ,111_\ 111 >11- c.: ,11 11pl i:111cr :111d .il.~11 1.'th t11\· 1ltat IIJL• 
project pr11po111.•n t s11h111i ts q11nrIcrly l·o111pliil 11cc t"i.:porh 

7.21 lndcpt' 1uh:n1 \.fo11i1ori11i,:: - fhL" c.:nnc(:nwd Rcgionul Officl' or 1hr Mol :F & CC.I 

SPCB. Odish:l shall pcrindic~tlly monitor con1pli :111cl' or lhL' stipubrc-d rn11di1ions as 

appl icable for lhis projt!ct. The project a111ho1ities should extend full cooperation to 

1hc Mol:F & CC ofliccr(s)/SPCB ofliccr(s) by furni shing the r.:yuisitc dma I 
i11forma1io11 I monitoring reports. 

7.12 Rc\'Ol'ation of l::C:-·1 hl' SEIAA. Odisha 11Jay rcvo k1.· or suspc11c.l thc..: 1-.C . .'. 1r 

implcmcmntion of any of lhl.! above C<l11ditio11s is 1101 sat1sfactory. The SEIA,\ . Odisha 

reserves 1111.: rit!hl IC, :tltl'r .'111ndif~, llil· :1hove c.:011d i1inn, or s11pulall' :111) fur1lt1.·r 
co11ditin11 in the irncr,·st o( cm iro1 1111c11t prntedion. 

7.23 Chitn~c in Owrtl.'r,.Jtip of L~:m·:- ·1 his l ·:C , hall 1101 br lr.ins lL·rrt•d wi thour the 
pem1ission nf Sf:U.t\. Odish,1. The T:1h:1.;;i ld,1r ~hall in1:)1111 !lw Sl·.l1\ 1\ nf any ch:ing1.· 

in owncrsh,p or' 1h;.- min111g k .tsl'. No m111int! ii.; :tll(1\vt·d ,, i1l1uu1 lr.trl'i li:r of F( a~ prr 
prO\·i~iom, uf lht: p.irn 11 ol 1.:1:\ .\/n1ilicarion. 200(1. as <1111L·ndcd 1°1\1rn time w time. 

8 The abo\r condi 1i,.1n~ will bl· 1:lllL11c ·d 1r1 1t..: r-.di~1. 11mk1 1hr µiu, 1.sio1b uf tltl· \\ '· 111;'r 
ll 'r1.· \\:n111,11 & l\111111 1! o( P11llutio11 1 :\ ct. l 'J'J-1. lh\.! .-\ir ( l'l\ '\'l ' tllion & Control of 

J>ollulion) 1\c.:1. I 'JS I, thl' 1:nv1rnnmc.:111 (Pn>11:l.'tio11) :\t:1. I 9S<, aml the l'ublil: l. i11hility 

lns11runl.'t· Act.199 1 11l1111g wirh their arm:nd1111:111s 011d rule~ 11111dc 1lt~rc: under nnd nlso 

any other orders pnsscc.l by lhl.! Hnn'hle S11pn:111l· Cnun off 11di:t/ I l igh C\>111 I and uny 
olhi:_r Coun of Lnw rclatin~ 10 rht s11bj c:ct nrn11er. 

Y:!-
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l 

STATE ENVIRONMENT 11\ll'ACT A ·sESS~H:~T ,\UTIIOIUTY, 
OUISHA 

' SRr- ' I. ni1-IX , Bh11hnr11.•, \\ 11r-7SI O~ ... ·1c1: 067-l-35 10075. r-11111il. scinnodi:-hn'?gmai l.com 
1,.1 staf11f01•1· hntl\' rn11.1fir11red hv ,\fi111slrJ• 11 fi1l'irn11111ent. Fore.tr & Cl1mo1 C/,rm}!r 1111der . ' 

Em lr 1111111<'11t 1 /'rot<·ctlunJ Aa 198fJ1 

9 Thi~ l.:.11viro11mcnt,1I Clcarnn\'. l ' ll ·Cl is subject to orclcr. /j11d~mcnt f lion' le. urrcme 
Comt of lndi:t. I t,,n'blc High C(lurt nnd Hon'hlc ~GT as m. y hr :iprlicaf- 1:.-! . 

IO /\ny appcnl 1g:1inst this em iron11ll·11ta l cknrnnce slrnll Ii "ith the i\ •. uonal Green 
Tribunal. if prclt.·tTcd. within a pl!riml of 30 du~ s as pn.:scribcd under . l:Ct ion 16 of tlw 

National firecn Tribunal Act . 1U I 0. 

Yours F ithf ttly. 

( • I .-, j • 
I • I ; 1(.·, 

.\h.:mirl!~ Sccn:t~ 

Copy to 

1. Additional Chier Secretary. Forest. Environment& Clinrntc Chu11ge Dept.. Government 
of Odi~ha for information. 

2. Member Sccretar~. Stull' Polluli 111 Control Hoard. Odislw. P 1ribcsh nhnw n. A/1 1 S, 
Nilakanlhil \Jugm. L nit-8. Bhuhan~swnr for inrnmwtion. 

3. Mcmhtr Sccrl'tnry. SE,'\C. l'aribcsh Bhuwnn. J\/ 1 l S. t\ilukan1h;i 1'<agar. l 'nir-V III. 
8hubur11.:s,var for in fornrntion . 

4. Deputy D.G.fon.:st.. lntcgrntcd Regional Oftic" (IRO). Ministry of Environment & 
f'on.~sb. A-:1 I. Ch:rndrasdd1arpur. Rhubaneswar for information. 

5. Pri11ci1xd Si:rn:t:ir~ . Re, t'lllll' and D\.f lkpartmcnt. (itwl or Ocli ·lrn l\hubanc:s,,,u for 
informati on. 

6. Col lector & OM. Jajpi1r/ DFO . .lajpur/ Sub CoUecwr. Jaj pur·'Taba~ildar. Dharmasal~, for 
Information and nci.:.cssary acliun. r 

7. Guard file for record/\Vebsitc/Parivesh Ponal. 1 ~---· _,,.,-
\,/'..·x · ~~ . - I rr . ---- ~~,\ , , 

\kmh r Sccrctar. 

EC Identification No. • EC23B001 OR 163112 File No. • 764691662-MINB 1105-2022 Date of Issue EC. 17/01/2023 Page 11 of 1· 

283



52

-

r •Fg)~;', 
(;( •, • I / 

"' 

e 
~ ·;r-i,, 

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 
ODISHA, BHUBANESWAR 

(Constituted under lhe EP Act, 1980 and EIA Notification, 2006 by tho MoEF & CC. Govt. of India) 
5RF-2/1 , Unit-IX. Bhubaneswar-751022, Tel: 0674-3510075. E-mail-seiaaorissa@gmail.com 

Lerter No ~~L~E-IAA 
File Nd. SIA/OR/MIN/284399/2022 

To 
Sri Manoj Kumar Samal 
At-Aruha, Ps-Dharmasala 
Dist-Jajpur, Odisha 

Sub: Proposal for Corrigendum of Environmental Clearance of Aruha Black Stone 
Quarry over an area of 20.00 Acres or 8.09 Hectares(total lease area under 
cluster-2 is 148.00 acres/59.89 Ha) in village-Aruha, Tahasil-Dharmasala, District­
Jajpur of Sri Manoj Kumar Samal-reg. 

Ref: (i) EC letter no. EC228001 OR164789 dated 11 .05.2022 
(ii)Your letter no. 3122 dated 15.07.2022 
(iii) Online proposal No. SIA/OR/MIN/284399/2022 dtd. 20.07.2022 

Sir 
Kindly refer your online application on dated 20.07.2022, wherein you have 

requested for Corrigendum of environmental clearance granted by SEIM, Odisha vide 

letter no. EC22B001OR164789 dated 11 .05.2022 issued earlier in favour of 

Sri Manoj Kumar Samal. 

As submitted by the Tahasildar, Dharmasala, it is noted that EC was obtained for 

Aruha Black Stone Quarry for a period of 5 years in favour of Sri Manoj Kumar Samal 

vide the above Corrigendum EC letter under reference. Now, the lessee has requested 

for corrigendum of EC on point no. 2i of Page no. 03), point no.9.7 of page no.04 be 

modified as there are some typological error during drafting of EC application. 

The proposal was registered in PARIVESH Portal on dated 20.07.2022 with 

required documents and was placed in the SEIM, Odisha meeting held on 23.08.2022 

and the Authority decided that corrigendum of EC be as per the above mentioned point 

as follows the same terms and conditions under which prior environmental clearance 

was initially granted and for the same validity period subject to satisfactory compliance to 

all the stipulated terms and conditions of EC. 

·~ 

1 
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ANNEXURE-C
53

Joint Enquiry Report on Operation Of QuMrlcs And Crusher~ Units on and nround Aruha Hills by 
the Officials constituting Dy. Director Mlncs(I/CI. Tahaslldar Dharmasala and Regional Officer, 

SPCB, t<allnganagar 

Ref: 

l etter No. 14503/ dt. 27.112024 of Collectorate, Jajpur 

Letter No. 12125/ dt. 28.10.2024 of Office of the RDC (C.D.), Cuttack, 

Letter No. 9998/ dt. 20.11.2024 of Steel and Mines Dept. 

A's per the direction of The Collector & OM, Jajpur; a team comprising of Dy. Director 

Mines(l/C) and Mining OHicer(I/C), Jajpur, Regional Officer, SPCB Kolinea Nagar and Tahaslldar, 

Dharmasala along with the revenue officials visited /\ruha on dt. 03.12.2024 to enquire the 

forwarded srievance petition by Adv. Sri. Mlhir Sekhar Sahoo, Advocate praying for necessary action 

to stop illegal operation of quarries and crusher units on and around Aruha hills and Aruha Village. 

There are 05 nos. of Black Stone quarries (BSQ) in Mouza - Aruha under Dharmasala Tahasil 

have been leased out by the Competent Authority and detailed as follows . 

j 

SI. Name of Quarry Name of Lessee ' Mining Status Consent 
No. Method Validity 

01 Aruha BSQ 1 (Ac Sri . Trinath Jena NA Not NA 
3.00) Operational I 

I 

02 Aruha BSQ 2 (Ac Sri . Trinath Jena NA i Not NA 

19.90) j Operational 

03 Aruha BSQAc Sri. Manoj Ku. Semi- Operational 31.03 .2025 
20.00 Samal mechanized 

open cast 

04 Aruha BSQAc Sri . Sarat Ku. Jena Semi- Operational 31.03 .2025 
18.88 mechanized 

open cast - Sri. Trinath Jena NA Not I NA 05 Aruha BSQ Ac 
18.98 Operational 

From the field enquiry, the distance of BSQs from the nearby habitation, schools·and railway 

lines have been assessed which have been mentioned in the following table. 

I 
Railways( VIiiage Road Habitation SI. I Quarry Area 

Schop! (Mts.) 
No. I Name In Ac. Mts) (Mts) (Mts.) 

1 
ARUHA 

3 129 
334 lNanpur 30S (Nanpur 331 (Muraripur Up 

BSQ-1 Village Road) Sasan) School) 

I 

2 
ARUHA 

19.9 226 
I 200 (Jabartali 205 168 (Jabaratall Govt 

BSQ-2 j Village Road) {Jabaratali) Primary School) 

. Tahasildar Dha c.;.:_ _________________ _ 
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I 
ARUHA 

18.88 210 
1

431 (JabartJli 551 511 (Jabaratali Govt I 
3 

BSQ-3 Village Road) (Jabaratali) Primary School) 
I 

ARUHA 
18.98 166 

tl33(Murarlpur 330 (Nanpu 381 (Murarlpur Up 
4 

BSQ- 4 Vill~ge Road) S.isnn) School) 

ARUHA 
20 210 

1

3 lO(Jaba rtali 315 290 (Jabaratali Govt 
5 

BSQ· 5 Village Road) (Jabarntali) Primary School) 
' I 

During the day of visit, none of the quarries were not in operat ion. Also, it is evident from 

spot of enquiry that none of the quarries are in operation sin_ce long and no proof of wagon blasting 

found. Addition.illy, from the local enquiry, it is also ascertained that there exists no evidence of any 

causality in recent past related to unauthorised quarry activit ies and wagon blasting. On the ground 

of the health hazard, nothing has been reported by the Jabaratuh vil lagers. No transportation related 

hassle reported by the local villagers as both the quarries and crushers are not in operational state 

since a long. 

There are 07 nos. of stone crushers in Mouza • Aruha under Dharmasala Ta has ii. Consent to 

Establish and Consent to Opernte h2ve been granted to the stone crusher units after obtaining the 

sitting clearance certificate from the District Administration. The details of the stone crushers are as 

follows . During the day of visit, all the stone crushers were net in operational state. 

l Name& 
Consent to 

SI. Address of Address of the Name of The Operational 
I operate 

I No. 
the stone stone Crusher Proprietor Status 

I status 
Crusher 

I 
1 Ashutosh At-Muraripur, Sarat Chandra ! 31.03.2025 Non-

Stone Product Village-Pandua, Nay.:i k,Prcpr,ctor Operational 

Po-Jaraka, At-Pandua 

Dist-Jajpur Po-Ja raka 

I Dist -Jaipur 

2 M.A.A.S Stone At-Aruh.:i, 

I 
Ashok 31.03.2025 Non-

Crusher Po· Parida,Managing I 
Operational I 

Purunabaulamala, Partner 

Dharmasala At-Kaduaboulamala, 

Dist .· JaJpur Po- Purunabaulamala, 

PS-Jenapur 

Dist.· Jajpur 

3 Madhusmita At-Murarlpur, Ta pas Ranjan Malllck, 31.03.2025 Non-

Infrastructure Aruha, Oharmasala, Managing Director Operational 
Pvt. Ltd., Jajpur. At . Kandarkana. 

-

l..) 

Mining , er 1/C 

.fafpur Di~trlct T d2r 
D::puty Dir 

.inio~! ,. C1rc!P.J.:: io:.ir 

·hrirmasa1 
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I l PO. Kotasahi, 

PS. Tang l 

Dis t . Cuttuck, 

Pin-754022 

! 4 l Kan ika Stone At/Po-Aruh a, Sar;it Kumar 

i '. Cru5hing Un it, Tehsi l-Dha rrn asa la Jena.Proprie tor 
I 

I 
Dlst -Ja jpur. At/Po-Aruh a, 

! 

I 
Tehsll-Dharmasalu 

Dist-Jajpur 

I Pi n-755024 
I 

j S Nlrman 1 At -Aru ha, Dist-

I 
Sri Akshaya Kumar 

Udyog, Jajpur. Samal, Proprietor 
I ',• I At/Po-Aruha , Dist -

I I Jajpur 
I i 

16 SreeMandir At/Po -Aruha , Dist• Sachindra 

Stone Product Jajpur. Patra ,Proprietor 
i At/Po-Aru ha, 

i PS-Dharmas aia, 

I 
Dist -Ja jpur 

7 : Balaji At/Po-Aruha, Jajpur Chitta Ranjan 
I E . Pattna ik ntcrprises 

At-Pat raSa h i,Col lege 

Square 

Dist -Cuttack 

~ ,.,.t\ . 1w1 l 
Tah\Rlldar, Min ing icer(I/C), Dy. i c or 

31.03.2025 Non-
Operat ional, 

31.03 .2022 Non-

Operat ional 

31.03.2023 Non-

Operational 

31 .03.2021 Non-
·• Operat ional 

t"- ""-0 ,Q_........­

""' j. µ ,,......,.--

Regional Officer, 
SPCB, Killlnganagar _ oI@~~ ci1d r Mlni"'1p0fflcer IIC Mines(I/C), Jajpur 

Q ha rrnasa/·~ JaJpur Dli trlct c,;;i:.i~-y 0ircctor of M!ne~ 1/C 
Jajpur c,rcle.JaJpur 

I 

! 
~ 

287



56

le: 20.754146 
Jde: 86.098721 
on: 10.91:!:13 m :-
icy: 10.6 rl1 • 
·uesday 12-03-2024. 
pe: :12;58rPM -
p1)e: tndia §tan.dpfd Ti.me 
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e: -34.86!8 m 
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Annexure - II Series
77

ENQUIRY REPORT ON ALLEGATION OF THE RESIDENTS OF ARUHA 
VILLAGE, DHARMASALA TAHASIL, JAJPUR REGARDING ILLEGAL 
MINING GOING ON IN THE ARUHA STONE QUARRY, DHARMASALA. 

Ref:- Letter No. M6330/SEIAA-161 /01 -2025 dated 11 .03 .2025 of 
SEIAA Odisha, Bhubaneswar. 

1. Introduction . In pursuance of above quoted letter of SEIAA, Odisha , 
Bhuba ne war and as directed by Collector & District Magistrate , Jajpur, an enqu iry 
team comprising of following officers jointly visited in BSQ area of Village- Aruha 
under Dharrnasala Tahasil of Jajpur District. 

1. Addi. District Magistrate (Rev.), Jajpur 
2. D.F.O. , Cuttack 
3. Deputy Director of Mines (Minor Minerals), Jajpur Circle 
4. Sub-Collector, Jajpur 
5. Tahasildar, Dharmasala, Dist-Jajpur 
6. Regional Officer, SPCB, Kalinga Nagar Circle, Jajpur 
7. Mining Officer, Jajpur district 

Accordingly the team visited Black Stone Quarry (BSQ) area of Aruha village 
on 24.03.2025 along with field officials of Dharmasala Tahasil to assist the inquiry 
team along with village map and land records. 

2. Terms of Reference (TOR). Terms of Reference (TOR) for the enquiry as 
contained in ibid Letter of SIEAA, Odisha, Bhubaneswar are as follows . 

(a) An enquiry by the District Administration into the matter is to be 
initiated immediately. The points in the subsequent items are to be . 
considered for enquiry. 

(b) The lease period and the date upto which it is valid for each of these 
mines is to be ascertained from the concerned Tahasildar, Mining Officer. 
The individual period and the dates are to be mentioned in the in last two 
columns of the proforma given above . The same is to be communicated to 
your office along with o/o SEIM, Odisha by the return of mail. 

( c) In the case, the validity of the lease has expired or any illegal activity is 
observed in any of the mines under the cluster, this mining activity has to be 
closed with immediate effect . The support of Police in this action may also be 
required and solicited . 

(d) Extraction of the Minor Mineral from the Black Stone Quarry beyond a 
depth of 6 meters below surface area as prescribed in the approved mining 
plan of Aruha BSQ is to be ascertained . 
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3. The details of lease of Aruha BSQ area. A detailed information about the ~, 
Aruha B Q in th given format i as follows 

~ 

l Name of i I Date of I Validity Date of 
SI 

E.C Serial No. 
the Name of Proposal Grant of period of expiry of 

No. roponen E.C Lease I lease 
/ Lessee 

I Aruha BSQ over 20 

R1 
Manoj Acre or 8.09 Hect in 

1. Kumar village Aruha under 11.02.2022 5 years I 30 .05.2027 
Samal Dharmasala I 

Tahasil, Jajpur 
Proposal for EC of 

Aruha BSQ (Cluster 
SI No.2/3), Khata 

No.779, Plot 
o.2807 ,2808 ,2811 , 

EC23B001OR1 Sri Sarat over an area of 
17.01.2023 5 years 21 .03 .2028 

63112 Jena 18.88 acres or 7.64 
hacters or 7 .64 

hacters in village 
Aruha under 
Dharmasala 

Tahasil, Dist-Ja· ur. 

4. Findings of the Enquiry Team. The Inquiry Team after physical verification of 
A ha BSQ area observed the followings. 

(a) Lessee Sri Sarat Jena Aruha BSQ No. 3 (Ac. 18.88 dee). Tthe enquiry 
team physically inspected Aruha BSQ No. 3 (Ac. 18.88 dee) leased out in favour 
of Sri Sarat Jena and the followings were observed. 

(i The lease period was up to 21 st March 2028. 
(ii) The lease deed has been executed between the Lessee and 
Tahasildar, Dharmasala on dated 22.03.2023, the E.C has been obtained 
vide EC-238-001-OR163112 dated 17.01.2023 along with CTO & CTE 
from RO, SPCB, Kalinga Nagar. 
(ii) Permissible quantity of minor mineral was 42034 cum per annum. 
(iii) The EC was valid upto 16.01.2025. 
(iv) During physical inspection of BSQ No. 3 it was found 
to be non-operational and there was no trace of deployment of any 
equipment or manpower. 
(v) As regards extraction of Minor Minerals beyond a depth of 6 
metres from surface area , the same could not be ascertained physically / 
eye estimation due to peculiar geographical conditions of the hilly terrain 
interspersed with valley like landscape and patches of plain land. 
Therefore , it was decided to engage DGPS/UAV/Drone survey by an 
ORSAC empanelled agency for which Mining Officer, Jajpur has 
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requested M/S. TKS Consultancy Services, Bhubaneswar vide his Letter 
No. 1751 /MM dated 24 .03 .2025 for said survey . A copy of his Letter No. 
1751 /MM dated 24.03 .2025 is enclosed for kind reference) . 

(vi ) In addition , the Mining Officer, Jajpur during his visit to the BSQ No. 3 
on 11 .03.2025 found that the said BSQ was operational even though the 
EC clearance had expired on 16.01 .2025 . The Mining Officer, Jajpur 
seized 16 nos. of vehicles & machinery from the quarry site and imposed 
a penalty of Rs . 40 ,25 ,000/- (Rupees Forty Lakh Twenty-Five Thousand 
Only vide Demand Note No. 1801/MM dated 26.03.2025 which is yet to 
be realised from the lessee. A copy of the Demand Note No. 1801 dated 
26.03 .2025 is enclosed for ready reference please. 

b) Lessee Sri Manoj Kumar Samal. Aruha BSQ No. 5 
(Ac . 20.00 dee) . The Inquiry Team after physical inspection of the Quarry 
observed the followings . 

(i) The lease period is upto 30.05.2027. 
(ii) The lease deed has been executed between the lessee and the 

Tahasildar, Dharmasala on 31.05.2022. EC has been obtained 
vide No. EC-2022B-001-OR-16478 dated 11.05.2022 along with 
CTO & CTE _from RO, SPCB, Jajpur and Kalinga Nagar. 

(iii) Permissible quantity of minor mineral is 42000 cum / per annum 
as per approved Mining Plan. • 

(iv) It may also be supplemented that the same lessee was imposed 
a fine of Rs. 4,20,47,585/- (Rupees Four Crores Twenty Lakh Forty­
Seven Thousand Five Hundred Eighty-Five Only) after hearing by the 
Collector & District Magistrate, Jajpur arising out of W.P (C) 
No. 36628/23 for excess extraction of Minor Mineral to be payable by 
the lessee in 8 (eight) equal instalments @ Rs. 52 ,55 ,949/- in regular 
interval of 45 days w.e.f. 01.05.2024 . The lessee has cleared 
outstanding dues by now and OPDR case has been closed on 
26 .03 .2025 . 
(v) As regards extraction of Minor Minerals beyond a depth of 6 
metres from surface area, the same could not be ascertained 
physically / eye estimation due to peculiar geographical conditions of 
the hilly terrain interspersed with valley like landscape and patches of 
plain land . Therefore , it was decided to engage DGPS/UAV/Drone 
survey by an ORSAC empanelled agency for which Mining Officer, 
Jajpur has requested M/S . TKS Consultancy Services, Bhubaneswar 
vide his Letter No. 1751/MM dated 24 .03.2025 for said survey. A copy 
of his Letter No. 1751/MM dated 24 .03 .2025 as stated previously is 
enclosed for kind reference) . 
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5. The distance factor. To ascertain the distance factor, a field visif'w;o 
conducted on 07 .03.2025 by Mining Officials , Regional Officer, State Pollufa:in 
Control Board Kalinganagar and Revenue Officials of Dharmasala Tahasil. In this 
context an ORSAC empanelled agency i.e. M/S TKS Consultancy Services , 
Bhubaneswar was requested to conduct a survey through DGPS for measurement 
of distance from BSQs to nearby habitats , railway line, ponds, schools and crusher 
units in Aruha cluster under Dharmasala Tahasil of Jajpur district. The said agency 
has submitted its report which r~veals that both the quarries i.e. Aruha BSQ No.3 
(18.88 Acre) & Aruha BSQ No.5 (20 Acre) are in safe distance i.e. more than 200 
meter from the nearby habitats, railway line, ponds and schools . The said report 
along with the Map showing the distance factor is annexed herewith for ready 
reference . 

Encl : As above 

r-M-~~ 
~;7.f~r, "".""'>¾'>\'I)( 

")., 

l 

M• • ott· ;f J . o· t . mmg 1cer, aJpur 1s net RO, SPCB, 
Kalinga Nagar 

Deputy D ctor, Mines 
Jajpur Circle 

Addi. District Ma 
Jajp r 

~~- ':>-~:r ~ 
Sub-Collector, Jajpur ~ .F.O, Cuftack 

~ 
Collector & OM, Jajpur 
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GOVERNMENT OF ODISHA 

OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 
innil: ddnijojp ur .mm@gov.in 

Letter o. __ f ________ / MM, .Jajpur/ Date ~0 0 3 - ~tJ 2 

Fr rn 

r 

1inin.2. )rticcr. 
Ja_i r ur l istri ct. 

r K ,' Consu ltanc: Scr\'iccs. 
Pit t 1 ) . -+ -l-8 21 I 206~. P;rndra near puri NI I 
,Ci P Colony. Ras ulgarh. BBSR - 751025 

ub: Allegation of the residents of Aruha Village, Dharmasala Tahasil , 
Jajpur regarding illegal mining going on in the Aruba Stone Quarry, 
Dha rmasala-rega rding. 

Ref: (1) Letter No.6330 Dated 11.03.2025 of the Chairman, SE.IAA, Odisha. 
(2) This office Letter No.924, Dated.18.02.2025. 

IL 

ith reference to th e subj ect and thi s office letter under reference. you ,vere 
r qu ·t d to ubmit the Drone & DGPS Survey Report at the earliest which is till 
ci\\ai ted . In addition to thi s. th e Chairman. SFIAA. Odisha has sought information 
r garding extraction of black stone within the permissible limit i.e. up to a depth of 6 
metr ~ from the ~urlacc as prescribed in the approved minjng plan of the concerned stone 
quarr) . 

In th b regard. you c1 1T rcqu(;s tccl to submit a report primarily \Yhcther 
e , avation ha~ been done bc1ond 6 metre or not with a supporting Map ,v.r.l /\ ruh ·1 BSQ 
(20 !\ere) and Aruha BSQ ( 18.8 8) Acre under Tahas il Dharmasa la, Dist-J ajpur within 
t o (2) days. 

Yours faithfully, /, 
I ( 

Mining O niccr 
Memo o. / 7- 2 . M.M. Jaj pu r. Uc1 t~. ~v( .- J ,. ~ 

Cop) suhmit ll:u to th e lk pul) Director o r Minrs , .lnjpur Circl~. h jpur ·lr 
favo ur of'k inc.J in l<>rma ti on . • 

Minin ) Olfa:cr (1/C' ), .h,ipur. 
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. DISTAN CE FROM BSQs TO HABITATS, RAILWAY L INE, POND, SC HOOLS, CR USHER UNITS IN 

AIU HA C' I l STl1 R l NDFR OHARMASAI A TAHASIL OF JAJPUR DISTRICT J ... ' .J I . ' 

l)( ;ps CO- Actual Distanc 
SI Distance From as per Df,PS 

~o. Hahitation/Structurcs/Schools OH..D INA'J'li'. S 
(Fixed points) Survey 

(Longitmk "~ Lntituclt') 
(in Meter) 

\ ll R \ -1 
8() ' ' )1 L1. l) I " 1:, 

BS() -4, l'ILl ,/\ R- 15 
.. .l) ' '➔ i' 3 () . I 1L " N 

445.53 

R lL \\ A Y-1.lNF 
8 () 0 

( ) ' .U .6. II E, 
IJSQ-1, PILLAR-2 .. 112.2 o c 4' . .1 73 " N 

1 l J KU l.- 86° 5' 56.329" E, 
"R ~" l ER 20° 45 ' 13.1 44" N 

BSQ-2, PJLLAR-23 16.35 

R, ll. \\ . Y-Ll~ ~ 86° 6' 1.41 3" E, 
BSQ-2, PILLAR-23 294.06 

20° 45 ' 20.849" N 
PR, -, 

. >H K rvt . R AYAK 86° 6' 17.307" E, - BSQ-4, PILLAR-3 31.35 Rl ' H R 20° 44' 59.442" N 

H · p RID ' R SHER-
86° 6' 15.597" E, BSQ-5 & BSQ-3 , 116.32 

I 20° 45' 3. 739" N COMMON PfLLAR-6 

J, IL\\ .-\ Y-LI .E 
86° 6' 16.662" E, BSQ-5 & BSQ-J, 205.113 
20° 45' 7.212" COMMON PILLAR-6 

I l AR. T Kl ' \1A R J[ IA 86° 5' 58.51 0" E, 
I BS()-2, PlLLAR-3 99.67 
I I HAR 20° 44' 53 .608 II N 
I 

l BERA T LI SCHOOL 
86° 5' 47.786" E, 

BSQ-2, PILLAR-13 202.16 
I 20° 45' 0.017" N 
I 86° 5' 48 .849" E, 

0 1 JABER.A TALI POND 
20° 44' 57.780" N 

BSQ-2, PILLAR-12 200.87 

GODHJ SAHl VILLEGE 
86° 5' 42.82 l " E, 

BSQ-2, PILLAR-19 338.1 4 
20° 45' 13. 142" N 

T ~TI REI 86° 5' 37.378" E, 
12 ·c HOOLPAKHARA 

20° 45' 24.564" N 
BSQ-2, PILLAR-20 651.1 33 

ll.LAGE 

13 AR lJHA CHOOL 
86° 6' 7.221" E , 

BSQ-3 , PILLAR-18 11 37.14 
20° 44' 11.423" N 

14 ARl;HA HJGHSCHOUL 
86° 6' 4.716" E. 
2W 44' 7 JJ<)" N 

BSQ-1, PILL/\R - 17 1276.4] 

1 ARL' HA PO 'D 
86 ') 6' 12 .2 I 8" E, 

BSQ-3 , PILLAR-20 1256.58 
20° 44' 7 .269" N 

16 A p R-SCHOOL 
86° 6' 28.885" E, 
20° 44' 22. 191" N 

BSQ-4, PILLAR- 16 818.62 

17 M RARLP R SCHOOL 
86° 6' 37.863" E, 

BSQ-1, PILLAR- I 329.26 
20° 44' 57.3 53" N 

18 GA GA PON D AR UHA 
86° 61 

() .234 II F, 
BSQ-3, PLLLA R- 1 i 47.03 

20° 44' 33 .603" N 

19 PAKHARA VILLAGE 
86° 5' 32 .185" E, BSQ-2, PI LLAR-21 826.77 
20° 45 ' 27.50 I" N 

20 RAI LWAY-LI NE 
86° 6' 23 .507'' E, 

BSQ-4, PILLAR-8 168 .3 7 
20° 45 ' 1.3 65" N 

, 21/ .,.RJ\I LWAY-1,1 I'. 
86° 6' 19 .182" E, 

BSQ-J, PILI , R-J 20 . .4 1 
~-()l' . I . ' - . 0 8, I " 

·- - - - --
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GOVERNMENT OF ODISHA 

OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 

I 
lllc)i/ : dcl111; lj/JI // .ITlfn «!Yq_ov.in 

- ---- .. -
, ~/~ o~ ~ ~02s __ _ _ _/M /VI ·, ,l,q pu r/ Da tc --~~ ---- __ ,, _ :_ _____ _ 

' ar;l{ ~ ll tn 'll' .I 'll ;t. I l'SSl'l' 

ub: 
ruhn HS() ( 18.88/\c). 

:'\oril'C' for imposition of Penalty. 

·, 1 ar • iir ·ctcd to . ho , -cause ithin three days why an amount of Rs. 40.25.(JO(J,_ 
ln 11 :h~II IH I I c imposed on _1 ·<> u to1"11·ds penalty aga in. t the 1·chiclc.·, niachin . i -.0 ' . " () __ ~ from ·' )Ur /WllT) . 

.'I h pc of \ "ehi<.·lt•~ -/ i\1larhi1w~ • 1 

• 1 l<(•gd , N o. / SI No. \ o. ~(•i ✓.cd 
- - - - - - ·--- - --- ·- --/ -·- --- - - - - -------- --I \ ·, , ,ll \l r. K L)bc1lcn Ml Hit'/- Y() 155 1 J 95 

_: u.\ l)J C - l (J 
I 3 • 

I "" 1 I ( •. ·t ;pl ~R l· li1ac hi -111odcl- I *S P2 163416* 
I 

I - -· 
1'.. dbt.'/ ·o- 1h de/-.. I :? 0 • D- l 0 
.I H 

I - -

1 v • 1 sso. o~s - -- •. -- - ·-- -

ra ·1 >r 

/( 13 

l( B 

I( H 

I I \\ d 

/ ,1 111 

I I· ii 

/ Jd \.,( (JJ 

/ 11.JL' ! ( I 

l1.id11J 

l 1;,,__·11,r 

/ 1uc f <>1 

I o t;i/ 

• - - -· ... . - - . - - - . 
/ 8 l56_iJ / 6 ( ')) No.) 

/ PU J_DlACf0 4001+ 17 (P_l No) 
/ OROl/1\ 98 75 
I 811)78// / 6 

I 8,1- )9/ J, j I • . . 

k-h 6J<J,I I 

() /) () , // I/() / 

() I) I ., I\ I/ . I~:·) ., 

( H ) I lJ I· () :. ~ ~~ 

()/)05 / ).H). j . / 

J ( • () 5 () () () I . ~ _> I ( ( • Ii C" is . 0 . ) 

M j L 
I
HI · • :1 /\ I· ) ( ' /'() ~·I l <) 

< JI ). (J I l, .) 8 l .1 

', .I l_> ' <iOHJl ( / 11 /.'i ll U.) 

-, 
l\•11alry Im posed I 

lNR 
----- - ~ 

--1.00.000.00 1 

I.00.00(J .(J J 

4.00.-()00.00 ~ 
- - nnl 

-1.00.000 .00 I 

."'.000. 00 I 

1.00.000 .00 

1.00.0() ),()() 
I 

1.0 ),() )0 .( 

'. 00.000 .00 
I 

.\00,{)() () 00 I 

i.uo.ooo.uo 
_') 0.00{ .OU 

' _') ()(){) _(/() 

' ') , 0( )() . ()() 

• .. ooo.lH I 
:-i. 000 .00 I 

·l(J. _ \000.00 I 
I 

() , 

j /l j I l !, ' ( ) i'IJ l' ~-• I' ( J. 1 • • I: IJ pt, r. / ) i 11 l ' !? C ~ 0 3 ,... 2v 2 Ji7 

( 'op_\ , , di n Ii II L'd I" I iiL· I) ·p111_1 I )i r • ·1 or "r 1 in · .1.t.i pur < · i r · k. .lu j pur li,r 1:1\ 011,- (J/ kind i11 Ji, r111 ,11i () 11. 

315



ANNEXURE-D
84

GOVERNMENT OF ODISHA 
OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 
_ _____________ E_- mail: ddmjajpur.mm@gov.in 

Letter No. __ C/)_....:;___f}_ 'R_ '} ___ /MM, Jajpur/ Date 0'} ,.. Dfr f)f)f).!,,.. 

To 
The Chid Executi ve. 
Odisha Space /\pplication Centre (ORS/\C). Odisha. 
Bhubaneswar. 

Sub: To check the Authenticity or reports submitted by M/s T.K.S Consultancy Services. 

Ref: I. Original Application No. I I /2025/EZ filed by Aun Kumar Jena & others Yrs State 
of Odisha before the l-Ion' ble NOT, EZ, Kolkata 

Sir. 

2.Original Application 68/2025/EZ filed by Dusmant Kumar Bal & others Yrs State 
of Odisha before the Hon 'ble NOT. EZ, Kolkata 

In inviting a kind reference to the subject and letter cited above. I am to state that. 
Mis TKS Consultancy Services has submitted fo ur nurnher of reports whether excavation has been 
done beyond a depth of Six metres or not with supporting map w.r.t. Bajabati BSQ - 5, Bajabati 
BSQ - -- . /\ ruha BSQ (Cluster . I. o. 2/5) & /\ ruha BSQ (C luster SI. No. 2/3). Moreover. all the 
above sources are under sub-juclicc before the I lon·bk GT. Lastcrn /.ont: . Kolkma. 

Taking into account the sensiti veness of the matter & to avoid any ruture litigation. 
the authenticity of the reports submitted by M/s T.K.S Consultancy Services may kindly be 
checked at your end for further submission of the same before the Hon' ble NGT. EZ, Kolkata. 

Yours fai thfully, 

Encl: 4nos or Original Reports 

Mining Officer (I/ 
Memo No. ~'} 88 , M.M, Jajpur. Date. O'r· Ob'",Mt.f · I 

Copy submitted to the Deputy Director of Mines . .lajpur Circle. J· ·r ur for ra,·our of 
kind information. 

Ci) /Jq Mininl!. Oniccr (1/C ) 
Memo No. oL'r<l . M.M . .lajpur, Date. Off ,.Qf, f)JJ~"'/ ------ . 

Copy submitted to the Director or Minor Minerals, Odisha, 13hubaneswnr for ta,·our 
or kind information. 
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---

MIS TKS CONSULfANCY SERVICES 
E-mail: tkscsbbs@gmail.com, 

Contact : +91 9861046210 

An ISO 9001:2015 Certified Consultancy 

GSTIN :21AAUFT3650P1ZK Consultancy Services 

--- ---------------------

Letter No: TKSCS/2025-26/06' 

From 
M/s TKS Consultancy. 
ORSAC Empanelled Agency 

To. 

The Mining Officer- Cum-Competent Authority 

lajpur District, Odisha 

Date: \ C\ • 0\.\ • ;lJ:>').:> 

1 

Sub: Submission of two hard copies of each report on depth of excavation in Aruha BSQ 18.88Ac (Cluster SI. 

No.-2/3) & Aruha BSQ 20.00Ac (Cluster SI. No.-2/5). 

Ref: -1808/MM, Jaipur, Dated- 27.03.2025 

Respected Sir, 

With reference to the above-cited letter, we are hereby submitting two hard copies of each 

report on the depth of excavation conducted in Aruha BSQ 18.88Ac (Cluster SI. No.-2/3) & Aruha BSQ 

20.00Ac (Cluster SI. No.-2/5), as per the directives issued by your office. 

The report has been prepared following the prescribed guidelines and includes all relevant details 

pertaining to the current status of excavation depth, supported with necessary survey data, maps, 

and observations. 

We request your kind perusal of the submitted documents and further necessary action as deemed 

appropriate. 

Yours Faithfully 

M/s. TKS Consultancy Services 

Reach us at: Plot No-3153/14698, Unit - 38, Cuttack-Puri Bypass Road, Near Second Wife Kitchen / Galaxy 

Automobiles, Rasulgarh, BBSR, Khordha, Odisha-751010 
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REPORT ON DEPTH OF EXCAVATION IN ARUHA BLACK STONE 

QUARRY (CLUSTER SL. NO. 2/5) 

 

1. INTRODUCTION 

Aruha Black Stone Quarry (Cluster serial No.2/5) over an area of 20.00Ac/ 8.09 Hect. is located 

in village Aruha under Dharmasala Tahasil of Jajpur District. The Hon’ble Chairman SEIAA, 

Odisha wanted to enquire the matter that, the extraction of black stone is admissible up to a 

depth of 6 meters from the surface with the method of mining as prescribed in the approved 

mining plan of the concerned stone quarry. 

So, The Mining Officer (I/C), Jajpur District issued a letter to TKS Consultancy Services vide his 

letter No. 1808/MM, Jajpur on dated 27.03.2025 to submit a report whether excavation has been 

done beyond 6 meters or not with respect to Aruha BSQ (20 Acres). In compliance with this 

directive, the lease area was surveyed using Drone and DGPS.  This report has been prepared by 

considering the previous Ortho Image (Dated-19.10.2024) & Geological Section of the approved 

Mining Plan and the recent Drone Survey Ortho Image (Dated-28.02.2025) in respect of Aruha 

Black Stone Quarry 20 Acres (Cluster serial No.2/5).   

 

2. Survey Methodology 

To ensure accuracy and precision, the lease area was surveyed using advanced drone 

technology and DGPS. The survey involved: 

 Capturing high-resolution aerial imagery. 

 Generating orthophoto maps and sectional views to compare the existing 

excavation with the approved mining plan. 

 Identifying the depth of excavation by analyzing the Spot RL (Reduced Levels) data. 

3. Methodology for Assessment of depth of Excavation.  

For assessment of depth of excavation, the ortho images of dated 19.10.2024   & 28.2.2025 

were taken into consideration. In addition to this the geological cross Section as per the 

approved mining plan (19.10.2024) and geological cross sections of ortho image of dated 

28.02.2025 were superimposed by using CAD Software.  

 4. Observation 

 The spot RL data in the approved mining plan map and the present survey map shows 

significant variation, confirming excavation in specific locations. 

 The superimposed Geological cross section along B-B’ shows that the excavation has 

been done beyond 6m in some places (ref. plate No.-IV). 
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 The excavated area exceeding 6m depth are showing in the plate No.- III which was 

interpreted from the superimposed geological cross sections.  

 The soil dump area is visible in the present ortho map 

5.  Conclusion   

The survey conducted on dated 28.02.2025 and the analysis revels that excavation has 

exceeded the admissible depth of 6 meters in respect to Aruha 20.00 Ac.   
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GOVERNMENT OF ODISHA 

OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 
E - mail : ddmjajpur.mm@gov.in 

Letter No. __ / _R-_o_g-_____ lMM, Jajpur/ Date !<_ -;J -o J - ~ 0 2.5 

From 

To 

Mining Officer, 
Jajpur District. 

TKS Consultanc) Sen ice:i. 
Plot No. 4482/ I 2068. Pandra near puri NI I 
GGP Colony. Rasulgarh. BBSR - 75 I 025 

Sub: Allegation of the residents of Aruha Village, Dharmasala Tahasil, 
Jajpur regarding illegal mining going on in the Aruha Stone Quarry, 
Dharmasala-rega rding. 

Ref: (1) Letter No.6330 Dated 11.03.2025 of the Chairman, SEIAA, Odisha. 
(2) This office Letter No.924, Dated.18.02.2025. 

Sir, 

With reference to the subject and letter under reference. the Chairman. 
SEIi\/\. Odisha \\'anted to enquire the mat ter that. the extraction of black stone is 
adm issible up to a depth or 6 metres !r·om the surface with the method or mining as 
prescribed in the approved mining plan of'the concerned stone quarry. 

In this regard, you arc requested to submit a report whether excavation has 
been done beyond 6 metre or not with a supporting Map w.r.t Aruha BSQ (20 /\ere) and 
Aruha BSQ ( 18.88) /\ere under Tahasil Dharmasala. Dist-Jajpur \vithin two (2) da) s. 

Yours faithfully. 

Mining Office 
Memo o. / S-01 . M.M. Jajpur. Date. ;;, 1 -o 3- :?_t!J 25 

Copy ubmittcd to the Deputy Director or Mines, Jajpur Circle. Jajpu for 
favour of kind in format ion. , 

,~ 

lf 
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SUPERIMPOSED ORTHO MAP AS PER DRONE SURVEY
ARUHA BLACK STONE QUARRY (CLUSTER SL NO.2/5)

1
1A

2
5B

5C

5D

6

6A
6B 6C

7

7A

7B
8

6D
A

B

C

D

3

3A

4

4A

4B

4C

5

5A

C'

A'

B'

D'

E

E'

50mRL

40mRL

45mRL

45mRL

45mRL

45mRL

45mRL

40mRL

50mRL

50mRL

45mRL

40mRL

45mRL

85mRL

65mRL

50mRL

50mRL

75mRL

65mRL

65mRL

50mRL

45mRL

75mRL

45mRL

85mRL

55mRL

55mRL 55mRL

50mRL

70mRL

80mRL
85
m
RL

 SCALE -1 : 2000

Over an area of 20.00Ac/ 8.09 Ha in Village Aruha
 Tahasil Dharmasala  of Jajpur District

PLATE-III

60mRL

45m
RL

60mRL

45mRL

45mRL

45mRL

60mRL

45mRL

60mRL

 SPOT SHOWING EXCAVATED
 AREA EXCEEDING 6m

40m

40m
SOIL DUMP

SPOT RL (DT. 28.02.2025)

SPOT RL (DT. 19.10.2024)

 SPOT SHOWING EXCAVATED
 AREA EXCEEDING 6m

LEGENDS

M.L BOUNDARY

 EXISTING QUARRY (DT.
19.10.2024)

SECTION LINE

PRESENT QUARRY (DT.
28.02.2025)

93325



B B'

30

40

20

50

60

70

80

30

40

20

50

60

70

80

C C'

30

40

20

50

60

70

80

90

30

40

20

50

60

70

80

90

100 100

A A'

30

40

20

50

60

70

30

40

20

50

60

70

D D'

30

40

20

50

60

70

80

90

30

40

20

50

60

70

80

90

E E'

30

40

20

50

60

70

80

30

40

20

50

60

70

80

PLATE-5
M.L BOUNDARY

LEGENDS

 EXISTING QUARRY

SECTION LINE

PRESENT QUARRY

SOIL DUMP

SUPERIMPOSED CROSS SECTION MAP AS PER DRONE SURVEY

 SCALE -1 : 2000

ARUHA BLACK STONE QUARRY (CLUSTER SL NO.2/5)
Over an area of 20.00Ac/ 8.09 Ha in Village Aruha

 Tahasil Dharmasala  of Jajpur District

5.1245

13.0681

10.0000

17.5000

4.9956

EXCAVATED AREA

PLATE-IV

94

... ~ ........ ,.,_,_,_,_,_,_,_,_,_,_,_,_,_, el ,I ,9 ,9 ,I I 

326



 

 

 

 

 

ASSESSMENT REPORT ON DEPTH OF EXCAVATION 

IN ARUHA BLACK STONE QUARRY (CLUSTER SL. NO.-2/3)  

OVER AN AREA OF 18.88 ACRES OR 7.64 HA. IN VILLAGE ARUHA 
UNDER DHARMASALA TAHASIL OF JAJPUR DISTRICT, ODISHA 

 

Work Order NO. 1808/MM, JAJPUR, Dt. 27/03/2025 

(Date Of Drone Survey: 28.02.2025) 

(Use of UAV/Drone, DGPS Survey Techniques adopted) 

 

 
Prepared By: 

 
 
 
 
 

 
 
 

Plot No-3153/14698, Pandara, Unit – II-38, 
Near Second Wife Kitchen, Rasulgarh,  

Bhubaneswar, Khordha, Odisha-751010 
E-mail: tkscsbbs@gmail.com 

Contact: +91 8249834881 

An ISO 9001:2015 CerƟfied Consultancy 
AN ORSAC EMPANELLED AGENCY 

95

Consultancy Services 

[ M/S TKS CONSULTANCY SERVICES ] 

327



CONTENTS 

SL NO. DESCRIPTION PAGE 

1. Introduction 1 

2. Survey Methodology 1 

3. Methodology to Assessment the depth of 
excavation  

1 

4. Observation 1 

5. Conclusion 2 

  

LIST OF ANNEXURES 

 

 

 

 

LIST OF PLATES 

 

 

 

 

 

DESCRIPTION ANNEXTURE 
NO. 

Copy of Letter from Mining Officer, Jajpur to M/s. TKS 
Consultancy Services for Assessment of depth of 
excavation   

I 

DESCRIPTION PLATE 
NO. 

Copy of Ortho Map of Aruha BSQ 18.88 Ac. (Dt. 08.11.2024) I 
Copy of Ortho Map of Aruha BSQ 18.88 Ac. (Dt. 28.02.2025) II 
Copy of Superimposed Ortho Map of Aruha BSQ 18.88 Ac.  III 
Copy of Superimposed of Geological Cross Section Map of 
Aruha BSQ 18.88 Ac.  

IV 

96328



ASSESSMENT REPORT ON DEPTH OF EXCAVATION IN ARUHA BLACK STONE 
QUARRY (CLUSTER SL. NO.-2/3) IN VILLAGE ARUHA UNDER DHARMASALA TAHASIL 
OF JAJPUR DISTRICT, ODISHA  

1 | P a g e  
 

REPORT ON DEPTH OF EXCAVATION IN ARUHA BLACK STONE 

QUARRY (CLUSTER SL. NO. 2/3) 

 

1. INTRODUCTION 

The Aruha Black Stone Quarry (Cluster serial No.2/3) over an area of 18.88Ac/ 7.64 Hect. is 

located in village Aruha under Dharmasala Tahasil of Jajpur District. The Hon’ble Chairman 

SEIAA, Odisha wanted to enquire the matter that, the extraction of black stone is admissible up 

to a depth of 6 meters from the surface with the method of mining as prescribed in the approved 

mining plan of the concerned stone quarry. 

So, the Mining Officer (I/C), Jajpur District issued a letter to TKS Consultancy Services vide his 

letter No. 1808/MM, Jajpur on dated 27.03.2025 to submit a report whether excavation has been 

done beyond 6 meters or not with respect to Aruha BSQ (18.88 Acres). In compliance with this 

directive, the lease area was surveyed using Drone and DGPS. This report has been prepared by 

considering the previous Ortho Image (Dated-08.11.2024) & Geological Section of the approved 

Mining Plan and the recent Drone Survey Ortho Image (Dated-28.02.2025) in respect of Aruha 

Black Stone Quarry (Cluster serial No.2/3).  

2. Survey Methodology 

To ensure accuracy and precision, the lease area was surveyed using advanced Drone 

Technology and DGPS. The survey involved: 

 Capturing high-resolution aerial imagery. 

 Generating orthophoto maps and sectional views to compare the existing 

excavation with the approved mining plan. 

 Identifying the depth of excavation by analyzing the Spot RL (Reduced Levels) data. 

3. Methodology for Assessment of depth of Excavation.  

For assessment of depth of excavation, the ortho images of dated 08.11.2024   & 28.2.25 were 

taken into consideration. In addition to this the geological cross Section as per the approved 

mining plan (08.11.2024) and geological cross sections of ortho image of dated 28.02.2025 were 

superimposed by using CAD Software.  

 4. Observation 

 The spot RL data in the approved mining plan map and the present survey map shows 

significant variation, confirming excavation in specific locations. 

 The superimposed Geological cross section along G1-G1’ & G3-G3’ shows that the 

excavation has been done beyond 6m in some places (ref. plate No.-IV). 
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 The excavated area exceeding 6m depth are showing in the plate No.- III which was 

interpreted from the superimposed geological cross sections.  

 The soil dump area is visible in the present ortho map 

 

5.  Conclusion   

The survey conducted on dated 28.02.2025 and the analysis revels that excavation has exceeded 

the admissible depth of 6 meters in respect to Aruha 18.88 Ac.   
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GOVERNMENT OF ODISHA 

OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 
E - mail : ddmjajpur.mm@gov.in 

Letter No. __ / _R-_o_g-_____ lMM, Jajpur/ Date !<_ -;J -o J - ~ 0 2.5 

From 

To 

Mining Officer, 
Jajpur District. 

TKS Consultanc) Sen ice:i. 
Plot No. 4482/ I 2068. Pandra near puri NI I 
GGP Colony. Rasulgarh. BBSR - 75 I 025 

Sub: Allegation of the residents of Aruha Village, Dharmasala Tahasil, 
Jajpur regarding illegal mining going on in the Aruha Stone Quarry, 
Dharmasala-rega rding. 

Ref: (1) Letter No.6330 Dated 11.03.2025 of the Chairman, SEIAA, Odisha. 
(2) This office Letter No.924, Dated.18.02.2025. 

Sir, 

With reference to the subject and letter under reference. the Chairman. 
SEIi\/\. Odisha \\'anted to enquire the mat ter that. the extraction of black stone is 
adm issible up to a depth or 6 metres !r·om the surface with the method or mining as 
prescribed in the approved mining plan of'the concerned stone quarry. 

In this regard, you arc requested to submit a report whether excavation has 
been done beyond 6 metre or not with a supporting Map w.r.t Aruha BSQ (20 /\ere) and 
Aruha BSQ ( 18.88) /\ere under Tahasil Dharmasala. Dist-Jajpur \vithin two (2) da) s. 

Yours faithfully. 

Mining Office 
Memo o. / S-01 . M.M. Jajpur. Date. ;;, 1 -o 3- :?_t!J 25 

Copy ubmittcd to the Deputy Director or Mines, Jajpur Circle. Jajpu for 
favour of kind in format ion. , 

,~ 
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ANNEXURE- EANNEXURE-            104

GOVERNMENT OF ODISHA 
OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 
- - rnnil: ddmjajpur.mm@gov.ln 

- .. . . - ---· --- -----------

Letter No. ___ (:\~tl _, ___ /M.M, ,Jujpur/ Dnte (8,· OqJ' 0.0~.fr 
T 

,•1/~. Tl'- ~ \ nsultancv Services: 
( RSA Em1 an lled Agency. 
Ph. t ; .448.,;./ 12068. Pandara. 
Ra ulgarh. 13hubancs\var. 

Rcquc t to conduct Drone Survey w.r.t five (5) nos. of Minor Minerals Sources 
under Dhannasala Tahasil of Jajpur district. 

e : Lener No.463 Dated 17.02.2025 of the Director of Min~rals. Odis-ha. 

tr. 

With reference to the subject cited above. you are requested to conduct Drone 
Survey of five (5) nos. of Mhior Minerals Sources i.e. (1) Aruha Black Stone Quarry-
18.88 Acre. (2) Aruha Black Stone Quarry-20 Acre, (3) Aruha Black Stone Quan-y-1. 
( ) Aruha Black Slone Quarry-2 and (5) Aruha Black Stone Quarry under Dhamrnsala 
Tahasil of Jajpur district at the earliest, as the compliance rep011 needs to be submitted 
before the Director of Minor Minerals, Odisha within seven days. 

Yours faithfully. 

Enc : Letter of the DOMM. Odisha. ·:-i,;., 

-~ v 

Ii ;, I Mining otTu;)r ( ,!~:). Jajpur. 
Memo o. "1 ~) ____ . M.M . .Jajpur/Date . ,-~' • 0~, ~-.O@J' / • 

Copy submitted to the Chief Executive, Odisha Space A1;ptT~rui~m Centre 
(ORSAC), Odisha Bhubaneswa.r for favour of kind information and necessary action . 

.,, .. .. \~' 
(.r f \, ~ 
,J /~~·-' ' 

Mining Ot11t{?( 1/(.). Jajpur. 

Mi;mo No. __ ··- ·---~ii_~ -~ -------·-· M.M, Ja_jp11r/l)at -. ___ _ __{~ · _O~ '_,9D~.J' __ _ / 
Copy subm incd to the Deputy Director of Mines. Ja.il ur Circle, .lajpur for fav HlJ' 

of kind information. 
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r<l.1~, •~ ~,O 
{") ~ 

• • 
~ 

"' ~rr 11\\ 

GOVERNMENT OF ODISHA 

OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 
rn ii : ddmjajpur.mm@gov.in 

LetterNo. /MM,Jajpur/Date 02 ,. 0 ·,,. ~C/2. __ __ __:_ ____ _ 
Fr m 

T 

~ininQ ni('cr. 
J jr ur Di"trict. 

on ultancy Services, 
. 4--1-82/ 1-068. Pandra near puri NH 
1 ny. Rasulgarh, BBSR 751025 

T ~ubmi l the as cs mcnt report \\.·.r.t Aruha Black Stone Quarl) ( 18.88 Acre) and 
. ruha Black tone Quarry (20 Acre). under Dharmasala Tahasil of Jajpur district. 

R t 1) This office Letter No.924. Dated 18.0?. 2025. 
(_) Th is office Letter No.1991. Dated 05 .04.2025 
_ O.A . o.68/2025/EZ filed by Susmant Kumar Bal Yrs State 

ith reference to the subject and letters cited above, you were requested to conduct 
Drone urvey of five (5) nos. of Minor Mineral Sources of Aruha Cluster as per the order of the 
Director of Minor Minerals Odisha. Subsequently, the Mining Plans of Aruha BSQ (20 Acre). 
Aruha Black tone Quarry ( 18.88 Acre) and Aruha BSQ (18.98 Acre) have been submitted before 
the OR A . Bhubaneswar on dated 05.04.2025 for volume estimation as per the letter of the 
Director of Minor Mineral s, Odisha of dated 02.04.2025. In the meantime. an Original pplication 
ha~ been filed be~ re the Hon· ble National Green Tribunal , Eastern Zone. Kolkata on the abov" 
quarne id O.A o.68/2025 and the matter is adjourned to 19.05.2025 . 

Hence. it is requested Lo submit the Assessment Report or Drone Sur\'1:y v\ .r.t \ruha 
B 'Q (20 Acre) and Aruha Bl ack Ston Quarry ( 18.88 Ac re) primarily at the earli "S t for nece 'ar 
wmpli ancc befon: the I !on·b le ·1 rihunal at thi s end. 

Encl: A above. 

Mining Officer (I /(' 
Memo o. _ 26 1 -J_ , M.M , Jajpur. Dat ._§_ ,.. o~-:__ 

Copy ubmitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for favour of kind 
informati n. 

M i n i n , 0 ffi c L' r ( I / ( ) 
Memo o. ;;; 6 q <-1 . M. 1. .lajpur. Date. 0 ,.. O - IJ / 

Copy submitted to the Chief 1-:xec uti vc. ORS C •. Bhuhancs\V' tr for ~ 
informati on. 

337



ANNEXURE- F  106

/ 

~ 

' 

\ ,.... 

M I S TKS CONSUL ANCY S E RVICES 
E-mail:tkscsbbs@gmail.com, 

Contact: +91 8249834881 

Letter No: TKSCS/2024-25/~l-( 8 

To. 

The Mining Officer (I/C) 

Jajpur District, Odisha 

Sub: - Submission of Distance Measurement report from Aruha Black Stone Quarry to 

Habitats, Railway Line, Pond, Schools & Crusher Units in Aruha Cluster under Dharmasala 

Tahasil of Jajpur district, Odisha. 

Ref: - Your Letter No. 1224/MM, Jajpur/Date: - 05.03.2025. 

Respected Sir, 

With reference to the above subject and your letter under reference, we hereby submit the 

report and map on the distance measurement of human habitats, railway line, pond, schools, 

and crusher units from Aruha Black Stone Quarries of Aruha Cluster, Dharmasala Tahasil, 

Jajpur district. 

The joint field enquiry was conducted on 07.03.2025 at 8:00 AM, in the Presence of Regional 

officer, SPCB,Kalinganagar, R.I, Aruha & M.O, Jajpur district the distance measurements 

were carried out using DGPS Technology to ensure accuracy. The findings have been 

compiled in the enclosed report for your kind perusal and necessary action. 

This is for favour of your kind consideration and necessary approval. 

Thanking You 

Yours faithfully 

V 
Authorized Signatory 

For M/5 TKS Consultancy Services 

Enclosure: 1. Distance Measurement Map 
~ "vi._ 2. Distance Measurement Report 

~-

' .... - -.-.-.... _ -- ,.. ·- -------
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107
DISTANCE FROM BSQs TO HABITATS, RAILWAY LINE, POND, SCHOOLS, CRUSHER UNITS IN 

ARUHA CLUSTER UNDER DHARMASALA TAHASIL OF JAJPUR DISTRICT 

DGPS CO-
Actual Distance 

SI Distance From as per DGPS 
No. 

Habitation/Structures/Schools ORDINATES (Fixed points) Survey 
(Longitude & Latitude) (in Meter) 

1 NANPUR V-l 
86° 6' 32.971" E, 

BSQ-4, PILLAR- l 5 445.53 
0° 44' 6.145" N 

RAILWAY-LINE 
86° 6' 33.652" E, 

BSQ-1, PILLAR-2 112.2 
0 44' 52. 173 " N 

., MANOJ KU SAMAL- 86° ' 6. 29" E, 
BSQ-2, PILLAR-23 16.35 

RUSHER 0° 4 ' 13. 144" N 

4 RAILWAY-LIN 
86 6' 1.413" E 

BSQ-2, PILLAR-23 294.06 
20 45 ' 20.849" N 

- PRASANT KUMAR NAY AK 86° 6' 17.307" E, 
BSQ-4, PILLAR-3 31.35 

R SHER 20° 44' 59.442" N 

6 ASHOK PARIDA R SHER-
86° 6' 15 .597" E, BSQ-5 & BSQ-3, 

116.32 
20° 45' 3. 739" N COMMON PILLAR-6 

RAIL\\ A Y-LINE 
86° 6' 16.662" E, BSQ-5 & BSQ-3, 

205.1 13 
20° 45' 7.232" N COMMON PILLAR-6 

8 
SARA T KUMAR JENA 86° 5' 58.530" E, 

BSQ-2, PILLAR-3 99.67 
CR SHAR 20° 44' 53.608" N 

9 JABERA TALI SCHOOL 
86° 5' 47.786" E, 

BSQ-2, PILLAR-13 202.16 
20° 45' 0.017" N 

10 ABERA TALI POND 
86° 5' 48.849" E, 

BSQ-2, PILLAR-12 200.87 
20° 44' 57.780" N 

11 GODHI SAHI VILLEGE 
86° 5' 42.821" E, 

BSQ-2, PILLAR-19 338.14 
20° 45' 13.142" N 

SUNDUREI 86° 5' 37.378" E, 
12 SCHOO LP AKHARA 

20° 45' 24.564" N 
BSQ-2, PILLAR-20 651.133 

VILLAGE 

13 ARUHA SCHOOL 
86° 6' 7.221" E, 

BSQ-3, PILLAR-18 1137.14 
20° 44' 11.423" N 

14 ARUHA I-IlGHSCHOOL 
86° 6' 4.716" E, 

BSQ-3, PILLAR-17 1276.43 
20° 44' 7.339" N 

15 ARUHAPOND 
86° 6' 12.218" E, 

• BSQ-3, PILLAR-20 1256.58 20° 44' 7 .269" N 

16 NANPUR-SCHOOL 
86° 6' 28.885" E, 

BSQ-4, PILLAR-16 818.62 
20° 44' 22.191" N 

17 MURARJPURSCHOOL 
86° 6' 37.863" E, 

BSQ-1, PILLAR-1 329.26 
20° 44' 57.353" N 

18 GANGA POND ARUHA 
86° 6' 0 .234 II E, 

BSQ-3, PILLAR-14 547.03 
20° 44' 33.603" N 

19 PAKHARA VILLAGE 
86° 5' 32.185" E, 

BSQ-2, PILLAR-21 826.77 
20° 45' 27.501" N 

20 RAILWAY-LINE 
86° 6' 23 .507'' E, 

BSQ-4, PILLAR-8 168.37 
20° 45' 1.365" N 

21 RAILWAY-LINE 
86° 6' 19.182" E, 

BSQ-3, PILLAR-3 205.41 
20° 45' 5.084" N 
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List of Stone Crushers 

There are 07 nos. of stone crushers under consent administration in Mouza Aruha under Dharmasala Tahasil in the district of Jajpur. Consent to establish was granted to the stone crusher units after obtaining the sitting clearance certificate from District Administration. The details of the stone crushers are as follows 
SI. Name& l Address of the 
No. Address of stone Crusher I 

the stone 
Crusher - - -- -

1 
At-Muraripur, Ashutosh 

Stone Village-Pandua, 

Product Po-Jaraka, 
Dist-Jajpur 

--- ---- ---2 
At-Aruha, 

M.A.A.S Po-
Stone Purunabaulamala, 

Crusher Dharmasala 
Dist.- Jajpur 

- -
3 

At-Muraripur, Madhusmita I 

Infrastructure Aruha, 

Pvt. Ltd., Dharmasala, 
Jajpur. 

- - --·-4 
Kanika At/Po-Aruha, 
Stone Tehsil-

Crushing Dharmasala 
Unit, Dist-Jajpur. 

5 
Nirman At-Aruha, Dist-
Udyog, Jajpur. 

6 
Sree Mandir At/Po-Aruha, Dist-Stone Jajpur Product 

-
7 

Balaji At/Po-
Enterprises Aruha,Jajpur 

Name of The 
Proprietor 

- -
Sarat Chandra 

Nayak,Proprietor 
At-Pandua 
Po-Jaraka 

~ 

Dist-Jajpur 
Ashok 

Parida,Managing 
Partner 

At-Kaduaboulamala, 
Po-

Purunabaulamala, 
Dist.- Jajpur 

Tapas RanJan 
Mallick, Managing 

Director 
At. Kandarkana, 
PO. Kotasah1, 

PS. Tangi 
Dist. Cuttack, 
Sarat Kumar 

Jena, Proprietor 
At/Po-Aruha, 

T ehsil-Dharmasala 
Dist-Jaiour 

Sri Akshaya Kumar 
Samal, Proprietor 
At/Po-Aruha, Dist-

Jajpur 
Sachindra 

Patra, Proprietor 
At/Po-Aruha, 

PS-Dharmasala, 
Dist-Jajpur 

Chitta Ranjan 
Pattnaik 

At-Patra Sahi,College 
Square 

Dist-Cuttack --

tional 
tus I 

Consent I Opera 
to operate Sta 

status 

31.03.2027 

31.03.2025 

l 

I 
I 

31.03.2026 

-

31.03.2026 

31.03.2022 

I 
131.032023 

31 03.2021 I 

I 

N on­
ational Oper 

N on­
ational Oper 

N on­
ational Oper 

N on­
ational Oper 

N on­
ational Oper 

N on­
ational Oper 

I 

N 
Oper 

0

~~nal I 
at~ 
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GOVERNMENT OF ODJSHA 
OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 
E - mail: ddmjajpur.11111@guv.i11 

Letter No. t{ d <?' r /MM, Jajpur/ Date_.....:f..!::G:....:.1,...J...J..IJ_, .0:l...;.0...,.,/,2._vt-'I:,-

From 

To 

Sub: 

Ref: 

Deputy Director of Mines, 
Jajpur Circle, Jajpur 

All Lessees /Project Proponents, Black Stone Quarries. 

Dist-Jajpur. 

Contraventions observed during inspection of quarries by Sri K Monda!, 
Director of Mines Safety and Shri T. Hariprasnd, Dy. Director of Mines Safety, 
Bhubnneswar Region 1, DGMS, Bhubancswar on 24.09.2024, 25.09.2024 & 

26.09.2024 - reg. 

1. Letter No. BBR-1/NGT/BSQ/2024/104-05 I Bhubaneswar, Date. 25.10.2024 of 

Directorate General Mines Safety. Bhubaneswar Region - 1. 

2. Letter No. 2 I 48, Date. 04.11.2024 & 2238, Date. 08.11.2024 of Directorate of 

Minor Minerals, Odisha Bhubaneswar. 

Madam/Sir, 

With reference to the subject and letters cited above, I am directed to intimate you 
< 

that OMS and DDMS Bhubaneswar region- I have inspected the Black Stone Quarries of 

Dharmasala, Jajpur on dated 24.09.2024, 25.09.2024 & 26.09.2024. They have point out 

some serious contraventions and intimated to this office vide letter no. BBR-

1 /NGT/BSQ/2024/104-05 Bhubaneswar. Dated. 25.10.2024 (Copy enclosed) which is self­

explanatory. 

In this connection you are therefore directed to Stop Mining Operations and Other 

Allied Activities with immediate effect. Further you are directed to rectify the contraventions 

point out in Anncxure -B by DDMS l3hubaneswar region-I at the earliesth 

This nrnv be treated as most urgent. , ,'~t r-)),f. 

I' \ \ 

Encl: As above • \"' • 
Depu1y Director of Mines (1/C) 

Memo No. Y:) i ! . I MM, Jajpur~ Date_ . I b ·!I • '-~., ~ / 
. Copy to the Mmmg Officer (1/C), Jajpur district for mformatton and i*e· d(ate f~ow 

up action. /.f ~ ,, . 
\~' 

Deputy Director of I mes (1/C) 
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' . . 
Memo No: l1q CV-12 I MM, Jajpur, Date f 6 , fl ' ~dJ ~ ~ 

Copy to the UC, Jenapur // llC, Dhannasala with a request for regul 
quarry areas under Dharmasala Tahasil. 

I 
. patrolling in the 

,J-\. 

A~~~ 
Deputy Direc r-?i~~nes (I/C) 

Memo No. l( f1 CV/ I MM, Jajpur, Date IG • // , ~ ei ~ Lf I . 
Copy submitted to the Tahasildar & Executive magistrate, Dharmasala for informat10n 

and necessary action. .1 D.~,.o/'rv\ 
D\i ,~· 

Deputy Director o Mines (1/C) 
Memo No. u e9 ~ 1 MM, Jajpur, Date 16 · l, , ~~~ vt 1 . 

Copy submitted to the Director of Mines Safety, Bhubaneswar Region - 1 for kmd 
info,mation and necessary action w.r.t to h.is Letter under reference. ~ot·'' rl'v\ 

~ ,c. 
Deputy Director o Mines (I/C) 

Memo No. l/ ~ CV ?; I MM, Jajpur, Date ( 6 , / 1 , :) (l) ~ ~ I 
Copy submitted to the Collector & District Magistrate, Jajpur // Superintendent of 

Police, Jajpur district for information and necessary action. . JJ..M-4>,>\ 

Deputy Direct~&nes (I/C) 
Memo No. Y ~ cy '1 I MM, Jajpur, Date /6, JI • M :> '1 I 

Copy submitted to the Director of Minor Minerals, Odisha, iu~aneswar for 
information w.r. t to his Letter under reference. rt ~ 

-\,\~ 

,fD· 

Deputy Director o Mines (I/C) 
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GOVERNlVfENT OF ODISHA 
STEEL & MINES DEPARTMENT 

DIRECTORATE OF MINOR MINERALS 
Block No.06, Ground t1oor, Lokseva Bhawan,Bhubaneswar-751001 

(e-mai1:dirmms-rev@gov.in) 

Bv e-mail 

a e ■ ■ • • ■ ■ ■ a a ■ ■ ■ ■ ■ a ■ ■ ■ ■ ■ ■ ■ a ■ ■ ■ ■ ■ ■ I a ■ ■ ■ ■ ■ ■ ■ I ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ ■ 

File No.DOMM-DMM-MISC-0261-2024 ~ 
From 

Sri N.N. Singhdeo 
Joint Director(Tech-Geology) 

To 
DDM, Jajpur 

Date : M/ o/ P2J 

Sub: Contraventions observed during inspection of quarries operating in Dharmasala 
Tahasil of Jajpur District in respect of NGT case no.147/2024 made by Shri K.Mondal, 
Director of Mines Safety and Shri T. Hariprasad, Dy. Director of Mines safety, 
Bhubaneswar Region 1, DGMS, Bhubaneswar on 24.09.2024, 25.09.2024 & 
26.09.2024-reg 

Sir, 

Inviting reference to the subject cited above, I am directed to enclose herewith a 
copy of the Director, Mines Safety, Bhubanc.:swar and request you to do the needful 
under intimation ro Directorate, Minor Minerals, Odisha. 

Yours faithfully, 

~~ 
Joint Dircctor(Tech-Gc~b~

1y) ' • 
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ANNEXURE 'A' 

• • 1 T h sil of JaJ·pur district in which 

List of quarries operating 1n Dharmasa a a a 
Inspection was made 

b Date of - --- Inspection made y 
-~- Name of Inspection 

SI. Name of Quarry 

No 
Lessee/ O~_!l~r __ 

Shrl Krishnendu Mondal~irector of 24.09.2024 

- -- - - - • Sarat Chandra Behera 
1 Bajabati Black Stone Quarry-2 Mines Safety1 Bhubaneswar RegiQn-~.-__ 

---- - - -- Shri Krishnendu Monda!, Director of 24.09.2024 j 
2 Bajabati Black Stone Quarry-6 --Samarendra Nayak 

Mines Safe~, Bhubaneswar R~lon-1. f _____ 

------------
-

- -·- Shri Krlshnendu Mondal, Director of 25.09.2024 1 

3 Rahadpur Black Stone Quarry-4 Sarat Chandra Sahoo 
Mines Safety1 Bhubaneswar Region-1. ~ 

4 Rahadpur Black Stone Quarry-3/4 Sandeep Chandak • Shrl Krlshnendu Monda!, Director of 25.09.20241 

Mines Safety" Bhubaneswar Region-1. _ 

~ 
-------- Shrl Krishnendu Monda!, Director of 25.09.2024 

5 Rahadpur Black Stone Quarry-9/5 Nlranjan Rout 
Mines Safety, Bhubaneswar Region-1. 

Shri Krishnendu Mondal, Director of 25.09.2024 ; 

6 Dankari Black Stone Quarry-5/10 Narayan Rout 
Mines Safety, Bhubaneswar Reqion-1. I 

' 

_J Shrl Krlshnendu Mondal, Director of 26.09.2024 I 

7 j Dankari Black Stone Quarry- 2/3 Jayanti Jena 
26.09.20247 Mines Safety, Bhubaneswar Reqion-1. 

1-s j Dankari Black Stone Quarry- 5 M/s.Laxml Export, PoA Shrl Krishnendu Monda!, Director of 

I Aqnibesh Swain Mines Safety~hubaneswar Region· 1. 

lg 

26.09.2024 i 
- Shrl Krishnendu Monda!, Director of 

• Baramana Black Stone Quarry-2 Kuna Pradhan 
I 

Mines Safety1 Bhubaneswar Reqion-1. 
1 

' Shri Krishnendu Mondal, Director of 1 26.09.2024 1 

; 10 ' Bichhakhandi Black .Stone Quarry-6 Ajaya Agarwal 

' 
Mines Safety, Bhubaneswar Region-1. ' 

I Shri Krishnendu Mondal, Director of 26.09.2024 

; 11 Bichhakhandi Black Stone Quarry-8 Hemant Kumar Jena I 

I 
Mines Safe~ Bhubaneswar Reqion-1. I 

i 

l 12 I Bichhakhandi Black Stone Quarry- Gynaranjan Mahapatra Shri Krishnendu Monda!, Director of 26.09.2024 I 
I 

: 17 
Mines Safety, Bhubaneswar Reqion-1. 

; 13 , Rahadpur Black. Stone Quarry-1 Gynaranjan Mahapatra Shrl T. Hariprasad, Dy.Director of 24.09.2024 
I 

Mines Safety, Bhubaneswar Reqion-1. 

14 , Bajabati Black Stone Quarry-5 Sudhansu Jena Shri T. Hariprasad, Dy.Director of 24.09.2024 

15 : Rahadpur Black Stone Quarry-7 Utkal Highways 
Mines Safety1 Bhubaneswar Region-1. 

Shri T. Harlprasad, Dy. Director of 25.09.2024 

Mines Safety, Bhubaneswar Reqlon-1. 

16 
1 

Rahadpur Black Stone Quarry-8 Sandeep Chndak Shri T. Hariprasad, Dy.Director of 25.09.2024 

I : Mines Safety1 Bhubaneswar Region-1. 

-
17 • Rahadpur Black Stone Quarry- 6AC Jagdish Shankar Shri T. Hariprasad, Dy.Director of 25.09.2024 

, Sahoo Mines Safety, Bhubaneswar Reqion-1. 

' • 18 Rahadpur Black Stone Quarry-10 AC Mahendra Swain Shri T. Hariprasad, Dy. Director of 25.09.2024 

I 

I 
I 
' 
I 

I 

I 

I 
Mines Safety1 Bhubaneswar Reqion-1. 

j 

f °i9 , Dankari Black Stone Quarry- 14 Jayantl Jena Shri T. Hariprasad, Dy. Director of 25.09.2024 

I i 
Mines Safety-1 Bhubaneswar Region-1. 

I io . Dankari Black Stone Quarry-16 Jayanti Jena Shri T. Hariprasad, Dy. Director of 26.09.2024 

' Mines Safety Bhubaneswar Reqion-1. 

21 • Dankari Black Stone Quarry-17 Prasant Kumar Jena Shrl T. Hariprasad, Dy. Director of 26.09.2024 

j Mines Safety, Bhubaneswar Region-1. 
I 

--1-- -

22 Dankari Black Stone Quarry- 7 /12 Narayan Rout Shri T. Hariprasad, Dy.Director of 26.09.2024 

-
Mines Safety, Bhubaneswar Reqlon-1. 

23 / Dankari Black Stone Quarry- 6/11 Mahendra Swain Shri T. Hariprasad, Dy.Director of 26.09.2024 

I 
Mines Safety, Bhubaneswar Region-1. 

24 Bichhakhandi Black Stone Quarry- Sandlp Barun Jena Shrl T. Hariprasad, Dy. Director of 26.09.2024 1 

16 
Mines Safety, Bhubaneswar Reqlon-1. 

- --·-
: 

25 Bichhakhandl Black Stone Quarry- Debendra Kumar Jena Shrl T. Hariprasad, Dy.Director of 26.09.2024 

21 Mlnes_~afety, Bhubaneswar Region-1. t-
26 7 Bichhakhandi 

-- ·---- - . -- . -· ---
Black Stone Quarry- Gyanaranjan Shrl T. Hariprasad, Dy.Director of 26.09.2024-

! 22 J ~a~apatra Mine~~afety, B~ubaneswar Region-1. _ 

-- - --- ---·-... - -

9-
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\ 
ANNEXUR\ 

Serious contraventions observed under Mines Act, 1952, Metalliferous Mines RegulationS, 1961 & Mines Rules, 1955 during Inspection made on 24th
, 25th & 26th September, 2024. 

1. Section 16 of Mines Act, 1952 read with Reg. 3 of MMR, 1961: Notice of opening of the 
mine was not submitted to this Directorate by the owner before commencement of mining 
operations in the mine. 

2. Section 17(1) of Mines Act, 1952 read with Reg. 34(1) of MMR, 1961: Manager was 
not appointed in the mine. Mining operation shall not be carried out in the mine unless the 
mine is kept under the sole control of a manager, being a person duly appointed and possessing the prescribed qualifications, to physically exercise his personal supervision and 
perform his duties under the Mines Act, 1952 and the rules and regulations made thereunder. 

3. Reg. 39 read with Regulation 160(1) of MMR, 1961: Blaster was not appointed in the 
mine to exercise his personal supervision for the preparation of charges and the charging and 
stemming of blast holes and to carry out his duty in accordance with the provisions of the 
Regulations and of any order made thereunder with respect to the transport and use of explosives. 

4. Reg. 106{2){a) & (3) of MMR, 1961: The mines were not kept adequately benched, sloped 
or secured so as to prevent danger from fall of sides. The mines were made about 20m to SOm 
deep nearly vertical without forming any benches in height about 20m - SOm, as against the 
maximum permissible bench height of 6 m. 

5. Reg. 106(2)(b) of MMR, 1961:Permission for use of heavy earth moving machinery (HEMM) and deep hole blasting was not obtained, however, the signs and impressions of 
carrying out deep hole drilling & blasting and of using excavator and tippers were observed in 
the mine. No HEMM or deep hole drilling & blasting shall be used in the mine without obtaining permission from this Directorate. 

6. Reg. 111(1) of MMR, 1961: The boundary of the lease/mine was not found 
demarcated/fixed on the ground by providing permanent pillars. 

7. Reg. 115(1)(a) of ~MR, 1961: The top edges of the opencast workings were not kept 
securely fenced to prevent any person from entering or falling therein. 

8. Rule 298 of Mines Rules, 1955: Persons employed in the mine had not undergone initial or periodical medical examination. 

9. Section 48(1) of Mines Act, 1952 and Rule 77 of the Mines Rules 1955 read with the Ease of Compliance to Maintain Registers under Various Labour Laws Rules, 2017: 
Particulars of employees of the mine were not found maintained in Form-A register. 

10. Section 48(4) of Mines Act, 1952 and Rule 78 of the Mines Rules 1955 read with the Ease of Compliance to Maintain Registers under Various Labour Laws Rules, 2017: 
Attendance of persons employed in the mine was not found maintained in Form-D register. 

8-
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I 
11f~d tl~<bl~/G~v;nment of India @)·e. 

. . . f b & Employment 
'Wl \! ,i x) \)Pl l X IJ~I <'l"ll/MtnIstry O La our . Safety 

~•,ri-;::i ~\'1ell 11 l: 1 {:'re= ~11 C'fll/Dircctorate Genera! of Mines 
' ,

1 
cF) ~ct ,r ii -,1-1/Bhubaneswar Regio~n_-_1 _________ _ 

------------ I -u-~. ~<f>-_/10/2024 

~. BBR-l/NGT/BSQ/2024/____ ~ 

«A ~ ~~:lief>. 

1I<R~ ~-1 I 

~1t. 
The District Magistrate, 
Jajpur district. 

. . f ies operating in Dhannasala 
~:: Contraventions observed during inspection o quarr d b Shri K 

Tahasil of Jajpur district in respect of NGT case No.14 7 / 2024 r_na e y ine~ 

Monda! Director of Mines Safety and Shri T. Hariprasad, o~g~~e~~ro;f2~24 & 
Safety, 

1
Bhubaneswar Region 1, DGMS, Bhubaneswar on 24.09. , • • 

26.09.2024 - reg. 

~-

An Order of original application No.147/2024/EZ before the Hon'ble Natio~al Green Tribunal, Eastern 
zone Bench Kolkata enclosing therewith original application filed by Shn Shantanu Kumar Bhukta, 

President Youth United for Sustainable Environment Trust was received in this office on dated 

13.08.2024. Toe application was made under Section ~4, 15, 2~ read with Section 18 of the National 

Green Tribunal Act, 2010 in respect of violations of environmental norms and illegal mining operation 

of rampant stone quarries in Dharmasala Tahasil particularly and unscientific stone quarries in the 

entire Jajpur dist-rict in general. 

Applicant, Shri Shantanu Kumar Bhukta, President, on behalf of registered trust, namely Youth United 

for Sustainable Environment Trust, has made prayer to Hon'ble tribunal to give direction to the DGMS 

for safety audit of quarries operating in Dankari Cluster. 

As per Section 16 of the Mines Act, 1952 and Regulation 3 of the Metalliferous Mines Regulations, 
1961, after getting lease from the state government, the lessee/owner of the mines are required to 

submit Notice of Opening of the mine to the Directorate General of Mines Safety (DGMS) along with 

surface plan of the mine and other mine details for registration in online Shram Suvidha portal. 
However, the details in respect of lessee and mines operating in Dankari Cluster are also not available 

in this office, as "Notice of Opening" from lessee of any quarry operating in Dankari Cluster was not 

received. Hence, vide this office letter No. BBR1/Mlnor Mineral/2024/711, dated 20.08.2024, Dy. 

Director of Mines(DDM, Minor Mineral), Govt. of Odlsha, Jajpur Circle, was requested to provide a list 
of quarries in Dankari Cluster and in reply thereof, a list of 83 quarries(operating & non-operating) 

were received from Dy. Director of Mlnes(DDM, Minor Mineral), Govt. of Odlsha, Jajpur Circle, vide 

letter no. 3578, dated 18.09.2024. 

Based on the information of operating quarries provided by DDM(Minor Minerals), Jajpur and District 

Mining Officer(on deputation: Minor Minerals), inspection was undertaken in those mines of Dankari 

Cluster, of Dharmasala Tahasll by the undersigned and Shri T. Harlprasad, Dy.Director of Mines Safety 

and following officers of state government namely 5/Shri Jay Prakash Nayak, Dy. Director of 

J 
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Mines(DDM, Minor Mineral), Govt. of Odisha, Jajpur Circle, Indramanl Rout, D1strl~ Mir\. Officer(DMO), (on deputation: Minor Minerals) other state government officers were present dur ... inspection and enquiry on 24th, 25th & 26th September, 2024. 

As per discussion with DDM(Minor Minerals), Jajpur and District Mining Officer(on deputation: Mi~or Minerals), 26 mines (list enclosed as Annexure-A) under Dharmasala Tahasil were operative, which were chosen for inspection. 

During the inspection and enquiry, some serious contraventions under Mines Act, 1952, Metalliferous Mines Regulations (MMR), 1961 and Mines Rules (MR), 1955 which were common in all the mines were observed, as enclosed in Annexure-B (copy enclosed). 

In view of the above, serious contraventions mentioned in Annexure-B found in mines mentioned in Annexure A are hereby being brought to your kind attention and you are requested to direct the lessees/Mine Owners ( copy enclosed) to rectify above serious contraventions at the earliest. You are also requested to direct lessees to stop mining operations till the time all the serious contraventions mentioned in Annexure B are complied with. 

This is for your information and necessary action please. 

f50/-
(cf[6DT~ ~ ) 
~ Wffi ~~ !tl<t>, 
1j,<t4~<t~ ITT-1 I 

Encl: Annexure 'A' & 'B' 

'ff. BBR- l/NGT/BSQ/2024// Ot/ .. CJ I 

Copy forwarded for information and necessary action to: 
1. The Director of Mines(Minor Mineral), Govt. of Odisha, Bhubaneswar. 
2. 117e Dy.Director of Mines(Minor Mineral), Govt. of Odisha, Jajpur Circle, Jajpur, Odisha. Si~1 
~ ~lffi f.l~~l'P, 
'j4.l ~<H ITT-1 I 

I 
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' \. 
ANNEXURE 'B' 

Serious contraventions observed under Mines Act, 1952, Metalliferous Mines Regulations, 
1961 & Mines Rules, 1955 during inspection made on 24th, 25th & 26th September, 2024. 

1. Section 16 of Mines Act, 1952 read with Reg. 3 of MMR, 1961: Notice of opening of the 
mine was not submitted to this Directorate by the owner before commencement of mining 

operations in the mine. 

2. Section 17(1) of Mines Act, 1952 read with Reg. 34(1) of MMR, 1961: Manager was 
not appointed in the mine. Mining operation shall not be carried out in the mine unless the 
mine is kept under the sole control of a manager, being a person duly appointed and 
possessing the prescribed qualifications, to physically exercise his personal supervision and 
perform his duties under the Mines Act, 1952 and the rules and regulations made thereunder. 

3. Reg. 39 read with Regulation 160(1) of MMR, 1961: Blaster was not appointed in the 
mine to exercise his personal supervision for the preparation of charges and the charging and 
stemming of blast holes and to carry out his duty in accordance with the provisions of the 
Regulations and of any order made thereunder with respect to the transport and use of 

explosives. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Reg. 106(2)(a) & (3) of MMR, 1961: The mines were not kept adequately benched, _sloped 
or secured so as to prevent danger from fall of sides. The mines were made about 20m to SOm 
deep nearly vertical without forming any benches in height about 20m - SOm, as against the 
maximum permissible bench height of 6 m. 

Reg. 106(2)(b) of MMR, 1961:Permission for use of heavy earth moving machinery 
(HEMM) and deep hole blasting was not obtained, however, the signs and impressions of 
carrying out deep hole drilling & blasting and of using excavator and tippers were observed in 
the mine. No HEMM or deep hole drilling & blasting shall be used in the mine without obtaining 
permission from this Directorate. 

Reg. 111(1) of MMR, 1961: The boundary of the lease/mine was not found 
demarcated/fixed on the ground by providing permanent pillars. 

Reg. 115(1)(a) of MMR, 1961: The top edges of the opencast workings were not kept 
securely fenced to prevent any person from entering or falling therein. -

Rule 29B of Mines Rules, 1955: Persons employed in the mine had not undergone initial or 
periodical medical examination. 

Section 48(1) of Mines Act, 1952 and Rule 77 of the Mines Rules 1955 read with the 
Ease of Compliance to Maintain Registers under Various Labour Laws Rules, 2017: 
Particulars of employees of the mine were not found maintained in Form-A register. 

Section 48(4) of Mines Act, 1952 and Rule 78 of the Mines Rules 1955 read with the 
Ease of Compliance to Maintain Registers under Various Labour Laws Rules, 2017: 
Attendance of persons employed in the mine was not found maintained in Form-D register. 

8-
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